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LOK SABHA DEBATES

LOK SABHA

Tuesday, December 5, 1972/ Agrahayana
14, 1894 (Saka)

_ The Lok Sabha met at Eleven of the
Clock.

[MR, SPEAKER .in the Chair]

ORAL ANSWERS TO QUESTIONS

Jnstallation of Gas Turbine by Calcuita
Flectricity Board with Ceniral Assistance

%301, SHRI INDRAJIT GUPTA: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether there was any approved
proposal for the installation of the Gas
Turbine to meet power shortage in
Calcutta area by the State Electricity
Board with the promised financial assis-
tance from the Central Government;

(b) if so, the present position of that
scheme; and

(c) when the same is likely ' to be
commissioned?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND FO-
WER (SHRI B. N. KUREEL): (a) to (e).
A statement is laid on the Tale of the
House.

Statement

(a) Yes, Sir. A proposal for installa-
tion of two gas turbine sets of 20 MW
each at a total cost of Rs. 700 lakhs
including a foreign exchange component
of Rs. 427 lakhs has been received from
the West Bengal State Electricity Board
to partially mitigate the shortage in peak-
/ing .capacity in the Calcuita area.

(b) The Scheme Report was '.scruﬁ'.nis?d
by the Central Water and Power Commis-

2

sion and their comments were communi-

cated to the State Government. The
availability of = fuel . oil required for
operation of the gas turbines is under
examination,

(c) The Scheme can be implemented
in about 18 months after sanction,

SHRI INDRAIJIT GUPTA: According
to this statement, you will see that 1hs
scheme or the proposal for installation of
gas turbine sets was received by the Gov.
ernment from the West Bengal = State
Electricity Board and has been scrutinised
by the Central Water and Power Commis-
sion and their comments were communi-
cated to the State Government. But, on
the whole, I want to know—because there
is nothing here to tell us what the com-
ments are—whether the Central Govern-
ment is in favour of such a proposal or
is not in favour of it. I would also like
to know from him whether it is a fact
that there is a counfer proposal that thess
gag turbine sets to be installed shouid be
not under the State Electricity Board but
under the Calcutta Electric Supply Cor-
poration and that dispute is holding up
finalisation of this scheme. What is
‘Governments views on that?

SHRI B. N. KUREEL: The position is
not like that. The delay has been only
due to the fact that, for the operation of
the two gas turbines, about 29,000 tonnss
of light diesel oil are required annually.
The CWPC has asked the State Electricity
Board that they should confirm the avail-
ability of this quantity of light diesel oil.
But they could not get the confirmation
from the Oil India Corporation. In the
-absence - of that confirmation, finalisation
of this scheme is delayed. ' As soon as

“we get the confirmation' from ‘the . State

Electricity Board that they are auble to
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obtain this quantity of llcht diesel
this will be cleared. Therg
hide. The counter pmpoul
to do with this,

e

SHRI INDRAJIT GUPTA: Assuming
that the IOC is nothtpoaiuontomp—
ply the very considerable quaatity of
light diesel oil which is required by such
g8g turbipes—I think it is about 5000
kilo-litres per month—may I know whe.
ther the Central Government would give
necessary assistance by way of forgign
exchangbe allotment in case this light
oil has to be imported from abroad?
According to ncwspaper reports to which
1 am drawing his attention—I do not
know whether he has seen jt—there 1 a
Canadian offer which includes supply of
this light diesel ail for a period of upto
two years but the Calcutta Electric Supply
Corporation, a British company, is pre-
ferring some British scheme which 1
much costlier and which does not include
any provision for thig cil. Would the hon,
Minister give the foreign exchange clear-
ance for a scheme which would enable
them to import the necessary light diesel
oil to run the gas turbineg in view of the
very severc power crisis which is develop-
mg 1m West Bengal?

SHR1 B N. KUREEL: No doubt there
1+ a vely serous condition mn respect of
rower m West Bengal. especially in nonth
Bengal There 15 a g gap In north
Rengal the per capita consumption is 7
umits while in South Bengel it is 140 unils.
No doubt, I do agree. But the import is
necessary only for the crude oil, not the
hight diesel oil. So, this is to be sorted
ont by the Corporation

SHRI INDRANT GUPTA: You said
no light diesel oil has to be imported.
That is the opinion of the Central Gova.
ernmént, Am I to take it that the Central
Government hag told them that no light
diesél can be imported and, therefore, if
it has to be found, it must be found
indigenously?

SHRI B. N KUREEL: Crude oil has
to be imported
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SHRI INDRAJIT GUPTA: Gas tor-
bings do not run on crude oil.

DR. RANEN SEN: Mr, Indrajit Gupts
asked a specific question. T will put the
question in a different way. For some
time there was a controvemy between the
Calcutta Electric Supply Corporation and
the State Government. The Calcutta

the most hard-hit areas in the country
and the State Government wanted to re-
fuse to give that sanction for & gus tur.
bine and later om, it transpired that some
sort of a compromise has been agreed
upon and gas turbines have been brought
from outside. Now, the prices quoted by
the Canadian, are much lower than the
Britisher's. Is a fact that in spite of this
fact the Butish turbines are being import-
ed and the Goverpment of India has
given a hcence to the Caleutta Electrc
Supply Coiporation? If so, what are the
reasons that prompted the Government to
give snch sanction”

SHRI B. N KUREEL We aie very
much clear 1n omn mind that if these tur-
tunes are to be installed, these will be
stalled by the State Electriaty Boaid.
But, at this stage. | cannot say anyihing
because this scheme has not yet been
finuhised in the absence of the confirma-
tion

MR SPEAKER- The question was
very spectfic—whether it 18 the Canadian
or the British offer that was considered.

SHRI B. N, KUREBL: How I can I
say that? The scheme has not been
finalised.

SHRI INDRAJIT GUPTA:
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$HRI INDRAJIT GUPTA: When will
you say? '

MR. SPEAKER: Instead of going too
much into.detajl, he asked a specific
question wheéther it is:the Canadian offer
or the British offer. You. can say “Yes'
or ‘No’. Why go into other details?

SHRI1 B, N. KUREEL: That aspect hus
not been examined so far. We cannot
say.

SHRI MADHURYYA HALDAR: In
the statement it is stated that the Scheme
Report was scrutinised by the Central
Water and Power Commission and their
comments were communicated to the
‘State . Government. May I know from
the Minister about the comments of the
CWPC?

SHRI B.' N. KUREEL: The only thing
was this; they wanted canfirmation about
the availability of oil, like diesel oil etc.
That is all. Their only confirmation was
whether they will be able to get so much
ail or not.

SHRI INDRAIJIT GUPTA: They have
usked confirmation whether they are going
1o get it. They say, it cannot be got indi-
genously, it must be 1mported He says,
we won't allow them to import. That
means, the case is rejecled indirectly.
Where will you get so much oil every
month? LO.C. cannot give it .

SHRI B. N.
about that.

MR. SPEAKER: Don't lead him to say
*No'.

KUREEL: T have stated

SHRI MADHURYYA HALDAR: He
did not say what arg the comments, he
says, this thing and that thing: that isall
1hat he says.

Cfedh ¥ Y whwfedt & fag
v W faefio
*302 W gwR WX wgET

wr R AR qg A A oAl
LaSLhE
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(%) wr feelt & T whied
kfﬁrmmcmé?mﬁﬁf
ammtmz

(w) #fzx g, @1 ferx s
M faac g wix fagler s g 5
wreew far s ?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes, Sir.

(b) Quarters for Railway staff are
constructed on a programmed basis and
workg are included in each year's Worls
Programme to the extent funds are avail-
able. “Accordingly, for the three financial
years 1970.71 1971-72 & 1972-73, 1245
new additional quarters have becn pro-
grammed for construction in Delhi area.
458 new additional quarters out of this
have been completed and the balance TR7
are in progress.

DR. RANEN SEN: His answers are so
fast as the rumning of the Calcutta mail;
let him read a little bit slowly.

oft g wer wouTy : Hefl wEET
A 9FT F W9 A IAC - Hag FwArar §
f& Y& wqafrgl & fao fagife
FTART & WG T FAET Fmr Sy
a1 & s agar g fv ag s
fruifer srEwn woEr § faaw
HTHTE 9T |TY JE FAETIATE ! WY
¥ ugi faest ¥ foraq On wd=Td §
FAFT TH FAT HIA TEA & T fopery
T & wEAIRAT § W7 IR IH
WAERA! F AT H @A g0 oW
foaT wom 3R g wvA ¥ A ?
SHRI T. A. PAL: 13.78 lakhs of rail-
way employees are there and only 5.23

lakhs afe housed and 8.55 lakhs are yer
to be covered. This would cost Rs. 2565
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The amount spent comes fo near
to 7 crores pe
In

This will take some time, the
money available 50 per cent is earmarked
for running staff. Non-essentia] staff will
have to wait for some time.

=t gew ww woww WL g
N FT gA¢ w7 wged ¥ 7 famn
2

e wirey ;W7 e 3 S
21

s grR WA AW T WL
wiET qvaa ¢ 5 9 oo § ag S
g

wwy wERY . WY BAn R 3
& faar & 1

oft gwn W wgma {7 1A
s g e Y Aol wflaw F e v
Yo il ® fod wngd W E
ar ¥ W o @ifa fraife ¥ & 7
fret WTHT 9C IAET qg WATE A fod
yx § ? 48 W wwarfa) o g
g ¥ § 1 fiw faed 20-20 qre
e W A AT ¥ §
wreT $1§ w9 weTT § AR A §
TE HaTem A IAY @A F ared oy
aw wr§ oam P §

e W ! AR §TE A
faeel ¥ o wwrrfan & fad wndd
¥ frafor ¥ oA qOT 1 W TN
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wm T g e
T aied WY AT WA ?

st weet fgr€® ol ¢ frey
a § ag $ w2 oy § 7

weaw APy ;T FQ wAET
¥F A F are ¥ 44r o afy aqqET
X% a1 gR 1% da<rd TG

oft Jet W= WO ¢ W qAET
A AT AT g P Afa F o =
TZ WA AC7AT A 7% gr wAEH
QAT FEATE * MWTaz aa aft §
TH I FAI qgT AT A T [
FT7 7 78 & forat s &0 Fa-ad
20-20 AT F 17 § AfFT  IAAT
ol A% FAET G e g 7 wAe H
¥ @ MY ¥ qrdTreE wTET aTE
e A AT § | Wy wWEw ¥ A
wAT FAmar fF 787 FEW T ATH
Tt gz w5 aF QUG W ? oW
g A1 WY Y & P O wETA AT qw
HW ¥ I TN F wIH W oafy
aga dvit , g v g FT v T
g at gt frfor ot & wefr g
£ 9% % foag @ da@ T FE
ot RE?
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construcuon are expected to be com-
by March, 1974, and every care
betakmtoomdimthnrmmp:-

- -BERF ©

et g weit : & WA wEE
¥ qeaT wWEdt g W st &
faq &1 FARE mm & e § A
R F F arer Wt E FEd = A
¥ wATTY FY AT ¥ 7

SHRI T A PAI: These include guai-
Yers also for the class IV employees. As
a matter of fact, since the beginning of
the First Five Year Plan when we had
3.1% lakhs of quarters. we have now add-
ed another 205 lalhs of quarters during
these three Plans.

SHRIMATI MUKUL BANERJIFE
What about porters?

st A e W
AT 7at & fAq o ERd = B R
4T 9IT S1 AT AT I AT S § &Y
s T AT 9 ¢ o o= T
waTea & a9 w1 ¢Hy W e g e
T 1 STRT AFF ST EII L OarRe
fawen & a8 g & AR T
Wit 9 o war T & gey o
St form 3 qem & @ AW T
T 3 A ¥ 3w sFaiay o g
fis it 7 w0 Rz Y T
X 3% A adwm avedr gew &
forerar & gAY wag 9T IR A4
wrfsT Zraw Yz AW Y W wiw

7

www  wewm c ANE
wardd & wgwr w1 § ow s Al
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HEET T SR 9W | wem & W gt
rT g WAz AAr k.

sl sigeT TeAmW : IEET ST
f w7rar FHifes agar o @ ¥ 39 &1
HEAWT THA g0, IAT fAv @ A
gt T mAew Ry 4t A 7

ey RERY ;WA wee &3
ATG | ITHT 7T AT By wEr e
Twe

SHRIMATI IYOTSNA CHANDA: In
the matter of construction of the Rouses,
may 1 know whether Government
arc following the old policy or the old
designs of the quarters which aie not
hygienic o1 whether they are gowmng to
change those designs?

MR SPEAKFR: They will chance with
the ncw Minister also

SHRIMATI JYOTSNA CHANDA-
But he must adout it

SHRI T. A. PAI* The onginal type I
quarters which comprised of 300 sq ft
area with one room for class IV employees
has mow been modified to cover about
387 sq. fi. with two roomas, fiom Ist April,
1973 for class IV.

I have also grven a direction to the
Bomrd that they must go into the economy
of construction and try to see whether the
cost of construction cannot be reduced
and more houses could not be provided
with the limited resources we have.
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Ticketiess Travelling mud Sitps Taben te
Check &

+
*340 SHRI SHIV KUMAR SHASTRI:

SHR1 PRABODH CHANDRA:

Will the Minister of RAILWAYS be
pleased to state:

(a) the number 3
travelling without tickets from Agpril,
1972 to September, 1972; and

(b) the steps taken by Government to
put a check on ticketless travelling?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAl): (a) 924822,

{b) Apart from the effective propa-
ganda against such social evils, the stcps
tuken by the Government to check tichet.
less travel are as under:

(i) Penalties for ticketlesg travel were
enhanced with effect from 10th
June, 1969.

In addition to regular and sur-
prise checks, messive checks by
mobilising a large force of ticket
checking staff, and Government
Railway Palice accompanied by
Railway Magistrateg are being
conducted on vulnerabls sections.
Joint drives with the co-copera-
tion of the State Governments
are carried out.

Assistance of village clders, boy
scouts, students and volunteers
of Social Service Orgdnisations is
being taken in the campaigns

i)

(iii)

(v} A system of punishments for
erring employees and  rewards
for those rendering cxemplary
service 18 followed (o ensure
cffective <taff participation

it fovw gt mres) ;¢ wenw
wERg, & w9 ¥ wreww ¥ wefrot ¥

st wrge g 5 owiw ¥ fegrat aw
& 9. g 7 9T 9,24,822 AT THE

Ordl Answers "

‘o feu fondS, wg wivd frotr b
s wE e & @
¢ ? = Y=k firw & vw feww g
lerparr sran § P oft gy Rt fewe
& amr wox gu oowy § ol o 4
forary Y0 7 & ag Y e et @
fe oY wier o faer fewe & arar wa
I 9,24,822 wifadi & ARTA & @
Hagr er mi ag fiemet & 7

SHRI T. A, PAI: The amount of
judicial fines realised by the courts 1o

respect of these travellers is Rs 944,051
‘The number of persoas prosacuted duming
this period was 1.30,481 as against 1,14,202
last year. The amount realisad Jwom
them by way of fares is Rs. 35,78,688
this year as agaimst Rs. 32,47,013 last
year. Excess charges are is 74,92,238
this year as against 67,51477 last year.
I am unable to say how many travellers
travelling without tickeis have escaped
this punishment.

i fire gaTC e : & Y e
& qg s wrgn § fe g ot few
faw dwedl & ggam frar & S &
saer & gfomaeres 39w seriual
1 oxex F fredt awmar et 7
€0 % a9 g1 7 ag Y Tand fv 2y
faafagt w1 Ivavr fearfed & feea
@ v & a1 9w s & frey W
@ ! faunft wa sauq Y o
wqqE ¥ worndt § AW 3T e wdv
sy &rar g ?

SHRI T, A. PAI: It was suggested that
many voluntary organisations should also
be involved; in fact, we have not dis-
couraged them from involving themselves.
Ultimately, in fny concerh like the rail-
ways, which is also a busipess piopgaitipa,
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if she amployees do net do their duty
poeperly, mo owtside ergamisation can help.
Thorefose, 4 would rather emphasise that
the soqpomiibilty for prevesting this
uchetless teovelling is mestly of the rai-
wuys, agd any offort from the non-official
organisakions 15 weloome.

So far as the students aré comcerned, it
15 a question of educating our masses
also; why they should travel with ticheis
and not without tickens. The proportion
of students who have been travelling with-
out Tickets varies from State to State, We
found in Heryany thet students form 21.2
per cent In an analysis of the ticketless
iravellers, in Gujarat, it was only 235
In Punjab, it 1» 9 per cent So, it vares
from one State to another, and there 1s
not a sét paitern,

MR. SPEAKER: We will try to mprove
i in Punjab,

of waer fesie et 7Y W
7 froeve 2878 w oved & fayr ot
yigx fFar 3@ ¥ SR 1w fefam
¥ fepz wmed #Y @0 feftaw &
qAT | wqT T4 SET A Afwar '
wf mr wes AT fAFT ¥ 7 4
I3 3¢ wv fax fraqr 5 o= fedraa
¥ fopz Frazd or T w1 qQa TH
qr ? &1 afEqr ®§ ATRE TS &/
Frego 7 ¥ go 7 gm ¥ 77 fewrag
(6aq A IF & T WAL g€ I
¥ fwar ofus a1 o 71 ?

SHRI T. A PAL It i not  always
posuble to fix the exact amount that we
might have spent en preventing this ticket-
less travelling, but perhaps we have also
come to the conclusion that if we do not
spend, the tichetless travelling would have
been more In 1968-69. the number of
pastengers detected  traveling  withont

tickets or with improper tikets was
84,66,870. 1In 1971-72, this number had

AGRAHAYANA M, 1% (SAKA)
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come down to 16,92,440. The amount of
fares and excess charges recovered from
thern in 1968-69 was 3,40,25,903. In 1971-
72, 1t was Rs. 2,15,60,086. Passenger curuo-
ings duming this period, in 196869, were
Rs. 265,10,07,000, and in 1971-72, it had
gone up to Rs. 318.52 crores. So, from
all points of view, therc has been an
improvement, und the various steps that
were taken ulso must have beon quits
helpful.

So far as the ticket collectors  arc
concerned, we cannot take for granted thet
everyone should do this duty without some
kmd of supervision. If complaints come
that they are not doing certain things
properly, and if they are transforred, I
hope the House will support these mea-
sures very firmly

st wam frsie o wor sy
A gor w1 wag A8 fyer o 0
we7 & feger T an WYY 9 w7 ATy -
wOE 1 XU AW oag 9T B8 &
IFR Aaa qri7 fwqr fewzim i4-
ad B &7 & forr 3w § ur fedfro
¥ fewz woned wr ged fedor &
'FaT4T, 91 %47 IT FT FT GF 97 %
I 71 57 fedtar & fore womed ax
aOAT THEY 4t 7

weaw wiien : mefafasdfes s
g W war Aar ?omar w2 AT
Y |
SHRT T, A PAT 1 am unable to sav

why people have been transferred from
one division to another; as you said it

must be for admunistrative rcasons that
they had been transferred,
siY Zto Wo wiaw - fymr  frwe

I T ATRT W qFEX W N
argn fo dye & WA f fear 2
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age ¥ o2 O d @ § gt
IR R A W1 wwar & e
agr kg oeh feh g W ew A A
§ arge frew amd € 1 & svraT wngan
E fin 3% Rwdr qx & durew ¥ w0
sou e g 7

weaw WRww : q Ar ange et
ol F® TAX ] § 1 ag Feat
T it wd gl § |

SHRI T. A. PAI: It has also been
brought to my notice that in some
stations in some States it is customary to
stop the train by pulling the chains before
the train enters the main station and pas-
scngers walk away. We are trying to
tee how best such chain-pulfing can be
stopped by other means than by law.

SHRI N, K, P. SALVE: May I know
whether the hon. Minister is aware that
the institutior of ticketless travel is be-
ing perpetraled on account of the bless-
ings of the railway employees. You
should be knowing about it; some ticket-
less travellers get VIP treatment. 1 want
10 hnow whether any action has been
taken against people who arc responsible
for allowing this type of ticketless travel
and whether such railway staff had been
prosecuted or whether any action had
been takep aginst them.

SHRI T. A, PAI: 1 am nol able to
give any definite information about railway
staff.......

SHRI N. K. P, SALVE: I seek your
protection. Part (b) speaks about the
stepg taken by the Government to chek
ticketless travel. The question is rele-
vant. If he is not ready. he should be
asked to be ready with this because it is
a relevant question,

SHRI B, S. BHAURA: May I know
whether the Government are considering
any proposal to have a conductor in
each thicd class compartment, as in the
first class compartment to check this?

DECEMBER §, 1972
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SHRI T. A, PAIL: Since we are think-

3]

vent one abuse I am afraid the
tions put forward should not
incur more expenses,

Consiruction of Tddiki Hydel Project in
Kerala

+
*307. SHRIMATI BHARGAVI
THANKAPPAN:

SHRI RAMACHANDRAN
KADANNAPPALLIL:

Will the Minister of JIRRIGATION
AND POWER be pleased to state:

(a) the progress made in the construc-
fion work of Iddiki Hydel Project in
Kerala;

(b) whether the construction work is
going according to the schedule; and

’

(c) if not the reasons for delay and
the revised . icdule of its completion?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
to (c). A statement is laid on the Table
of the House,

Statement

(a) The physical progress made in the
construction of the msjor is
as follows:—
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8] Item Total Quantity a5 by the end
No mvolved y T

1 Idikki Dam (concrete) . 4 68 lakhs m' 1 32 lekhs m’

2 Cheruthoni Dam (concrete) 1705 » 684 » wa

3 Kulamavu (mesonary) 1 5, 3 | JS

4 Power tunnel 1968 m y70c m

5 Surge Expansion Chamber 7§ 6 m 68 m

6 Underground Power House concreting 9170 m® 2375 m‘

7 Tail race tunnel Excavauon completed

tb) The woihs ate now progresung
more or less according to the revised
schuedule except for the  pressure shafit
works ind the Kulamavu Dam works,
which arc shghtly behind schedule As
pe: the present schedule of construction
the first gencrating umt 15 to be com-
mi woned by December 1974, followed
by the second and third umts at mntervals
vl thice months each thereafter

) A delay of 11 months has 1ecently
occurred 1n the works of the pressure shafi
on account of labow trouble and a
month’s delay in Kulamavu works on ac
count of a stay order in regard to work
on some of the quarris The target of
commissioning the first unit by December,
1974 15 attarnable despite the delays be
mg experienced 1 the pressure shaft and
Kulamavu Dam as the shortfall could be
made up in the comung seasons

SHRIMATI BHARGAVI THANKAP-
PAN May I know whether the State Gov
ernment had asked for financial assist
ance to expedite the conmstruction work
of Iddiki project and, if so, what s the
reiction of the Government thereto”

SHRI B N KUREEL Iddiki project
1 a State project Assistance from the
Centre s given as block assistance—loan
or aid There 14 no provision for giving

assistance for g particular scheme from
the centic but when the project s m a
difhicult position, some assistance 15 being
given from the centre At present, the
Tddibi projcct 15 going on micely accord
wmg to the revised schedule Of course
there has been delay It was to be
commussioned m 1970 but it s now ex-
pecied to be commissioned in 1974 The
deley occukred because imtally  there
was delay m acqusition of land and
evicion of encroachers There was
labour trouble also Now steps have
been tahen to accelerate the work A
high powered board has been set up under
the chairmanship of the Kerala Chief
Minister to solve the problems on the
spot To give incenuve to labour, the
wage was increased from Rs 350 to
Rs 520 per day ‘These are the steps
that have been taken to accelerate it

SHRIMATI BHARGAVI THANKAP-
PAN 1Is it a fact that there is labour
trouble because the legitunate demands and
rights of the workers are being denied by

so far for meeting their demands?

MR SPEAKER 1 think this does not
amse out of this question, but as a con
cession to the lady member, I keep
silent over it T the minister is ready,
he can answer it
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SHRI B, N, KUREEL: I have stated
that @« highipowesed committes will go
into these ‘probitms.

SHR] RAMACHANDRAN KADAN-
NAPPALLL: May 1 know whether the
«Government of India is aware of the
fact that due to paucity of funds some
inevitable payments like customs duty for
import of major equipment and paymenis
10 contracts are being delayed, with the
result there is delay in completing the
construction of the project?

SHRI B. N. KUREEL. [ am not
aware of this fact,
SHRI R. BALAKRISHNA  PILLAT:

The State Government and the  State
Electriciy Board asked for a provision of
Rs 14 crores for 1972-73, but the Central
Government allotted omly Rs. 11 crores
May I know whether the Central Gov-
ernment will make another fresh allot-
ment of Rs, 3 crores for this year for
making peyments to contra¢tors and
others, so that the work may be com-
pleted according to the schedule?

SHRI B N. KUREEL' Yes; the
Kerala Government asked for u special
assistance of about Rs 3 crores and that
i under consieration

Jssue of Hill Station concession tickets
without restriction

‘108 SHR1I E V, VIKHE PATIL
Will the Mimster of RAILWAYS be
pleased to state;

(a) whether a suggestion to 1ssue Hill
Station concession tickets without restric-
tion of seasons js wunder the consideration
of Government;

(b) whether any decsion has
taken on the suggestion, and

(¢) if so, the nature thereo??

been

THE MINISTER OF RAILWAYS
(SHRI T A, PAI): (a) No, Sir,

(b) and (c). ‘A suggestion was made
by the Tourist Development Councrl at
its mecling held at Goa in October, 1972

UECEMBER 5, 1972
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that the concessionaj hill station tickets
may be issued without apy restriction of
the season, This concession hes no com-
mercial justification, This suggestion iy
not acceptable as the Railways are not
also enlarging the scope of the conces-
sion in the context of the present finun-
cial difficulties of the Railways.

ot §o e ful ofew : ag WA
A % R & Avay o fefendt
¢ o s oy waaaw for g,
a @ ® foaw wwr g ? AT
@ qra gre frarady forz R, av
it & drya ¥ Y ¥ 7 R E oy
s 4G9 §Y Traar ar gl g )
% ag wram wrgan 3 5 o0 7 Ty A
¥ g g
SHRY T. A, PAl' [he ralways ate
interested 0 trying to maximise  then
income so that the general revenues o'
the country may be augmented. [t car
not always agree to the concessions tht
are ncieasingly demanded So far oS
hill stations are conccrned, ow view 15
that during the busy season no conces
sion should be allowed because thete 1
w0 much of overcrowding on the rul
ways Alw, peaple are prepared to pay
fat hotel hills and so they can pay the
full charges. 1 um afraid that if the
concessiony ure allowed during the off-
season there 15 no guarantee that people
will travel On the other hapd, those
who trave] by habit may be affected. In
any cuase, on certain railways we are pie
pared 10 examinc it even as a commel-
cial proposition, if the offer of these

concessions would aupment the revenues
of the railways

st §o Mo fuelkl qufem @ e A W
& f fraadr fewe frar simm, o
FaF w Gar frmdr & arddr & ordydt
"aT & g 7y ¥ e 0 drea F
ok wr war AwATy & 7
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oW WEET . WRA Ewer Y
a2 @ ¢, fafrkrr amew
I € A w7 AR )

SHRI T. A PAL [ am afraid during
the winter season even if we offer these
concessions, nobody will be encouraged to
ro to the hill stations,

SHRI N, K, SANGHI: May I know
whether a decision has been taken by
the Railway Ministry to stop the con-
cession during the summer season also?

SHRI T. A PAIl: No, the existing

concessions will continue

T o v wfefa § i war

Frda fawm & wwfol &
sfuferf

*309 st 7y dqw fog ving :
FaT TW A&y g qq™ AT HAT F@ F
(%) mar  wmranr  Afafx 7 w6
aar  goaare fawer ® w1 SR
e faam = wfaffica w03 23
miwe fear w8, o\

(m) afx 7@, &t *a% 7 w0
g

FTHE MINISTER OF RAILWAYS
(SHRI T A. PAI): (a) and (b). Repre-
sentatives of the recognised Unions are
inciuded in Housing Committes in same
cases to look after the inferests of all
Departments including the Signal ond
Telecommunication Department.

AGRAMAYANA 14, 1894’ (SAKA)

Oral Answers ¥

o\ gy O forg wied : v T A
et § fe $9 wwEl ¥ srany Teaed
afafadi & wrga s awr ¥ wfye
fifoar o mftr fear mmr &1 &
qg W wign g fe @ swead
ad & wiyfafa ¥ e ¥ fra-frer 3ok
& awafiaw §, faa w1 afufdt & ol
frarmard ) A& amwETE?

SHRI T A. PAIl: We do not have a
uniform system of  represemtation in
different railways. It is a matter of his-
torical accideni that each railway has a
system of its own. If it 1s suggested that
members belonging to a particular depart-
ment are not represented n some cases,
it 15 quite possible that members ol the
telecommunications and signal depaitment
arc also represented We do not give them
representation on the basis of their specia-
Imed work  In any area the people who
foim the majority me hkely to be repie-
scnied on this and there are some official
nominees alvo  Tn some railways the
number of houses constiucted are allotted
to different types and categories and the
different types and categories have ther
representatives who aie permutted to allot
them among varwus sections M it iy
brought to my notice that as 4 result of
this some njustice has been done to any
scction [ shall looh mto this

ot wg e Ferg wvew o g
w & fin forer dwsdi & sfafafadt oy
wifirsr fear war & & 3R & Frell &
qre dvgar srE Al ¥ o g
% dwzw @t &, o R o 77wt
® QU wA § i mfrw for a@ &
Qv §, 3 w1 wive AfY Tt g 7
vt qy gy & s owfa % arercae
X QA w eqra wdy frar v g ?
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# ag swraqrangarg fF aar AE w8
T AM? § [T FL4 qrfF apgar G
TASAT F TA AT, &1 GF ¢

SHRI T. A. PAI: 1 have not been
able to follow the question. I have said
that if any injustice has been done to
any one particular area, if the hon, Mem-
ber brings it to my notice, I will look
into it.

Modernisation of Sindri Fertilizer
Factory

#310. SHRI B. S. BHARUA: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) what are the steps taken to modern-
ise the Sindri Fertilizer Factory;

(b) what progress has been made so
far in the modernisation programme; and

(c) the expenditure incurred so far in
this connection?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H, R. GOKHALE):
(a) to (c). A statement is laid on the
Table of the House,

STATEMENT

Several measures, both short term and
long term, have been or are being taken
to improve the economics of working
of this plant through increased produc-
tion. Apart from repairs and renovations
to different sections of this old plant, a
scheme is already under implementation
for manufacture of triple superhosphate
at Sindri. This would eliminate depend-
ence on natural gypsum, the quality and
supplies of which are presenting difficulty
and also ensure regular supply of by-
product gypsum for production of ‘am-
monium sulphate. The -expenditure in-
curred on this scheme, as also on the

~ renovations referred to is about Rs, 15
‘crores.

DECEMBER 35, 1972
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2. Since these measures cannot. - by
themselves be expected to improve the

economics of working of this plant be-
yond a certain point, a large scale ex-
pansion and modernisation is also con-
templated. The scheme which would
increase the capacity for production of
Nitrogen from about 90,000 tonnes per
annum to about 2,55,000 tonnes per an-
num would be based on heavy petroleum
fractions as the feedstock in lieu of coke|
coke oven gas being presently used as
feedstock at Sindri. This scheme is esti
mated to cost about Rs. 96 crores.

SHRI B. S. BHARUA: It is mentioned
in the statement:

“Apart from repairs and renovations
to different sections of this old plant,
a scheme is already under implementa
tion for manufacture of ftripple super-
phosphate at Sindri.

May 1 know by what time the whole-
sale scheme would be completed?

SHRI H. R. GOKHALE: As the hon
Member must have seen, the problem at
Sindri is being tackled in two ways, Ong:
is an immediate measure, to which the
hon. Member js  referring, namely,
rationalisation; that is to say, taking the
present equipments, as they are and
rationalise them for better use. This
scheme. including the  manufacture of
tripple superphosphate, would be complet-
ed by the middle of 1974.

SHRI B. S. BHARUA: May I know
whether any order was placed for im-
porting machinery from Bulgaria and, if
so, by what time they will be delivered?

SHRI H. R. GOKHALE: As far as the
rationalisation scheme is concerned, all
the preliminary steps have been taken and
we are re-expecting that it would be com-
pleted by the middle of 1974.°

SHRI A. P. SHARMA: It is under-
stood that a large number of items of
fertilizer are being exported to various
countries. May 1 know whether our
requirements are fully met before export

ing fertilizer? Y




ag
MR. SPEAKER: 1 am sorry, 1t does not
anse out of this.

SHRI RAJA KULKARNI. Is the
modernisation confined to machunery and
production process or it ' exiends to
modernisation to which the hon Mem-
ber is referning, relates to the taking up

of mew equipments, new machinery and
applying new methods of  production,
which is cxpected to take three or four
years,

SHRI A B SHARMA May I now
ask a relevant question?

st fawfa fag = # fr
farft F wre@ & fan A ATy
JATAT AT AT, TA H A AT AT AWEA
FFIT veT ¢ WIT T FT WA A4
fraruarz? #naz af ¢ frow
ATTTT I/ FI7AME AL qTFATRS  FA
& AW T AFT T AT AEE GO0
A a¢ T AW 49F g1 04 ? v
AT HEIET 7AA ¢ AT AT ATIATEH
T ¥ JqrEqGT  TEH A
A’

T

SHRI H R GOKIHAIE As I sad,
thys problem at Sindn 1s being tackled at
two levels. One is the immediate mea-
<gre, where the existing equpment which
1w now aged and is almost in decay be
cause of long usage, they are made usable
We have to take some immediate steps
10 see that this machinery is rationalised,
improved, so that immediately we get
some increase m production.
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ot faefee faw  womer Mg,
R wayw w7 warw ofYf fear T g o
T HRIY T W4T ¥ w0¥ B o e
gt § ) wowe 9w feafr wray g
g ®ON § Wl Igw A1 ARG AT
Apar s AR €T 1 Ay godA
drgrw F1 ATIATIT TIA FT qATA
g 1

wiaw witew 9t ot ATE,
Y AIFTIHATE ? AT I T
arfad gur A1 o A gRIT 74w frar
ar gfer |

ot fanfe famw @7 73w W
satd AFY foor fr oo godgs frw
FT WAV 2 a7 wrs Aqs AMAT @
T 3747 F7 I 7 OFEY 147 IR
T HTGAAR FI 77 77 9317 A
& gy 4119 BT AIATT AT TT)

weaw qEET
fusgr atea ag a7 frazzm ¥
FIG AT UM *

Ay AT A
A

SHRI A4 P SHARMA Hos the hon.
Minisier 1abhen caic to see that the wor-
heis’ interests are also hept in view
while gommg n {for modeimusation of
cqupment and machinery” What uleps
has he taken m that direction?

SHRI H R GOKHALE  Certanly,
the workers' interests are kept in view.
One view was that, in view of the heavy
losses which are bemng incurred in the
last two or thres years, on purely com-
mercial consideration the ugit should be
closed down One prmcipal reason why
we do not want to close that down iy
that there is a large employment poten
tial there; 7,500 employees are working
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there and they should not be dislodged.
There are other remsons also. We will
take care of the workers’ interests.
oot 3 ot ot gforer ey el werr
i & aféamere ame ¥

Tk edvt o wtfe ey

F311 oy fewe et ;T R
a9 9g T FY AT w4 e

(%) =wr & vt or gfee zrar
AT SO ATy & ofromrerse qaTe
F fea-few 394 et w7y anr emd

g 4, #7
(w) zaw qfrarreres o9 51
famrrr qoanT gwr ?

THE MINISTER OF RAILWAYS
(SHRI T A PAD (a) The Radway
Stations at Jugraon, Tanda Urmar, Dagiu,
Ajitwal, Jaitu, Ahmedgarh, Nakodar,
Malout, Thablke, Khojewals, Mandhaly,
KUP, Kala Bakra, Sada Singhwala, Maiser
Khanna and Phus Mandi 1n Punjab were

set on fire m October, 1972 on account of
students agitation.

(b) The direct loss suffered by Railways
¥ esumated appx at Rs 2.41,500.

ot frwc Wiwd® woaw wEEw,
anT § ot & F9T T o uias
od 2o B gU ARA T SeRE
SYer ¥ d Iw ¥ 2,41,500 T *T
TR TTE wY R A § A wrgaw
g tw ag o qearrgeT § g o ot
AA R FoTEd ! ged anray
# fr ag o awzw g & ¢ w7 farwT
o fivmr o frar € tw oWy
oo T &7
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wogw witee T o ol
e wTeor oar Al &

oft frwc ot T Y qar v T
¢ f5 oo zrew ¥ womt ¥ Peavfed?
Y qreaveer fam R I qrenTEAl w7
g A fear o & waee 3w ¥
& o wre frandt waAr Qe
waee fra §1 & SR g
Efs ag ol 2,41,500 T AR
go € v\ 7 o g 7 6y vt d
YT T ATE BIT FT FITT #4797 ¢

SHR1 [ A, PAL | do not hnow what
exactly the hon Member wants to know.
1f he wanis to know how I am going to
recoup thiy loss, well, I think, the House
will have to support me to see that we
are able 1o collect the money at fcast as
the passengers who

pass through these stations so that we
might re-construct them Only yesterday

theic way anothe:r incident; the  Bijapur
station was ransached by the students
in Mysore. This 15 happeming. [If this is

a non-violent way of dealing with pro-
perty because men arc not mvolved, the
railway pioperty 1s being lost

MR, SPEAKER: It is much bettsy if
you put up big posters outside railway
stations saying ‘Rmlway property is your
property and this property belongs to the
nation’.

ot ytorte o - wTT W i
sl @ ot e ww WY Wrer W
FET § AR |
SHRI VASANT SATHE: If you ey,
“Fhis is your groperty’, then, they will sey,
Thersfore, we have & right to destray,’

whoirnfivew : Wwd Bt S fa R
oo aYE fr | w0 |
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L geeede® e
FewTr AYE Y ot frere v € A v
e farsrr ¥ whawrdy o g AT
o o el iswe wmE § quArae
¥ w35 < e vtk
wfirey ¥ ¥ A1y & AF AT ¥ w0 A
q* ?

SH.RI 'I' r\ PAI Lp to, cume
‘before the House HI& & ‘voquédt ‘that the
Railways Act be amended so. that atlack
against the railway property may be
more severely pumished. But all this is of
no avail unless, a8 I havy.said earlier, we
educate our public about. the proprictor-
ship of these asséls ' beldnging to the
poorest people of this. couatry and nubod!f
has a right to dut.roy thm

1

SHRI R. 5. PANDEY rose—

MR, SPEAKER: The “whole - Question-
Hour you have begn standing. So, I
surrender to you, )

-SHRIR, .S. PANDEY: Thaok yoa, Sir.
'I want to know whether the Railway
Minister is contempiating aay ‘'scheme. to
‘put up posters with his own photograph

ﬂw‘“‘m e wa han"ﬁ andwer
to P'fm 1 : L A £y =

.. SHRI T. A PAIL lf@mbdp I
wll} mm!nhr ute up that mudm

tﬂﬁ\‘mh:fﬂﬂiq
ﬂmrx-ﬂf&qm%ﬂmrﬁ
vt § Ffr T o gw we
R *mﬂwﬁ'é&r&m
i mmm,ﬁ“‘“"ﬁﬁa'
WA ¢ it & abe v Gt I
- R rfed G ¥ g '&&&‘?*”‘

2765 L.ﬂ.-.‘l.

W

AGRABAYANA: 14; - 1096 (S4KA) ...

. ‘Don’t deyroy the

Orel drwers 30

s T At qar ?
*wmwmrﬁmwmw
M mminy S
nﬁwtﬁwﬂmwﬁgs
. g W ?
| e’ ¢ W X v

AT W |

. SHRI ‘M, RAM GOPAL REDDY: When
railway stations were looted and burat in
Andhra Pradesh, the micb was fired at.
Wulhﬁreawllriuihith!‘milbuhur
I want to kaow. : - .

MR, SPEAKER: Do you want it? ...1
am sorry,

m«mu-mmtn
producig Soda Ash at Haldia

© %313, SHRI SAMAR GUHA; Will the
Minister of PETROLEUM AND CHEMI-
CALS jbe pleased to state;

(a) ‘whettier Comtal ' Salt being “earlly
- avnilable and-.cheaper is .proposed. to -be
_used as raw, material for producing _Soda
Aahatmldin Wonﬂenplm'

(b)l!net memmmerefor?

THE MINISEER ' OF - LAW, AND
JUSTICE AND PETROLEUM AND
« CHEMICALS (SHRI H. R: GOKHALE):
(@) and ). The requirgment of saft_ for
the lodn ash phm of the Flﬂmﬁr Oor-

i
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MR. SPEAKER: Prifedyir Balyd, kindly
nsk very brief questions  The question
time is already over Please, do not, as
io the normal cdursé, udk Véry lobig ques-
tons

BHRI SAMAR GUHA: Is it a fact that
West Bengal's consumplees js of the order
of 260 lakh tonnes, and this can be in-
creased to 3,60 lakh tonnes after Haldia
Sode Ash Plant siarls woiking?  There
bas been an expert committee which had
been instituted by Dr. B C. Roy. Thns
Committee of French Experts said that
production of salt an Goats: can be  m-
creased to 2 lakh tonnes. If it is so, what
steps is the Government taking for aug-
thentmyg the expansion of sift productron?

SHRI H. R, GOKHALE: The require-
memt of salt i West Sengel is mot 2.60
lakh tonnes, but 4 lakh tonwes ] do not
know whether French experts had gone
dpto 1t er some othiers. On the posibitity
of expansion of this, the Siate Govern-
ment could not go into this because they
thought there were many difficulties in the
way of implensenting %t

SHRI BAMAR GUHA: Is it a fact that
Dr Sen, the former Minister directed FCI
to cxplore the possibility of expansion of
geoduction of salt s Comtei-belt  area?
¥ s0, wimt sttps have Governmeit taken
in the matter?

SHRT H. R. GOKBALE: The Minks-
ter, my predepessar, did aek the whale
thing to te axandioed ¥nd 1 Hdlleve, %

commasicadon, was 1o, ghened to he
hon'dle Meinber.

SHRI BAMAR GUNA: After that
divthing has happeded.

DECEMBER §, 1972
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MR. SPEAKER; Kindly sjt down The
question hour is over.

——
WRITTEN ANSWERS TO QUESTIONS

w gtw Wt et qivheng

*303. ot Wm wew QR -
xat foamrk o Feagn ot o wmd W
T i T

(%) w1 Aoy wkw aCETT X T
LGl C i OB e oI SR
T8 48 wifY ofcdiwarg ¥l TeeTe
N "y & g wA R,

(%) =& @, @ w oA
RNggrar e f; o

(7) ¥ ofcdrair =@ wwq few
wwouy & K 7

fawrf sfe Py dwwr & 9o-
Wt (! darmre gl (w) @ (7).
ferwr€ oo i ¢ awy fawrf ot A€
i oy g A W

5y AW G A it dfew i
wagt arawy, avfy gyar g fafonr
AT et TR T ETARRE AT AT
¥ gfinfera vk & fag Terfi &1
& oy wom R ged § f xw Rfar
¥ o foramaf oY oY Y g e Prar
wrgm ax ¥ sfai v sfer
w7 93 firqre fiegr wqa 1L
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o VT FTT ¥ QT Fiww A
Wt oot A AERAT o AT wRAn
aren o menfiy W 4 ¥w At
fawrz w7d & far sw.wd yw-frare

. FaTfaw & w1z 6 w?m R
TEAr |

U pd geifec §n odafes §
_wererare qfelat o IwT ARw

W< fagre o wopr X wRa @ B

aqT Gt TIaEY g AT TEA &
forg darfaer sears ad & Igew A
T 3o £ wf’-m:'irm T frag
Prd Y et @ -

-‘lrwarfua irwmnmtwrik
fean & Aia ¥ agmfa Y w & awr
i SN wora ¥ SRfwy st
roar wr oA Wy '

| wEwe fan & G ek e
® avY aiw o v A & AY ez
wiwer # dtgar qEm W FAEFTL
miwfe g w8 ) fewe ﬁm wrar
@t

wgaR #fes ¥ seatfrr gRdw
(wtit) afdraar ¥ ssard wty @
wd '

wm tlu Miqmp ol ;m,w.ws \:e
p!eugd 1o state:

‘{s) whether the Indisn Railways ‘pro- -

mﬂmwmuﬁmmm
Railyay; and :

_'otuﬂm’gmw

(b) if 80, when this train is likely to be
g ' 3 l? o R . [ BRI T TS

THE MINISTER OF RAILWAYS
(SHR!T A PA!) (a) and (). Alu&no-r
is being conducted for

pre by longer trains and
wmwﬂmww salicn
; and 3 decition wken.

-

(s) whether a deputation of the Pigpleum
Pradusts Deplers Association of Bembay
nﬂd Pelhi mmm and

(b} if so, what are their main demands
and the reactions of Goverament there-

lo? _

THE MINISTER OF LAW AND

JUSTICE AND mwu AND
CHEMICALS SHRJ H. R. GOKHME):

(a) Yes, Sir.

' (b) Their main demands are;—

(1) that the lndnn Oﬂ Corpgrrlwn

should rcconim;noe the marketing of ubri-
utingoilstnallmahbnvhbm

sarlier buyiag the game from the 10.C.

" i powibie 4be  smpplies showld be

thrown open to everybody who wants the
same so that the largest nuinber of traders
inchmu the smallest sbuu]d benefit.

12) That processors and manufacturzrs
lh :nndwmer oil,

g ‘oils, * Mféh ‘oils,
‘hydraulic " brake Enid: ‘ete., ‘should veceive

qpnbuquhumllfuihpm

.mlbmslnimm m,gin;#
in consultstion with the 1,0. A the
Indian Institute of om, _



35
Coutro-Siste RUt due to Flaws ln Stststs

*312. SHRI VARKEY GEORGE: will
the Minister of LAW AND JUSTICE be
pleased to state; \ .

(a) whether antention of Government has
been drawn to the statement by the former
Chief Jostice Mr. Hidayatolah published,
in the ‘Hindustan Times', Hatelf ihe Nth
November, 1972 upder the caption “Flaws
in Statmte cause Centre-State rift”, and

(8 50, the réwction of Qdvérnmient in
this regard?

" THE MINISTER OF STATE IN THE
MINISIRY OF LAW AND TUSTICE
(SHRI NITIRAJ SINGH CHAUDHARY)
(a) and (b). The Government have seen

Orientation Courses for Judges and Tralu-
' ing for Lagislators

*314, SHRI C. K. JAFFER SHARIEF:
WilF the Ministér of LAW AND JUSTICE
be pleased to. states

(2) whether Mr. Justice V, R. Krishna
Iyer, a Member of Law Commission, Las
5u3:::ad thgﬂuuﬁm: Courses for Judges
80 may themselves abreast
p;_,m?hl,upd cconomic chapges,

(b) whether hé has suggested some
techiical trainimg for legislators also; and

", e) i w, the reaction of Gevernment
thereto? 3

. THE-MINISTER OF STATE IN THE
MINISTRY OF LAW AND J

(SHRI, NITIRA} SINGH CHAUDHARY):
(a) aad (b). Yes, Six+ :

™ (¢) The opidon of Skii Jastice V, R,
Krishna Tyer, was his individugl view,
muh.pduémm. Govarn-

‘mas Dot Yot copsidered any of ‘the
amw.
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World Bxnk AM for Rajusthan Canal

*315. SHRI NAWAL KISHORE
SHARMA
SHRI N. K. SANGHI;

Will the Minister of IRRIGATION ANP
POWER be pleased to state:

(a) whether a team of World Bank has
réoently #isited Rajasthan fn connection
with the aid given by the World Baak for
Rajasthan Canal and Chambal Project; and

() i so, the salient features of the
Report submitted by the team io the

(}oye.rgment of India? .

, ]‘H;EI_DBPUI'Y MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREEL): (a)
and (b). A Worki Bank Command Ares
Develppment and Jrugation Reconnaisance
Mission arrived in India on 30th October,
1972. with a view to identify projects,
which could be taken up for IDA financ-
ing After their preliminary meeting with
Government of India officials in  New
Delhi they wvisited Chambal and Rajasthan
Canal Command Areas, On return fiom
their field visits, the Mission has given a
questionnaire for dollection of data neoss-
sary for the formulation of detailed pro-
ject reports. The World Bank has not so
far sanctipned any financial assistamce for
development of command ares of Rajas-
than Canal or Chambal. The project re-
ports when nrepared by the State Govern-
ment according to th# questionnaire of
the World Bank Mission will be examined
by the Government of India and sent to
the World Bank for their considgration.

Utitisstion of. Rustom;  Gomde st Kandia
Refine~y

te
*3(6. SHRI B. D’ DESADY' Will  the

gﬁs}ummﬂwwh of
&t n'price lower thap the eost of imports
of crude for Re 4 Tndia;
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th) whether a proposal for establishing

ony, ;viies tamg Reflnery 8t Kandla,
yiliting Restom arude for producing
Nephtha, Fuel oil, Kerosene and other oil
fractions in short supply in the country had
been thade; sed :

(c) what steps Government have taken
to fully utilise Rustom crude for meeing
the rising interih] demands?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHR1 H. R GOKHALE):
(a) and (C). After providing for its besic
qualsty characteristits, Rustom crude oil
is bemng sold in foreign markefs at prices
comparable to those at which crude oil is
being imported for Refineries in  India.
Since the share available to India of this
crude ail is already being sold and foreign
exchange is being earned thereon which
adds to the total availablity of foreign
exchange reserves being utilised inter alw,
for importing crude oil for the Indian Re-
fineries, it camnot be stated that by not
mmporting this crude oil any difficulty is
being experienced in meeting the rising
mternal demand for oil products

{b) There is no proposal at present for

establishing a mullion tonnes Refinery at
Kandla.

Amesdments in Soccession Act in .view of
proposed celling on Land

*317 SHRI G. Y. KRISHNAN: Wil
the Minister of LAW AND JUSTICE be
pleased to state;

() whether in view of the proposed laws
regarding  ceiling on land in  different
States, there is any proposal under the
consideration of Government to  bring
forward changes in the Sugcestion Act; and
(b) if 50, the salicot features thereof?
THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE

(SHRI NITIRAJ SINGH CHAUDHARY):
(a) No, !ir._

() Déds not arie.
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Bespuhdukhapors Rall Link ln Usls

*318. SHRI ARJUN SETHI: Wifl the
Ministsr of RAILWAYS be plessed 10
wake:

(a) whether priority has been fixed 'for
the of Banspeni-Takhapura
Rail Jink in Oritsa especially to reduce the
cost of transportation of irom bre from
Daitari mines to Paradeep; and

(4) i not, the reasons therefor?

THE MINISTER -OF RAILWAYS
(SHRI T. A. PAI): () ahd (b) A& Stndy
Group under the Chairmanship of Adviser,
Planning Comumission, asd consisting of
representatives of the Plamning Commis-
sion, National Minerals Development Cor-
poration, Mineral and Metals Trading Cor-
poration, Mimstries of Steel and  Mines
(Department of Mines), Railways, Trans-
port and Shipping, and the Orissa Mining
Corporation, has been set up to go mio
the aspect of infra-structural development
with special reference to the alternatives of
Haldia snd Paradecp Port facilities and
the relative economics of utilisation of the
Railway line from Banspani to Haldiz and
laying of a new line from Bamspani to
Jakhapura en route to Paradeep The Re-
pott of this Study Group is awaited. Fur.
ther consideration in respect of construc-
tion of this rail link would be given by the
Rulways only after the recommendalions
of this Study Group are available and
these are accepted by the Governmont.

Names of Forelgn Countries requesting far
Railway Eagineers and Techulclans

*319 SHRI JAGANNATH' MISHRA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Goverament have received
requests from some foreign cnu-triis (o
sead Railway Engineers and techn.-jany to
astist them in yndertaking varicus Raflway
projects; and ,

(b) f so, the pamey of all such
countries?
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THE MINISTER OF - RALWAYS
(SHR1 T. A, PAI): (a) and (b). Yes,
8ir, Tt Railways 'kave semt 'experts to
virious couhtrits suth: as Fran, Niperia,
Zambia and Ghana either on the request
qf the Government concerned or through
the Unmd Nations. Currently thére are
two 'requesti—one from the Government
of ¥raq for undertaking the Techno-
Economic feasibility study for a Railway
Project in Iraq and the other from the
Governnient of ‘Guimea for the visit of
an Indian Raeilway Team to assess the
requiversents of coaches, wagoms and
locomotives of that couutry.

Supply of Micremsed quantiles of Crade
OR snd Solpbur by Traq

*320 SHRI P. M, MEHTA:
SHRI SHRIKISHAN MODI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state: -

(2) whether Iraq will supply increased
quantities of erude oil and sulphur;

(b) whether any new economic and
technical co-operation agreemént has
been signed; and

(¢) if so, the salient features thereof?

THE MINISTER OF LAW AND
JUSTICE, PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE): (a)
The possibilities for the import of increas-
ed quantities of crude oil and sulphur have
been discussed with the Ireqi delegation
which visited Indie in  October, 1972.
Further discussions are likely to be held
on the subject.

(b) Ne, Sir.
(c) Does not arise.

ftecrudtment in NefMivait Fromier Raliway

2992. SHRI ROBIN KAKOTI: * Wil
the Minister of RAILWAYS be  pleased
to state:

‘(a) the tofal number of périons
appointed or recruited to the Yetvides

Writterr Anrwaty  DBCEMBER. S,. 1972 Writen- snowirs -

umdér various .

Fromtiet Railway during the st three
years whose salary iis below Rs. 300 per
month; and .

(b) the number of persons smong
them whose mother tongue is Hindi,

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b).

gories in Northeast Frontier Railway in
Cless ITT and Class IV cadre during the
last three years and the number of per-
sons pmong them whose mother tongue
ts Hindi, Bengalf and Assamese are as
under:—

ek e —

[

No «f No. of
persons  persons
Year sppohted among
in Class them
IITand IV whose
mother
tongue 1s
Hmnds,
Bengali
and
Assamese
19609 406 379
1970 . . R 1248 1166
1971 " . . 2240 FRTY

Distribution of Power among seighbooaring
States from Kafipakksm Atomic Siation

2993, SHRI VAYALAR RAVI: Wil
the Minister of IRRIGATION AND
POWER be pleased to state:

E’

Tamil Nadu has worked out any
regurding the mode of dhtl'lbutlonol
power from the Atomic Sta-
fion among the States when
the plant I3 complated; and® *

(b) if s0, the outlines of the scheme
and the share of Kerala usder 4?°
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THE DEPUTY MINISTER IN THE
MINISTRY OF IMRUIGATION AND
POWER (SHRI B. N. KUREEL): (a)
and (b). Yo Sir, The entire putput
from the first  wunit at the Kalppkkam
Atomic Power Station was to be ypilised
by Tamil Nadu It had been worked out
whit 50 per cent of the output from the
secontd omt was to be utilised by Tamud
Nadu and the balamce 50 per cemt to be
fed imte the Soinhem Grid for utilisation
by other States in the Region. The Tamul
Nadu Chigf Minister has now represented
that the State would need all the power
frem the Kalpakkam Power Station end
that, therefore. it will not be possible for
them to agree to distribute the power for
use by the other States jn the Region

‘Supply of Power to Fiindustan Alominjam
Cempany by U.P. Electricity Board

2994, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Mioister of
IRRIGATION AND POWER be pleased

to state.

(a) whether the U.P, Electricity Board
had made a commitment for the supply
of additional power to Hindustan Alu-
minium Company for utilsing its add
tional capacity at four paise per unjt
which the Board has not fulfilled as yet;

and

(b) if so, the steps the Central Go-
vernment are taking for supply of electri-
¢ty to the Plant at the above rate?

THE DEPUTY MINISTER TN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
The Uttar Pradesh State Electricity Board
hwinfomedthlt&yhmmn‘i?m
commitment for the supply of additional
power at 4 paise/Wh to Hindustan
Aluminiam Company. !

(). Does not atise.
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Scheme to Electrity Keder Bagh Rohtak
Roed, Delbi3s

2995, SHR1 HAXI SINGH: Will the

Mipister of IRRIGATION AND POWER
be pleased ta refer to_the reply given tp
Unstarred question No. 1201 on the 8th
August, 1972 regarding scheme 1o elec-
trify Kedar Bagh Rohtah Road, Delhi-35
and state:

(a) whether electric supply facilities
have been arramged in XKedar Bagh
(Madan Park und Chumbamal Park.):

(b) if ool, the reasons therefor,

(c) the action taken by  Gove:nmen:
to fix responsibilitv on concerned agency
for causing great inconvenience to people
residing in that area on this account: and

(d) the time by which this work will
now be dome?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
to (c), The work of general electrifica-
tion of Kedsr Bagh (Madam Park and
Chunnamal Park), which was expected tb
be completed by the end of October.
1972, has received a set-back for want of
supplies. of poles.

(d) Necessary arrangements are being
made for procurement of poles on pri-
erity basis, and the work is now expected
to be completed withm a period of about
two months.

Facllities for hiring Space in Goods Sheds

2996. SHRI N. K. SANGHI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether in view of the inoreave in
tariff on demurrage Government have
congider¢d the desirability of creating
more storege facififies in Goods Sheds to
be given on hire to ensuré quick clearands
of wagons by consignees;"’
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(b) whether the existing facilities fully
meet the needs of the trade; and

(c) the gist of the scheme, if any, drawn
up for new sheds or godowns to be given
on hire and if there is no scheme, whether
there is any proposal for ‘the same and
by what time the scheme will be brought
into effect?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) to (¢). The
rates of demurrage have been raised to
ensure quicker release of wagons to be
loaded /unloaded by consignors/con-
signees. The traders are expected to
store their goods in their own godowns,
The Railways do not rent out goods-
sheds or go-downs, There is no proposal
to do so. However, at stations where
open plots are available, the samec are
leased out to merchants on considesration
cf the quantum of traffic offered by them.

The Railways provide goods sheds at
stations for keeping booked goods await-
ing despatch and for unloaded goods
awaiting delivery. The accommodation
in such goods-sheds is determined on the
basis of the quantum end nature of tra-
ffic normally dealt with, and not on the
basis of the rates of wharfage and demur-

rage charges.

Major and Medium Irrigation Schemes for
Rajasthan

2997, DR. H. P. SHARMA: Will the
Minister of IRRIGATION AND POWER
be pleased to state.

(#) whether any major/medium irriga-
tion schemes for the current year was
submitted by Government of Rajasthan;

(b) if so, he particulars of the

schemes; and

(¢) the Central aid sought and granted
therefor?

© THE DEPUTY. MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
1o (c¢). No new major/medium irrigation
scheme has been received from the Go-
vernment of Rajasthan durieg this year.

DECEMBER 5, 1972
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Irrigation in Rajasthan

2998: DR. H. P. SHARMA: Will the
Minister of IRRIGATION AND POWER
be pleased te state,

(a) the acreage of land in Rajasthan
which is provided with irrigation facili-
ties and the percentage of land in that
State that depends on the wvagaries of
nature for its culivation: and

(b) how far the unirrigated land is
likely to be provided with irrigation faci-
lities in that States by the end of the
Fourth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (3)
and (b). At the beginning of the Fourth
Five Year Plan, out of a total cropped
area of 14.26 million hectares in Raj-
asthan, the irrigation potential from
major, medium and minor, irrigation pro-
jects was 2.44 million hectares. This is
expected to rise to 2.7 million hectares by
the end of the Fourth Plan.

Transfer of Staff of Personnel Branch to
Divisional Offices

2999, SHRI RAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be
be pleased to state.

(a) whether instructions were  issued
by the Railway Board to the Zonal Rail-
ways that Personnel Branch staff in Divi-
sional offices should be shifted from Sec-
tion to Section once in every two or three
years as a preventive measure against
their getting involved in corruption and

mal-practices  while dealing with staff
matters; and
(b) if so, whether these instructions

are followed by the authorities in Kota
Division of Western Railway?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b). There
are instructions that staff should be trans-
ferred from Section to Section every two
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or three years 1o  the extent feasible.
These instructions are fcllowq. having

regard 10 thé almidistrtive requirements.

Logalinsd Nobbery in Bambey Gigg

3000 SHRI VAYALAR RAVI: Will
the Mimnster of PETROLEUM AND
CHEMICALS be pleased to state;

(a) whether Government’s attention
has beer drawn to tht pews repert
appearing m Bluz dated the 11th Novera-
ber, 1972 under the caption ‘“Jegalised
robbery 1n Bombay Gas", and

(b) if so, the reaction of Government
thereto? “

THE DEPUTY MINISTER IN THE
MINISIRY OF PETROLEUM , AND
CHEMICALS (SHRI DALBIR SINGH):
(2) Yes, Sir,

(b) The matter concerns the State Go-
vernment and the Govermment of India
@are pot in & postion 1o take spy action.

Financial Amsistance for Rural Electri-
fication in Kersls

3001. SHRI VAYALAR RAVI: Wil
the Minister of TRRIGATION AND
POWER be pleased to state.

() the totsl amount given to Kerala

for rural glectrification during the  last
three years; opd

(b) the amount proposed to be giver
during the remetnink period -of the Fourlh
Plan?

THE.DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREBL.): (a)
and (b). The rurel Electrification Cor-
poratign sisce it inception in July, 1969,
bave so far sanctioned 10 rursl electrifi-
cation schemes of Kerala envisaging foan
sstistange of Rs. 451,666 lakhs for the
clectrification of 290 villages, energisation
of 5920 Pumgmets and power supply to
923 small acale and apy indwries.
Agunst this » sam of Re. 180.533 hkbe
had been disbursed during the years
1970-71 and 1971.72 and Re. 112 987
Jakhs are scheduled to be disbursed dur-
ing 1972.73.

The Corporation has also ssnctioned
two scheines of Korala envisajing loan
asmsistance of Rs. 1.727 quor electrifi-
catipn of 22 Harljan Bastis in slready
electrified villages.

The rural electrification schemes spon-
sored by the various Stste Electricity
Boards are sanctioned by the Corporation
for finapcipl seslstance if  the same are
found to be technically feasible and finan-
cially visble on the basis of criteria prev-
cribed for the purpose. Accordingly the
extent of financial assistamce to be sanc-
tioned for Kemsla durjg the remaining
period of the Fourth Plan will depend
upon the avallability of funds as also the
techaically feasible and Ssancially visble
schemes spomsored by the Keraln State
Electricity Board,
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Rate of Advertisement given o' |Hisgl
Version of Rallway Time Tadbh

3007. SHRI 8. C, SAMANTA: Wili
the Mimister of RAILWAYS be. pleased
to state:

(a) whether the rates of advertisements
being offered by the Rallways to the
publishers of English All India Railway
Time Table published by Railway Board
and the Hindi version being published by
private publishers are different in cach
case;

(b)what is the rate per page of
advertisement in each case;

(c) whether any requests have been
made by the pnivate publishers of Hindi
version to increas¢ the rates of such
advertisements in the case of the Hipdi
wersions; and

(d) if so, the reasons for rejection of
their request?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) to (d), Informa-
tion is beibg collested and will be laid on
the table of the House.

Transportation by Railways of Hindj
Yersion of all India Raliway
Time Table

3008. SHRI S. C. SAMANTA: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether the English Al India Rail-
way Time Table is transported by Indian
Railways from the place of publication to
various destinations for purposes of sale
and complementary distribution etc. free
of charge; and

(b) if so, the reasons why the same
facility is not allowed to the publisher of
Hindi All India Rajlway Time Table?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI: (2) and (b). The
copies of All India Railway Baglish Time
Tatle published by the Railwey Board are
wmvﬁmﬂmhrﬂ?&rﬂe
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FraaivDetpately: Service System which
governe' the carilage of only railways
official dak|publications, All India Rail-
way Hindi Time Table is a private publi-
cation and is, therefore, out of the
purview of free despatch service.

Uniforsh’ Rate for Electricity supply to
Alaminlum Plants

3009. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of TRRI-
GATION AND POWER be pleased to
state:

(a) whether the Bharat Aluminium
Company, Korba in Madhya Pradesh is
being supplied with electricity at the rate
cof 2 paise per umit; and

(b) if so, whether Government have
taken steps to ensure supply of power to
other aluminium plants in the private
sector at the same rate to bring about
uniformity of rate so that both the sectors
can function efficiently?

THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a):
No Sir The rate for supply is still under
ncgotiation and the proposed rate is much
higher thgn 2 paise per unit.
(b) The State Electricity Boaids conm-
stituted under the Electricity (Supply)
Act, 1948 have full powers for fixing
powers for - fixing suitable tarfls for
various catégories of consumers including
power, intensive industries Hke aluminiom.
Varlation in rate is generally due to varia-
tion in cost of production, source of power
like ‘hydro, thermal etc., ' extent of
development of grid system. quantum of
Joad, Koed’ ficwr et6. The Centre does
not hawe smy proposal to arrange for
‘w stpply st _uniform _r_m'for
alumthfum fhidustry.
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Steady Decline in Olf and Natural Gas
Commimion’s Drilling Programme

3010. SHRI K. KODANDA RAMI
REDDY: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state:

(a) Whether Oil and Natura] Gas
Commission’s Drilling programme, with
regard to target and achievement, i
steadily going down; and

(b) if so, the reasons for the same and
the steps contemplated by Government to
improve the situation?

THE DEPUTY 'MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHFMICALS (SHRI DALBIR SINGH):
(a) and (b). The target of drilling has
necesserily to be based on -she number of
favourable structures worth testing by
drilling, discovered as a result of geologi-
cal/geophysical surveys, and the number
and areal and vertical extent of the rock
formations in structures which are found
oil/gas bearing on the basis of the ‘ox-
ploration wells drilled to test thgse strug-
tures. It is true that during the previous
three years, the ONGC's drilling pro-
gramme, with regard to target and uchweve-
ment, has gone down This is because,
contrary to expectations, in the last few
years, the surveys had not led to the
discovery of a sufficient number of large
apd favourable structures; moreover, of
the number of new structures tested by
drilling only a few we-~ found to be such
as to reauire further expinration by
drillmg of asses.ment vells. or develop-
ment by drilling of -a large number of
production wells. Drilling operations in
the fiekd were also adversely affected by
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The target for the preaent year, 1972-73,
has been put at a higher level tham the
previous vear and 1t » hoped that unfore-
seen difficylties will not arise and the
ONGC would be able to jmprove upon
thar performance of 1971.72, Regarding
the future, ONGC heve drawn up and
submitted for Government's al, a
five-year programme (1973-74 to 1977-78)
of intemsification of their operations,
which is based on the joint techno-
economic feasibility study carried out by
ONGC and Soviet experts.
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() oft gt 1 v wear & g
oa wfed ¥ & gw W sdwd
)

() & wfvgwr w1 froar
fiem maT 91 T OF A WIS 7 ATEA-
gadn w7 fRa, 91 1 ® safegr &
faez werem ¥ gy o7 9w fem T
qr WX 7Y 0% oufwy ¥ faww arw-

qya @ g

Setting up of Rural Engineering Service

3012 SHRI P, NARASIMHA REDDY:
‘Will the Minnter of IRRIGATION AND
POWER be pleased to state:

(a) whether his Ministry s formulal-
ing any schemes for settng up Rural
Engineering Service for providing employ-
ment to the unemployed enginetrs; and

(b) o so0. the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHM B N, KUREEL): (a)
and (b). The Hon'ble Member is pre-
sumably referring to the scheme of Rural
Engineering Surveys.

2 For undertaking development pro-
grammes in villages it is essential to
collect basic eagneqring and agricultural
data which would enable preparation of
scientific and wvishle schemos of de\relop-
ment. With this objective in view, a

Sponeared ,Scheme of Rursl
Whmhhﬁ:mw
in 1971-72 for wndortaking surveys' in 26
drought prone or doad or cyclone affected
or backmard aill distgicts in 47 States
The eurveys will cower about 24.250
mwnumdﬁmm

3. Iho Surveys emlgg nallectim of
data of egricultural statistics, population
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and their income and compilation of in-
formation of existing facilities for irriga-
tiep. drisking waler. rosd communication
and power supply and also preparation of
contour maps at one foot intervals. The
collection of this basic engineering data
would enable preparation of schemes for
providmg the following smenities:—

(1) Irrigation of lands including con-
tour bunding;

(n) Rural electrification;

(1i1) Rural roads;

(1v) Drinking water supply; and

(v) Soil comservation and land use.
The surveys also envisage provision of
specia]l works for Harijans and poorer
sections of the villages, such as electricity
for street lighting, schools and identifica-
tion of house sites ete.

4 The Rural Engineering Surveys
Scheme 15 an employment oriented scheme
and s estimated to provide employment
te. ahout SBS0  persons including 1150
Engineering Gradvates, 575 Agricultural
Graduates and other techrical, Ministerial,
skilled and unskilled persons

5 The total outlay for the Fourth Plan
period is Rs. 610.49 lakhs. The expendi-
ture on the scheme will be met by the
Government of India as grant-in-aid
covering 100 per cent of the outlay to the
States which are implementing the scheme.

faem ot & g g fielt e
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(%) o (7). v wowrdi/AY
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fedt & fufw qreaw & sfowwr & ford
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ghewn afersl w1 fegehecs
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Termination of Services of an Employee fm
the Ministry

3016. SHRI K MAI LANNA: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) the official postions held by Shri-
mati Leela Menon m the Ministty  of
Petroleum and Chemicals, Qil and Natural
Gas Commission and the Hydio-cirbons
I 1mited and the period for which she held
cach of these offices: and

(b) the provinions of the Service and
Conduct Rules applicable to the em-
ployees of the Oil and Natural Gas Com-
mussion under which the notice to Shrimati
{ecla Menon for the termination of her
cmployment was served and accepted by
Government?

THE DLPUTY MINISTER IN THE
MINISTRY OF PETROIEUM AND
CHFMICALS (SHRI DAIBIR SINGH)
(a) Shrimati Leela Menon did not hold
any post in the Ministry of Petroleum and
Chenuculs.  She held the following ap-
pointments in the ONGC and HIPL:—

(1) Deputy Sceretary, ONGC, New
Delhi office from Ist February,
1966 to 4th May, 1966;

(2) Special Officer, Project Aanlysis,
Petrochemicals Division, ONGC,
New Declhi from 5th Muy, 1966
to 9th August, 1966;

(3) Deputy Secretary, ONGC, New
Delhi office from 10th  August,
1966 to 16th December, 1969;

(4) Resident Representative, IHydro-
carbons India (Pvt.) Ltd., Tehran,
from 17th December, 1969 to
21st June, 1970. on deputation on
foreign  service terms from
ONGC; and
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(5) Deputy Secretary, ONGC, New
Delhi office from 22nd June,
1970 to 31st January, 1971

+ (b) The employees in the Commission
are appointed to temporary posts on
spcaificd terms and conditions of service
which include a provision wherzby the
appointment may be termunated at any
time by one month's notice to be given by
cither wide, viz, the appointec or the
appoinung authority,  without assigming
any reasons Smt Leela Menon had been
appointed to a temporary post in JNGC
on certain specified terms and conditions
which included such a provision for ter-
mination of service. Subsequently, Smt.
Leela Menon sent a letter, dated the Tth
December, 1970 to Chairman, ONGC,
gwving one calendar month’s clear notice
(eflective from January 1. 1971) of ter-
mination of service as, according to her,
she did not wish to serve the Commussion
from 1st February, 1971 Thus, she her-
<elf termunated her services with the Com-
mission, under the above-mentioned pio-
vision in terms of her contract, and ceas-
ed to be an employee of the Commission
from 1st Pebruary. 1971 1egally, ONGC
had no option in the matter.

Non-payment of Overtime to Assistant
Station Masters of Delhd Division

3017. SHRI ISHAQUE SAMBHALIL:
Will the Minister of RAILWAYS be pleas-
ed 1o state:

(a) whether the Iabour Department has
received any representation for non-pay-
ment of overtime to  Assistant  Staton
Masters of Delhi Division; aad

(b) if so, the action taken by the T abour
Department thereon?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes, Sir

(b) Assistant Station Masters of Delhi
Division who had worked m accordance
with the duty roster prescribed by the
Railway Administration were paid over-
time payable to them under the Hours of

DECEMBER 35, 1972
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Employment Regulations The other
Assistant 'Station Masters of the Division
who did not work accordmng to the roster
prescribed by the Administration, but ac-
cording to their own wishes were not due
any overtime payment under the Hours of
Employment Regulations and no overtime
has, therefore, been paid to them. A re-
presentation recently received by the
Labour Department 1s being looked iuto
Earlie1, however, in April 1972, an apph-
cation made by the concerned Asistant
Station Masters to the Central Govern-
ment Labowr Court, Delhi. under Section
33C(2) of the Industnial Dispuies Act. for
payment of overtime was dismissed
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Delhi-Moradabad Microwave Link

3019 SHRI K. LAKKAPPA:
SHRI P GANGADEB:

Will the Minwster of RAIl WAYS be
pleased 1o state:

{a) whether micro-wave link has been
established between Delhi and Moradibad
under the Dellu-Mughalsarai  micro-
wave tele.ccommuaication scheme of the
Northern Railway,

(b) if so, whether the Southern and
Centra]l Railways also have micro-wave
systems;

(c) if so, the broad outlines thercof; and

(d) the total cost of all the systems of
micro-wave of all the Railways,

THE MINISTER OF RAILWAYS
(SHRI T. A, PAI): (a) Yes. The link
‘between Delbi-Moradabad has been com-
missioned on 28th August, 1972,

() Yes.
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(c) Micro-wave network on the Southern
Railway was introduced in 1969 over a
route length of 1,500 Kms., connecting
Zonal Headquarteis with Divisional Head-
quarters and other importan{ centres of
Railway operation like, Madras, Vijaya-
wada, Bangalore, Mvsore, Tiruchirapalli,
Madura1, Olavakkot, Guntahal, Hubli, eic
On the Central Railway, the scheme was
introduced in 1969 over a route length of
330 Kms, connecting Bombay with
Kalyan, Tgatpuri, Karjat, Lonavala and
Pune.

The schemes provide for multichannel
speech and teleprmter communication links
between important centres of train  oper-
ation;

(d) The total cost of Micro-wave schemes
of all the Railways so far commissioned
1s about Rs. 45 crores.

Higher Price for Coal Supplies to Rallways

3020 SHRI M. RAM GOPAL REDDY:
Will the Minister of RAII WAYS be
pleased to state:

(a) whether coal Indusiry 1% demanding
higher price for the coal supplies to Rail-
ways; and -

(b) if so, the reasons or this increase
and the decision thercon?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes, Sir

(b) No reasons have been given in the
tenders. No decision has been taken <o
far on the price increases.

Rehabilitetion of Displaced Persons as a
result of Hydro-electric Project In Tripura

3021. SHRI DASARATHA DEB: Will
the Minister of JIRRIGATION AND
POWER be pleased to state:

(a) the concrete steps being taken to
rehabilitate those persons who are poing
to be displaced when the Gumti Hydro.
electric project in Tripura is completed;
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(b) whether ady sites have been selected
for the purpose; and

(¢) if so, the names of the locations
where they are offered rehgbilitation and
the number of families wip are likely to
be settled in each of sucl localities?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL); (a) Be-
sides pioviding alternative Jand and com-
pensation for property, Government are
also trying to provide alternative means
of lwelihood to the evicted or would be
evicted families on the completion of the
Gumti Project in Tripura

{(b) and (c). A Pilot Project has been
sel up at Karbook to accommodate the
affccted tribals, A scheme for the 1e-
habilitation of about 2000 families at
various locations is being formulated.

Irrigation and Power Projects in Madhya
Pradesh

3022 SHRI G C. DIXIT: Will the
Mmster of IRRIGATION AND POWER
be pleased to state:

(a) whether the irrigation and power
projects started 1n Madhya Pradesh during
the Fourth Five Year Plan period have
not been completed and there is no
possibility of their being completed; and

(b) if so, the names of these projects
and the names of the pew projects pro-
posed to be started in Madhya Pradesh
during the Fifth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL); (a) and
(b). Some of the projects taken up by the
Government of Madhya Pradesh  like
Chambal, Tawa and Barna and a number
of medium schemes had been under con-
struction for a long time. Priority has
been given in the Fourth Plan to  such
projects and they are expected to be sub-
stantially completed by the end of the
Fourth Plan or early in the Fifth Plan

The new projects accepted in the State
in the course of the Fourth Plan are
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Mehanadi reservoir Stage 1, Jamni Right
Bank Canal, Kunwarpur, Mayana, Putka
Nallah, Bargoar, Nalla and Sindh projects.
These are expected to be completed in the
course of the Fifth Plan

The proposed programmes for irrigation
in the State during the Fifth Plan have not
been reccived from the State Government.

As far as power projects are concerned,
there are no schemes in Madhya Pradesh
spilling over to the Fifth Plan. The fol-

lowing new projects are proposed for
commissioning during the Fifth Plan:—
(1) Thermal cxiensions at
Korba, Satpma  and
Amarhantah. 1,260 MW.
(2) New thermal stations
in Madhya Pradesh. 200 MW,

Of the above, sanction of the Govern-
ment has alrcady been accorded for 240
MW addition at Korba and 120 MW ad-
dition at Amarkantah  Thermal Power
Stations.

Officers of FCI found guilty by Ayer
Commission

3023. SHRI MD. JAMILUR-
RAHMAN:

SHRI MADHUKAR:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Ayer Commission ap-
pointed by Government of Bihar  has
found guilty any Officer of Fertilizer Cor.
poration of India;

(b) if so, the name of the Officer and
the findings of the Commission;

(c) whether the Mapaging Director,
Fertilirer Corporation of India has report-
&4 this matter to Government and  sug-
gested some action; and

(d) Government's proposed action thcre-
on?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) to (d). The required information is be-
ing collected and will be pluced on  the
Table of the Sabha

Raising of minimum age of marriage
3024. SHRI M. S. SIVASWAMY.
SHRI P. GANGA REDDY.

Will the Minister of LAW AND
JUSTICE be' pleased to state:

(a) whether Government have comsuder-
ed the question of raising the mimmum
age of marriage; and

(b) if so, the oulcome thereof?

THE MIiNISTER OF STATE IN THE
MINISTRY OF TAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAUDHARY)

{a) and (b). The proposal is still under
consideration

Amount remitted by e¢ach Foreign Oil
Company and their proceeds and profits
3026. SHRT MOHAMMED ISMAIL:

SHRI  DINEN BHATTFA-
CHARYYA:
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to stute:

(a) the total amount remitted abroad as
profit, Head Office charges and fees for
Technical Adviscrs during the last three
years, year-wise and item-wise, by cach of
the Forcign Oil Companies, separately; and

(b) the total proceeds and the net profit
together with its percentage during the
period?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
{a) and (b). Informaion in respect of
major foreign oil companies is given in
Statemeats I and IT laid on the Table of
the House. [Placed in Library, See No.
LT-3910/72].

Take-over of Smith Stainstreet and Com-
pany Limited, Calcutta

3027. SHRI INDRAIJIT GUPTA: Will
the Minister of PETROIFUM AND
CHEMICALS be pleased to refer to the
reply given 10 Unstarred Qucstion No,
2241 on the Tth April, 1972 and state.

(a) the present position in regard to the
take-over of the Smith Stanistreet und
Company Ltd.. Calcutta by the  Indian
Drugs and Pharmaceuticals as it Con-
trolter; and

(b) whether there has becn any lepal
complication about the taking over of that
concern by the ILD.PL and, if s0. the
naluie thereof-

THE DEPUTY MINISTER IN THE
MINISTRY QOF PETROLFUM AND
CHFMICALS (SHRI DALBIR SINGH):
() By a notification, dated the 4th Muay
1972, the management of M's. Smith
Stamistreet & Co., Lid, Culcutta was tiken
over by Government under Section 18(a)
of the Industries (Development and  Ke-
gulation) Act 1951 and the Indian Drugs
and Pharmaccuticals 1.td, were uppointed
as its Authormed Controller The au-
thorised controller took over the manage-
ment on the 8th May, 1972,

tb) No. Sir.
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Average Rallway Route Mileage

3032. SHRI NARENDRA SINGH: Will
the Minuster of RAILWAYS be pleased to
state the average Raiway route mileage
per 1,000 sq. kms, in the country?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): 18.86 kilemetres on
31st March, 1972.
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Power shortage fallures in Asia Fair, *72

3033. SHRT K. LAKKAPPA:
SHRI P. M. MEHTA:

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government's attention hKas
been drawn to a news item published in
‘Hindustan Times', dated the 10th Novem-
ber, 1972, under the caption  “Power
shortage failures worry participants of the
Asia Fair 1972"; and

(by if so. the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRT B. N KUREEL): (4) and
(b). There is no power shortage at  the
Asia Fair 1972. Against a maximum de-
mand at 7.5 NM., 10 MW firm Power is
available at site.

Supply of Crude 0il by Iraq on long-term
Credit

3034. SHRI K. LAKKAPPA:
SHRI VARKEY GEORGE:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Iraq has agreed to  give
crude oil to India on long-term credit; and

(b) if so, whether the offer will also
agply to contracts already entered into
with Iraq for the supply of 2 million
tonnes of crude till March, 19759

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(@) and (b), Ireq has evinced interest in
extending loag-term credit to India to meet
the foreign exchange requirements of the
Mathura Refinery. Oaly oxploratory dis-
cussions have so far taken place on the
subject.
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Barrages on Jamupa between U.P. and

3035. SHRI SUKHDEO #PRASAD
VERMA: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether an agreement for the con-
struction of new barrages on the Jamuna
at Okhla and Tajewala has been reached
between Uttar Pradesh and Haryana Staies;

(b) 1f so. the muin features thereof; and

(c) the time which the projects are like-
ly to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWELR (SHR1 B N. KUREEL): (u) to
(). In an inter-State meeting by the Union
Minister of Irrigation and Power with the
Chief Ministers of Uttar Pradesh  und
Haryana on 11th September, 1972,  the
following deccisions were tahen in respoet
of Ohhala and Tajewala Bairages:

Okha'a Barrage:

1. The Okhta Bariage should be con-
structed with all possible speed.

2 The cost of the barrage  which
would be required 1o maintain the
present pond level of 659.33
would be shared by the bene-
ficiary States, viz., Uttar Pradesh,
Haryana and Rajasthan in the
ratio of the discharges required
to be drawn by each State.

3. The cost of the feeder canal from
the new barrage and other com-
mon works which would be need-
ed would also be distributed in
the same ratio. t

4, The Government of Haryana would
carefully examine the question of
pond level and indicate the
minimum pond level that would
be required at a new structure.
If it is found that a pond level
higher than 659.33 Jevel is neces-
sary, the share of the additional
cost of the work would be gone
into again.
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5. The Qkhla barrage would be con-
structed by Uttar Pradesh Gov-
ernment. Both the Tajewala bai-
rage project and the Okhla bui-
rage project would be sanctioned
simultancously and works would
be started on both the barrages at
the same time.

Tajewala Barrage;

1. The Tajewaln bgrragc project
should be constructed immediate-
ly. Construction would be carried
out by Haryana.

2 The site for the barrage should be
selected solely for the purposc of
proper supply to the Western and
Fastern Yamuna canals.

3. A Technical Committeec headed by
the Member (D. & R) of Central
Water and Power Commisvion
and with the Chief Enginecrs of
the two States as Members should
examine the relative economics of
having a structure in continuation
of the existing works feed g the
Western Yamuna Canal at Taje-
wala and a completely new struc-
ture at an alternative sitc ncarby.
If additional works at the cxist-
ing site prove substantially
cheaper, thecy may be adopted,
otherwise, a new barrage may be
constructed.

4, The cost of the works would be
sharcd in the ratio of 2:1 for
Haryana and Uttar Pradesh 1es-
pectively.

These two new barrages will
three to four years to construct.

require

Train services cancelled due to sirike om
Southern and South-Central Rallwayy

30%. SHRI SUKHDEO PRASAD
VERMA.: "¥ill the Minister of RAILWAYS
be pleased to state the total number of

train services cancclled on the Southern
and South-Central Rai'ways as a result of
the recent stiike by the l.oco running
workers?

THE MINISTER OF RAIIWAYS
(SHRI T. A PAD: 7.496 passenger trajns
and 1.915 goods trains were cancelled on
the Southern and South-Central Railways
as a result of the recent strike by Joco
runinng workers,

Major and Medium Schemes for Irrigation
in Kerala

3037. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of IRRI-
GATION AND POWER be pleased 1o
state:

(a) the number of major and medmm
schemes for irrigation which have been
submitted by the Gowvernment of Kerala
for approval of the Centre;

(b) how many such schemes have been
sanctioned and the names of the sanctioned
schemes; and

(c) the number of schemes pending for
consideration and since when these we Iy-

. ing pending along with their names.

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATON AND
POWER (SHRI B. N, KUREEL): (a) to
(c). The Government of Kerala have pro-
posed 4 new major and 5 new medium
irrigation schemes for inclusion in the de-
velopmental plans of the State. These
schemes are either under examination in
Central Water and Power Commission or
are under correspondance by the Com-
mission with the State Government in re-
gard to their technical and other aspects.
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‘The names of these schemes, and the date
when they were received are given below:

Daie of
receipt
in Central
Name of Schemes Water and
Power
Commission
Maior
1. Edamalayar 13-11-72
16-11-72
2. Banasurasagar 29-4-71
3. Tirunellh | ) . - 9-7-71
4. Kerala Bhawan : 12-7-72
(Tail race utilisation,
Medwwm
1. Karapuzha Irngaucn | 8-1-71
2. Artapapady Irmgation Project  50-8-71
3. Noolapuzha . . . 19-6-71
4. Manjat 16-10-71
5. Thander |, . . . I-11-71

Steps Taken for giving Early Flood
Warnings in Kerala

3038, SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether Kerala Government in
collaboration with the Central Water and
Power Commission have taken certain
steps to give early flood Warnings in the
State,

{(b) if so, the salient features of the
steps taken, and

(c) how far such steps have heiped the
State in mipimising the loss on account
of flooda?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
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The Kersla Government have not appro-
ached the Central Water and Power Com-
mission so far for assistance in the setting
up of flood forecasting arrangements in
the State.

(b) and (c). Do not arise.

Development of Kottarakara and Puaalor
Railway Stations (S.R.)

3039. SHRIMATI BHARGAVI THAN-
KAPPAN: Will thc Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have for-
mulated any scheme for the development
of Kottarakara and Punalur Railway
Stations on the Southern Railways; and

(b) if so, the broad outlines thereof?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes.

(b) The works proposed are as under:—
Kottarakara

(i) Extension of rail level platform
conversion of platform latrines to
aqua privies.

(ii) Shelcreting the passenger approach
road and the circulating area.

(iii) Shelcreting the goods approach
road,

Punalur

(i) Shelcreting the station approach

road.

(ii) Extension of covering over plat-
form.

(iii) Improvements to station building.

Remodelling of Rallway Stations im
Kenala

3040. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of RAJL-
WAYS be pleased to state:

(a) the number of Railway stations in
Kerala remodelled during the last three
years; and
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(b) the totsl
thereon?

expenditure  incurred

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Two.

(b) Rs. 499547 approximately.

Transfer of Uneconomic Passenger
Services to Road Transport

3041. SHRI E. V. VIKHE PATIL:
SHRI M. S. SANJEEVI RAO:

Will the Minister of RAII WAYS be
pleased to state:

(a) whether Government propose to
transfer some of the uneconomic passen-

ger services to Road Transport;

(b) if so, which are the particular
routes likely to be trapsferred to Road
Tiamsport; and

(c) to what extent operation of Road
Transport on these routes will improve
the services.

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) No such decision
has been taken by the Government.
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Coastruction of overbridges between
Bombay and Nasik on the Railway
Crossing points

3042. SHRI E. V. VIKHE PATIL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have for-
mulated any plan for the comstruction of
over-bridges between Bombay and Nasik
on the Railway crossing points on the
Bombay-Agra National Highway;

(b) if so, the names of the places and
the outlay proposed; and

(c) when the work will be taken in
hand and completed?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes.

(b) A Statement is laid on the Table
of the House.

(c) As the estimates for these pro-
posals are still under scrutiny by the State
Government/Munistry of Shipping and
Transport, it is too early to indicate when

the works will be taken in hand and
(b) and (¢) Do not arise, completed.
Statemont
sl Particular of works Antici- Railway's Road Proposed
No. pated share uhtm-mr's outl
cost share or Riys
pomun of
the work
for
1973-74

1. Road over-bridge in replacement ol'lcvcl
Asangaon

crossing No. 66 at

2. Road over-bridgein
crossing No. 82 at eli

Mmbﬂd!r replacement of level
3 0. 75 st Umbermali .

(Figures in thousands of Rs.)
ey

laocmmtoflevel

2704 1352 1352 100

1962 981 981 100
>

1921 1157 764 1c0
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In addition, there are proposals for two
more road over bndges—one at Khardi
and the other st Igatpuri, to be consruct-
ed fully at the cost of State Government/
Mimistry of Shipping and Transport lhe
cost of bridge structure to be constructed
by the Ralway would be approximately
Rs 746 lahhs and Rs 9 10 lakhs respec
tively
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Cancellation of 25 trains in the Bhavnagar
Division

3048. SHR1 VARKEY GEORGE:

SHRI NAWAL KISHORE
SHARMA:

Will the Mimister of RAILWAYS be
pleased to state:

(a) whether the Western Railwav had
decided to cancel 25 trains n the Bhav-
nagar Division from the 10th November,
1972 due to the shortage of coal; and

(b) if so. thc names theicof and the
steps taken by Government to stait the
trauns ugain ut the earhest?

THE MINISTER OF RAILWAYS
(SHRT T. A, PAI): (a) Ycs, Sir. 23
passenger trains were cancelled on Bhayv-
nagar Division of Western Railway on
10th and 11th November, 1972 (2 days
only) due to loco coal not reaching some
of the Metre Gauge sheds in time. The

train services were restored from 12-11-
1972.

(b) Names of the trains cancelled for
2 days are given in the statement laid on
the Table of the House.

Statement

Names of the Trains cancelled on
Bhuvnagar Division of Western Railway
on 10th and 11th November, 1972

283 Up and 284 Dn. Bhavnagar-Palitana
Passenger;

305 Up and 306 Dn,
Passenger;

Dhasa-Mahuva

335 Up and 336 Dn. Porbander-Jetalsar
Passengers; '

331 Up and 332 Dn. Jetalsar-Dhola Jn.
Passengers;

363 Up and 364 Dn. Veraval-Delvada
Passengers;

DECEMBER 3, 1972
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324 Dn. Sihor In.-Bhavnagar Passenger;

345 Up and 346 Dn, Veraval-Jetalsar
Passengers;

339 Up and 340 Dn. Junagadh-Rajkot
Passengers;

349 Up and 350 Dn. Junagadh-Rajkot
Passengers;

273 Up and 274 Dn. Botad-Surendra
Nagar Passengers;

303 Up and 304 Dn Botad-Ahmedabad
Passengels; and

315 Up and 444 Dn. Rajula In,-Rajula
City Passengers.

Impact ot Langu:ie Riots in Assam om
Railways

3049 SHRI “AMAR GUHA: Wil
the Minister of RAIL WAYS be pleased
to state:

(a) whethet  Government have made
an wmquuy tnio the effect of the iccent
language 1ots in Assam on the lives of
their employees;

(b if s0, the outcomc thereof;

(¢) whether compensation will be given
to those cmployees who suffered inmjuries
or loss of propertics due to these riots in
Assam; and

(d) the steps taken by Government to
give protection to the Railway empléyees?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD): (a) and (b). Pro-
tection of the lives of Railways employees
is equally the concern of the Railway
Administration and necessary measures to
ensure this have been taken in co-ordine-
tion with the State Government.

(¢) and (d). No compensation is
normaly admiwsible either for injuries or
for loss of properties in such cases. Ade-
quate force is detailed for patrolling the
uffected areas, escorting the Railway em-
playees from their residence to the place
of their duty and back escorting of traios
and guarding of vulnerable points.
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Abnormal increase in the number of cases
pending with Couris

3050 SHRI SAMAR GUHA Wil the
Minster of 1AW AND JUSTICE be
pleased to state

{a) whether the abrormil nciesse In
the number of cases pending with diflcrent
Courts from the Supreme Court dosv u (o
1he Sub-divisional Coutts in the Stites has
creted problum of abnoimal  duay end
abnoimal expenditure in the disposil of
such cases ond

(h) if o whether Government propose
to nstitute « fresh Commission Lo deal
with the problem tfor assuling easier,
specdir and  cheaper justice to  the
people?

[HE MINISTER OF LAW AND
JUSTICF AND PLCTRO1ILUM AND
CHEMICALS (SHR1I H R GOKHALE)
(1) and (b) The Gowvernment of Ind 1
ire directly concerned with the prablem
of arrears 1n the Supremt Court snd the
vinous High Cowits A Committee of
Judges under the Chawmanship of Shn
J C Shah, former Chief Justice of India
has submitted a report on the problum of
arrears m the High Courts The Com
mittec has made 1 number of recom
mendations for reducing airesrs and for
mimmusing delays 1n  dispensing justice
These recommendations are being process
ed for implementation m consultation
with State Governments and the High
Courts as well as Supreme Court The
Law Commissron has also made a number
of recommendations for the amendment
of procedural law 1 crimnal matters
Most of them have been accepted by
Government and & Bill for the revision
of the Code of Criminal Procedure 1s
now before a Select Commutee of Parha-
ment A comprehensive Teview of the
Civil Procedure Code with a8 wview to
cutting dawn delays and costs has also
been undertaken by the Law Commission
In view of these developments it 13 mot
considered necessary to set up any fresh
Commssion to go isto the problem of
delays m the Courts
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Ruoral Electrification of West Bengal

3051 SHRI SAMAR GUHA Will the
Minister of IRRIGATION AND POWER
b plesed to state

{a) whether plans have been preparcd
for electrihication of iural  arcas  of
Midnapur District of West Benpul,

(b) of -0 the arcas proposed to be
coveicd by the plans wlopted and the
st ps altcady tihen for imphmentatuon
of the plans, and

() whither despite wsurance by Gov
cnment | rpe parts of the Sub division of
Contar hhe the arew of Rhyurt and
KRamnigar power stition huave beln ex
«luded and if so the reiwsons thercfor?

THL DFPU1Y MINISTER IN THF
MINISIRY OF IKRIGALION AND
POWER (SHRI B N KURLFL) (a)
md (b) The Runil [ lectrihevuon Cor
porattion a Public Sector Undertahing of
the Government of lidia has so far
sancuoned 1 Rural Electufication Schemes
m Mudnapur District and ome scheme of
special tronsmussion  lines 1n Bankura,
Midnapur and Hoogly distnicts  These
schumes  envisage  loan  assistance  of
Rs 67 667 lakhs for the electrification of
1061 wvillages (mouzas) energisation of
3 209 pumpsety, and power supply to 3654
smoll scale and agro mmdustries in Midna
pur District These schemes cover areas
under Police Stations 1:z Debra Danten,
Pingla Patashpur Sahang  Khargpur
Keshpur  Chandrakona,  Naravancarh
Panskura Nayagram Kesian Moyna
Contai, Tamluk and Bhapghanpur As per
phasing these schemes will be completed
m a period from 2 to ¥ years

(cy There are six police stations under

Confi Sub division They are Gonta
Khem Bhagabanpur  Patashpur Ram
nagar and Ema In three of thesc

Police Stations viz Contai, Bhagabanpur
and Patashpur Schemes sanctioned by the
Rural Flectrification Corporation cover
212 willages As intimated by West
Bengal State Plectncity Board 4 willages
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in Ramnagar Police Station and 18 villages
under Egra Police Stution have been
sanctioned for electrification under the
State Plan. However, area under Police
Station Khijuri still 1cmain to be covered.
The State Electricity Board have stated
that most of the area in Contai sub-
division is close to the sea and the salinity
of ground water 15 comparatively high
which limit the irngation by ground
water. In view of this, it has not bcen
possible to pose scheme for sanction by
the Rural Electrification Corporation as
they do not satisfy criteria of agriculiural
bias. However, State Electricity Bourd
ale examining thc possibility of extending
electricity to the remaining mouzas under
the State Plan Scheme subject to avail-
ability of funds,

Fact Finding Committee Report on
Cagvery Water Dispute

3052. SHRI C. K JAFFER SHARIEF.
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government have extended
the term of the four-man Fact-Finding
Committee on the Cauvery water dispute
by three months from September, 1972,
by which time it was scheduled 1o sub-
mit its report; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL ); (a) and
(b). As there was delay in the receipt
from State Goveraments of the infor-
mation and data called for by the Fact
Finding Committec on Cauvery, the term
of the Committee was extended.

Visit of Thai Reailway Delegation for
Technical Knowshow and Supply of
Bogies

3053. SHRI NAWAL KISHORE
SHARMA:;
SHRI M S. SANJEFVI RAO:

Will the Minmister of RAILWAYS be
pleased o state:

DECEMBER 3§, 1972
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(a) whether a Thai State Railway De-
legation ‘hﬂs recently visited India;

(b) 1f so, whether the delegation was
approached the Government of India for
Indian know-how for the development of
Thailand Railway system and for the sup-
ply of bogies to that country;

(¢) whether an Indian team also visited
that country to study the improvements in
Thailand Rail system; and

(d) if so. the commitments made by the
Government of India for the development
of Railway system in that country?

THF MINISTER OF RAII WAYS
(SHRT I' A PAI) (a) and (h). A dele-
gation from the State Railways of Thailind
vistted  India duning the  period 10th
November, 1972 to 21 Noveiaber, 1972,
The delegation has nof, however, madc
any proposal to the Government either
for the Indhan known how for the develop-
ment of Thai Railwavs or for the supply
of bogies to that country

(c) Tn 1970, a team of engineers and
techunicians was deputed to Thailand to
study and report on the problem of
safety on increasing train speeds, in res-
ponse to a request made by the State
Railways of Thailand.

(d) No such commitment hus been made

Ultilisation of Flood Water of Ganga for
Kharif Crop in Rajasthan

3054, SHRI NAVAL KISHORE
SHARMA:
SHRI M. M. JOSEPH:

Will the Minister of IRRIGATION AND:
POWER be pleased to state:

(a) whether the Government of Raiasthan
have snbmitted a scheme to the Govern-
ment of India to utilise the surplus flood
waters of the Ganga for Kharif crop in
Rajasthan; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRYGATION AND
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POWER (SHRI B. N KUREEL): (a) No
scheme has been received from the Gov-
emment of Rajasthan.

() Does not arise.

Capacity in Wagon Ballding Industry
lying ldie

3055. SHRI D. D. DESAI: 'Will the
Minister of RAIl WAYS be pleased to
state: '

(a) whether Government ate uware of a
very large fabrication capacity lying idle
in the country in wagon building indus-
ry;

(b) whether Government are aware that
the bottlene.k in goods movements due
10 non-availability of wagons is paralysing
industry and economy and v causing high
prices pockets  tesulting n strains  and
stresses; and

fc) what steps Government have alrcady
taken and propose to take to resolve these
problems?

THE MINISTER OF RAII WAYS
(SHRI T A. PAI): (a) There has bcen
under utilisation of the capacity in  th2
wagon building industiy in the recent
past.

(b) and (c)  Bottlenecks in movement
arc not entirely due to <hortage in  the
number of wagons but also due to bundhs,
political agitations, strikes and mob vio-
leace, resulting in large-scale immobilis-
ation of wagons. Railways have been
meeting satisfactorily the movement of
essentinl commodities for the needs of in-
dustry and agriculture, like foodgraips,
fertilisers, cement and coal. Railways are
making constant endeavour to meet  all
demands for wagons even within  con-
straints quoted above.

However, additional orders have been
placed for substantial number of wagons
on the wagon building industry in  the
Pprivate sector and also on Railway Work-

2765 L5—4
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shops. The wagon building industry in
the private sector is being encouraged to
step up their production. In order 1o
meet the shortfall in indigenous avail-
ability of steel, bulk imports are being
arranged by Railways for supply to wagon
building industry to enmable them to step
up their production.

Places where Plastic Goods are
manufactuored

3056 SHRI G. Y. KRISHNAN: Will
the Mmmster of PETROLEUM AND
CHFMICALS be pleased to state the
names of the places together with the
names of the Districts and States where
rlastic goods are manufactured in India?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
A statement containing this information in
respect of the organised sector of the
industry is laid on the Table of the House.
[Placed tn Library. See¢ No, L1T-3911/
72].

Abolition of different classes of Rallways

3057. SHRI G. Y KRISH‘NAN:‘ will
the Minister of RAIl WAYS be pleased to
state:

(a) whether there is any proposal under
the consideration of Government fo
abolish different classes in Railway trains;
and

(b) if so, the broad outlines thereof?
THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) No. However, it

has been decided to abolish the second
class of accommodation.

(b) Does not arise.
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Unremunerative Passeager Irains

3058 SHRI ARJUN SETHI: Will the
Minister of RAILWAYS be pleased 1o
slate: |

(a) the number of passenger trains in
the country which are unremunerative and
the clusses of services, like Air-condition-
ed and First Class, which do not pay for
themselves; and

(b) what measures the Railway adminis-
tration has been taking to make them
remunerative?

THE MINJSTER OF RAILWAYS
(SHRI T. A PAI). (1) It is not possible
to work out the remunerativensss or
otherwise of individual passenger trains or
of different classes of travel because the
Coaching Traffic expenses are not booked
train-wisc.

(b) The passenger fares for Air-condition-
ed and First Class were increased from
time to time ie. from 15th June, 1967,
Ist April, 1970, 1st July, 1971 and 15th
April, 1972.

A regular watch iy hept on the occu-
pation of trains and the composition is
adjusted wherever necessary.

Requirements for Electrification of Rallway
Traction

3059 SHRI ARJUN SETHI: Will the
Minister of RATILWAYS be pleassd to
state:

(a) what initial investments and densities
of traffic are required for electrification
of Railways traction;

(b) whether exception has been made in
any case in disregard of density of traffic
and other requirements, and if so, where;
and

(c) what is the deasity of traffic  of
Khurda Road Division of South-Eastern
Railway at present?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) The initial invest-
meat required for electrification depends on
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several local factors. However, it can be
stated that it is approximately Rs. 3 lakhs
per track kilometre excluding Roiling
Stoch  The density of traffic at  which
clecirification becomes financially viable
also depends on several factors incloding
the cost of electricity and the terrain. In
general the traffic density required for
making electrification financially viable is
approximately 25,000 nett tonne kilometre
per route kilometre per day of freight
traffic on flat sections

(b) While no exccptions are made, the
value of traffic density at which elestri-
fication gets justified becomes lower if the
section is heawily graded and/or the cost
of cnergy is very low.

(c) Approx 11,100 nctt tonne kilo-
metre per route kilometre per Jay of
freight traffic

Khurda Road Division (South-Eastern
Khurda Road Division (South-Eastern
Railway)

3060. SHRI ARJUN SETHI: Will the
Minister of RAIL.WAYS be pleased to
state:

(a) whether lawlessness and indiscipline
have been on the increase in the Khurda
Road Division of the South-Eastern Rail-
way, particularly since 1969:; and

(b) if so, what faciors are responsible
therefor?

THE WINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b). Yes, Sir.
Political unrest, unstable economic com-
ditions and inter-upion rivalgry betwess
unrecoguized Railway Unions ara the
main, cootributory factors for jncreased
lawlessness.



97 Wnitten Answers

“wu-frwre”’ i ® wanda
Lo B ]

3061. W KN ANex w7 Taarf
o feq et 7 Fard A g H A fF

(%) F=rg qavar7 g0 "an fawra’
M1 & wada 1970 ¥ g7 A% fHaAr
gaafe yeg-a1¢ wEfay 1 0§ 2

() #ar &= A7wT 37 A
Faaré frowaray 3 wfafrer woaw 2y
# faard atoaey & fam W w0
axafy fagifra Y §; =it |

(w) afz g1, & sa=r wsg-are
=T Far ¢ ?

faaf Wit fagy dwrea ¥ gadw
st &xaw gla) : () aE I
T o fagmaw F92 51 9m gar
& 1 Y grsEr & faw wgATe o g0R
¥ g d I §FVEI KT IAFT FIAAT
®|HT & 9o $579 wgmgar % w0y
"] wATA F w7 T N ar N oA
foar fafin =w g7 fawmale &
grafaa 7g AT | W IHIT TR
Tag=ao fawra =t & fog w18 war
Fg WTIZA A R

wgTETH, §9 acyTer qrw fAgeawr
v Frwre st & wvotgw & fem
¥ gy et & g Prafwfey
=gor w7 saaeqr #Y off o

AGRAHAYANA 14, 1894 (SAKA)

Wruten Answers 98

1. ST N2AM1969~70 X3 OFY §97

2. W 1970=718 30 ®U% T3
3 of/ewr amsr 1969-70 ¥ 110
FOT wqY

1971-72 %X 1972-73 % A
T 317 Famsae & fam guw g%
:s’rv:mru‘rmifarqts.on‘mm
#1 g% fauiy %o 3% qragafagr v @
faad A 50 arw w9 wansw fFg v
IF ¢

Sy gt & wfaw 3 ast &
fagrz, 3draT, sut w2w o ofesw
ame s ¥ gafasar gl W@

framam w14t 1 st ol & 53

¥ forg wwr AYwrar ¥ age frfafeaa

fafiq sgroar 2% g agwfa @y nf g —
fagre 9 HIIT 597
FATRW 10 4T T
LT 10 ¥CT 597
ofvaw garer 11 T §97

v g ®v ¥ETq @EEan
“F\qT & yrateag & g safa & qrarc
g7 #y F A | wa a% fagre & fau
so @@ §qy 797 ofeew FME &
forg 1 &Y vl sraww feg ar oF )

(=) s (w) frar€ afeatsmmmn
% fag #1€ qav o T sgEa
7Y & 1 ¥y wETaAT wHG W qYAT
w1 9 ot ¥ fy fordre Gwet ar ofe-
YT %t gy | W, Faw §8 T
g€ wg Farwrd afcatomms & fag oft-
g quw e § | T faarg =
& fon ofeng qus o aft &4



9 Wnritten Answers
20 Wk o At wriy tok it v
wrdat fiem wen

3062. sft wmTE NWW : w1 W
w4 AATR K FAT P (6

(%) %ar ted ¥ Q@ W wHard }
faeg s 20 aqt & FF F v
ot aqudt agt fear s oawr, afz er, @
aY IawY fradt qear g, WX

(") trwau & a7twz A Ay
aqt W T QA FHWM@! ®HT Ao
#q oY fa gr srgar?

weh (& Ao go ) : (%)
fafww faaio/ofrds=mt 3 fag wdt
i % aga D O wE=rQ @ @1 T
¢ wT¥ET ¥ wigerd @ i et 7
et afrdioar q¢ amm@e ®TW F9
a1 7% § | W9 wreA 97 gy &
for @3 ar sufacfeat &Y awar 148

(w) swwre e Aifa ag § fr 291-
wwy wfuw ¥ ufus sAafRar =
) faar wy, fawawy 9 fogm
7 wd U1 vaw wfgw avy aF a9 €
& 1 few wdwifedr & s,
QY 9% T ITAEEAT Wi wHAfEr
g ¥ fawifor walfedy £ gu s
oT Wt wr & ) wegr 9@ W,
wyt wifwer g, eqrdt &7 Wix wqrft
Fefeea T ar whafea & eqmfe
® fag W gm0 qw favy efiam
womar T g )

DECEMBER 35, 1972

Written Answers 100

aHeTd twd Wl &
W ogk g
3063. sft gwo gAo U : W
@ wft ag TR W g w4 fe o
(¥F) ®=1 2w 7 g7 wEAWER
IR e W @ Y

(=) afx &, @1 Tog-AaR I
aeq fegt 2 slv g@X F1 99 A
st ad fsasr wiz 8y ver &, W%

(7) av® W wi frw g
QU S FT WA FTLE & 7

@ Wt (st Do go arf) @ ()
St g

(@) (i) & faqvw, foaR
TS-AT AT o aff §, A9 9w 97
@ faar mar g

(ii) fre® &t ast & Tk
T ot medr o W ghe g (TR
avm miaw TE) g ®¥E AW

t —

FOT o
1970-71 * * ' 6 14
1971-72 =t 6. 64

(7) wovwz wEr WY &
v et & fog sa@T §@ &
fog artw ¥ for wor & ) TR aw-
arq (i) weeer ¥ gure v waw



ao1 Wauren Amwers

1 AT (i) I FTATATA W
aegER & faa fraw F7v JIET &)
zraeqT 717 (iji) §3 A0S a7 wvUAg
&7 7 97 #G0 7Y e F qF7T |
Y Fréar # o @ 2

faqoor
(1) gimar ox £t wrer 7 o9EA
AT ATLT —

5 FT AR ATTAHI Ao
w2
fagre . 2
THA 2r
gfrarr !
L . . 1
e Ew 5
AT 3
Fqv . ; 4
IEMT . . 1
g ; . 2
LA . . 2
afamary . , 9
el Cil 4
qfyaw T 5
wrE 69

—

(2) T% & wiew Toqt ¥ a9
et AT
s R R IhEr 1
famdfmEmsRe © | 1
mRrdRTgey ., |1

AGRAHAYANA 14, 1894 (S4KA)

Written Answers 102

g &7 A1

T ——

HTYHT AT deaqr

WEATI AT R S
TEAA Y AT 1
LA AT IATAIT )

q1z ., 6

— e m m—— i St e e ——

Expenditure Incurred on Sl Project
(Himachal Pradesh)

W6 SHRI  VIKR AN b HAJAN.
Will the Mimster of TRRIGATION AND
FPOWER be pleased to stute:

(a) the total expenditure mcurred till
ctober, 1972 on the Sl Projec, (HP):

(b) out of the amount incuried on the
conshiuction of the project Liow much
eapense has been meuired on tae constroe-
tion of the office bulldines, rewidential
quarters and store buildings, and

(c) whu was the ornginal cost csti-
mate, of thiy project and what 1» the re-
newed present estimate?

THE DEPUTY MINISTER IN THE
MINISTRY OF JRRIGATION AND
POWER (SHR1 B N KUREEL) (a) and
(h) About Rs 837 crores have been
spent on the Baira Sl Hydro Electric
Project till October, 1972. Of this, the
amount spenl on constrnction of office
building, residential quarters and stores
building was as below:—

") Office building:  Rs. 76243
(ii) Residential quarters: Rs. 42,59,113

(iii) Stores buildings: Rs. 385212

(¢) The project was originally estimat-
ed to cost Rs. 20.49 crores; it is pow esti-
mated to cost Rs, 40,59 crores on the
basis of cootracts awarded.
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Application of Pensionary Benefits and
ofher Government rules to all Raliway
Employees

3065. SHRI JAGANNATH MISHRA:
Will the Minister of RAILWAYS be

pleased 1o state:

(a) whether several employees of Ruil-
ways have not opted for pensionary bene-
fits but continue to enjoy contributory
provident fund scheme; and

(b) if so, their reasons for not imple-
menting all the Government rules &nd
regulation including F. R. in Railways?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI); (a) Yes,

(b) When Pension Scheme was intro-
duced on the Railways in the year 1957
Government decided to give an option to
those Railway servants, who were in ser-
wice at that time and were governed by
the Contributory Provident Fund Scheme,
to come over to the Pension Scheme.
Such employees who did not opt for the
Pension Scheme are entitled to continue
to be poverned by the Contributory Pro-
vident Fund Rules.

Setting uwp of Committee on Power
Shortage

3066. SHRI JAGANNATH MISHRA:
SHRI P. VENKATASUBBAIAH:

Will the Minister of IRRIGATION
AND POWER be pleased to staie:

{a) whether Government have set up
a Committee under the Chairmanship of
Shri B, N. Kureel to examine power
shortage in India; and

(b) if so, the composition and functions
of the Committee and the time by which
it will submit report?

.- THE DEPUTY MINISTER IN THE
MINISTRY, OF IRRIGATION AND
POWER (SHKI, B, H..slﬁl!ﬁ‘ls @)
No, Sir.
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(b) Does not arise.

Committee set up by Indlan Banks’ Asso-
ciation for effective coordination betweem.
Banking system and Rallways

3067 SHRI P. M. MEHTA:

SHRI P. GANGADEB:

Will the Minister of RAILWAYS be:
pleased to state:

(a) whether the Indian Banks' A<socia-
tion has set up a five-member committee
to study and 1ecommend ways for effee-
tive co-ordination between the banking
system and the Railways;

(b) if so0. when the Committec is like-
ly to submit its report;

(c) the names of the members of the-
Committee; and

(d) whether Railway Minister had con-
vened the meeting of the Commutiec?

THE MINISTER OF RAII'WAYS
(SHRI T A. PAI): (a) In a meeting of
the Minister of Railways with the Hank-
ers on 21st October, 1972, it was decided
1o set up a joint committee of the Indian
Banks' Association and the Railways. The-
Indian Banks™ Association is taking neces-
sary action for the formation of the Com-
mitrec.

(b) to (d). Do not arise.

Conference of Chief Miisters of Bihmr
and West Bengal and Orissa on Peower
shortage in Eastern Region .

3068, SHRI D..K, PANDA:
SHRI SHANKAR DAYAL ,
SINGH:

Will the Minister of JIRRIGATION
AND POWER be pleased to state:’

(a) whether a Conference of Chief
Ministers of Hibag, . Wedt Bengal and

‘Orissa was recently vheid' (0 go igto the

current power Shortage 4 the

Fastern region;
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{b) if 50 the spe: fic propsals considered
and dmcpssed at the Conference and the
outcome m respect of each, and

(c) Government's reaction thereto!

THF DFPUTY MINISTER IN THE
MINISITRY OF IRRIGATION AND
POWER SHRI B N KUREEL) (4)
Yes, Sir A Conference of Chief Minis
ters of Bihar West Bengal and Orissa
was held a1 Patna on the 9th November
1972 to go into the current power shorige
m the Fastern Region

(b) and (c) The low avalability of
plant 1 the regon which was mamly
responsible for the power shortuge was
discussed and it was decided to rrange
for better quality of coal for the power
stations in the region to procure and
siock urgently required spares and 10
expedite early commissioning of the van
ous projects It was further decidid to
take immediate steps {0 sanction and
start construction of new projects tor
being commissioned during the Fifth Plan

Construction of over-bridges on “ational
Highways on the Railway Crossing Points

3069 SHRI V MAYAVAN

SHRI B K DASCHOWDHU

RY

Will the Minister of RAILWAYS be
pleased to state

(a) whether Railways have drawn up
certain schemes to construct over bradges
on national Highwavs at places where
the Railway lines cut across the High
ways 1n order to speed up commu wu.dtion
facilities, and

@) if 50, the broad outhmes of the
schemes

THE MINISTER OF RAILWAYS
(SHRI 1T A PSI), (a) Yes
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{b) There are 62 proposals to cons-
truct road over under bridges in replace
ment of the existing level crossings costs
of which will be shared between 1he
Ruailways and the Road Authorities as per
extant rules Further theie e 26 new
proposals not i replacement of level
crossings, and cntire cost of whih will
be fully borne by the Road Authoiuies
In addiion two road over/under hridges
are Foing provided as  Accommod ition”
works entirely at the cost of the Rul
ways
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State Government’s Proposals om Power
Shortage

3071 SHRI P NARASIMHA RIDDY
Will the Mimster of IRRIGATION AND
POWER be pieased to state

(a) whether the State  Governments
have submitted any special or pachage
programmvs for overcomirg the shortage
of power,

(b) «f ~o the mam
and

features thereof,
(¢) the action proposed to be taken to
implement these proposals ?

THF DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREEL) (a)
and (b) States of Uttar Pradesh, West
Bengal and Haryana have proposed in-
stallation of gas turbines/diesel generators
running on o1l which could be nstslled
m a period 12-18 months This would
give some much needed relief in power
shortage in the agncultural sector and
in peak power requirements in the power
systems

(c)* These proposals are under con-
sideration of the Goverament

nclwsion of Powsr Generstion Projects
in Andirn Pradesh in Fitth Plan

3072. SHRI P. NARASIMHA REDDY:

Will the Minister of IRRIGATION AND
POWER be pleasod to state:

in the Fifth Year Plan; and
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(b) whether it 15 proposed to asmst the
State Government to imbate advance

a.tton for thewr execution?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR B N KUREEL)- (a)
Besdes the Snsailam  Hydro Elecire
Scheme (4> 110 MW) and Lower Sileru
Hvdro Electie S.hemes (4% 100 MW)
which rae already under execution are
expected to give benefits during V Plan.
Ihe following schemes are proposed to

be included in the Fifth Plan of Andhra
Pradesh —

(1) Magarjunasagar Pumped

Storage Schome 4% 50
{u) Vyayw da Themal
Power Station 23200
() Kothagudem Extension
Stage IV 2x110
(iv) Uppor Slen
Extension 2% 60
(b) The Centiol Water and Power
Commission extends requisite  technecal
assistance and ouidance to the State

Authorines during the sarwous stages of
the Projects as and when required by the
corcerned authorities

Forelgn Collaboration at Mathara
Refinery

3073 SHRI P NARASIMHA REDDY:
Will the Mmster of PETROLEUM AND
CHEMICALS be pleased to state-

(a) whether any foreign collaboratioe
has been secured for the construction of
the proposed giant Refinery mt Mathurag
and

(b} if so, the terms of such collabora~
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
fay No, Sir.

(b) Does ot s, *
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Annual Production Target of Fuel Gas

3074 SHRI GIRIDHAR GOMANGO

SHRI RAMSHEKHAR PRAsAD
SINGH

Will the Mimmister of PETROLEFUM
AND CHEMICALS be plcased lo state

fa) the annual nroduction tdarvet of
fuel gas enviseged during the Fourth Five
Yea: Plan period, and

(b) the actual achievement n
tion so far?

p oduc

THL DFPUTY MINISICR IN THF
MINISTRY OF PETROLFUM AND
CHEMICALS (SHRI DALBIR SINGH)

ta) It 15 mesumed that
means cooking pas known as 1 iquihed
Petroleum Gas” (IPG) No annual pro
duction target for LPG has been lawd d wan
for the Fourth Five Year Plan

fuel g

fh) The actual production of I PG
duning the Fourth Plan (excluding quant:
ties supphed by FS50 Refinery to Lube
india Limited) has been a. follows —

1969 127,000 Tones

1970 166,000 Tonnes

1971 195,000 Tonnes

1972 210 000 Tonne,
(Provisional)

Setting op of a Power Station at Monghyr
District, Blhar

3075 SHRI GIRIDHAR GOMANGO

SHRI RAMSHEKHAR PRAASD
SINGH.:

Will the Mimster of IRRIGATION
AND POWER be pleased to state

(a) whether the Umion Governme-t
propose to set up a Power Statron at
“Bhimbund in Monghyr District of Bibar;

(b) if s0, when it Is likely to be set
.mm

{c) the total cost of expenditure fa-
wolvid?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N

KRUREEL) ta)
to (c) No Su, but the Bihar Stale
ticctniuity Boord have @&  scheme for

scttmg up a 110 MW Thermal generating
util as extension to the existing 143 MW
Thermal Power tation at Baiaum in the
distiiet The extension has already been
sanctioned and 18 expected to be com-
pleted by 197576 The estimati cost
ot the extension at Baraum 1s about
Rs 20 crotes

Survey for Multi-Purpose Barrage on
River Genga at Kanpur

3076 SHRI P VFNKATASUBBAIAH
Will the Minister of IRRIGATION AND
POWLR be pleasd to state

(a) whether a survey has been made
for a multi pmpose barrage on the river
Ganga at Kanpur

(b) if so the outcome thercof, and

(c) the action taken or proposed to be
tahen 1n the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREEL) (a) to
(c) The smivey for a barrage «n the
on the river Ganga at Kanpur 1s m pro-
gress

Railway Line from Nandyal to Yerragudi-
padu P Andhra Pradesh

3077 SHRI P VENKATASUBBAIAH

Wil the Mumster of RAILWAYS be
pleased to state
(a) whether any representation has

been made to revise the proposal to lay
the Ralway line from Nandal to Yerra-
gudipadu in Rayalseema region of Andhra
Pradesh;

(b) whether any survey was conducted;
and

(¢) # 30, when and the outcome there.
of?
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THE MINISTER OF RAILWAYS
(SHRI T. A, PAl): (a) Yes, Sir.

(b) and (c). No surveys have been
conducted recently. Survey, carried out
during 1900 for a N.G. line and between
1908 and 1909, for a MG, rail link
revealed that the project wonld be highly
unremunerative. The present-day cost of
this projéct (abomt 114 kms. long) would
be much higher and would make the
project further unremmnerative. Due to
lack of adequate traffic justification, he
prospects of taking up this project for
consideration in  the near future, are
remole.

Loss Seffered by Gorakbpur Fertilizer
Pactory due to Explosion

3078 SHRI P VFNKATASUBBAIAH:
Will the Mimister of PETROLEUM AND
CHEMICALS be pleased 10 state the loss
suffered by ithe Gorakhpur Fertilizer
Factory as a result of the explosion acci-
dent on the 23rd September, 19727

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH)
The information 18 being collectéed and
will be placed on the Table of the Sabha

Tucreased Production at Durgapur
Chemicals

3079 SHRI PRIYA RANJAN DAS
MUNSI: Wil the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

Chemcals

(a) whether the Durgapur
than

is producing more in their project
the past; and

(b) thé productson target for the year
1972-737

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) and (b). The information is being
¢oliected from N/v. *Dlrgapur Cheémicals
Ltd., a State Government undertakidg and
it will be laid on the Table of the House.
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Delay in Ol Exploration in West Bengak

3080 SHRI PRIYA RANIAN DAS
MUNSI: Will the Minister of PETRO.:
LEUM AND CHEMICALS be pleased
to state the reasons for delay im oil
exploration 1n Chaitanyapur and Barasaé
Dustrict of West Bengal?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND:-
CHEMICALS (SHRI DALBIR SINGH):
Seismic surveys for oil have already beem
conducted m Chatanyapur and Barasag
areas of West Bengal Exploratory drilling
has not been undertaken so far. because it
has not been possible 10 find any struc-
fures worth tesung by dnlling.

Power Production af Neyveli Plamf

308]. SHRI M. KATHAMUTHU: Wil¥
the Mmster of IRRIGATION AND
POWER be pleased to state:

(a) whether power production af
Nayvel Plant has suffered a set-back;

(b) 1f so, the reasons therefor; and'

(c) the steps taken to step up prodoe-
tion at the Plant?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B, N. KUREEL): (a)so
(c). Yes, Sar. Due to non-evailapility of
sufficient quamtity of lignite the power
generation at Neyveli has suffered.

2. At the Conference of Chief Minis-
ters of Southern States hefd at Bangalors
on the 31st October, 1972, the followimg
recommendations were made to step-wp
production:

(1) diversion of lignite being used
for Briquettes for power geoera-
tion;

r

(1) use increased quantum of efl #0-

supplement Hghite.”

3- As p medipm jergy
sion of 2x50 MW huilm'l ln dl.

been proposed.
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Mini Power Project Plans by Rural
Electrification Cerporation

3082. SHRI RAM PRAKASH: Will tl}e
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether Rural Electrification Cor-
poration have  introduced mini.power
project plans for villages; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
and (b). Yes, Sir. A scheme has recent-
ly been introduced for Mini projects for
extension of electricity to villages which
are rural growth centres or have primary
health centres. The scheme should cover
a group of not more than 5 to 10 villages
forming a strip or cluster. The size of
the loan will be ordinarily limited 10
Rs. 5 lakhs but in no case shall exceed
Rs. 10 lakhs. The Mini Project may con-
tain two parts, one relating to the actual
area and the other relating to the trans-
mission line portion.

This scheme applies to all States iires-
pective of level of electrification but is
admissible only in such development
blocks as are identified as falling wunder
developed category. Not more than one
scheme per block will be sanctioned.

Sanction of Original Plan for Kuchgao
Dam in Kolapur District of
Maharashtra.

3083. SHRI NIMBALKAR: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether Government have sanction.
ed the original plan for the Kuchgao dam
in Kolhapur District of Maharashtra; and

(b) if so, when was it sanctioned?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N, KUREEL): (a)
and (b). The Khujgaon ‘Dam, known
also as the Warna Irrigation Project, was
‘approved for an estimated cost of
. Rs. 31.09 crores in January, 1966.- The
Government of Maharashtra have intimat-
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ed that in view of the rise in cost of the
project, which is now assessed as Rs. 70
crores, and the opposition of the project
affected persons to the acquisition of land
for this project, they are considering the
feasibility of an alternative to this project
at upstream site so that submergence of
fertile lands may be avoided while utilisa-
tions of water may remain the same, The
Government of Maharashtra have further
reported that the studies for the altera-
tive scheme are in progress.

Scrapping the Agreement with Foreign-
0il Companies

3084. SHRI JYOTIRMOY BOSU:
SHRI S. C. BESRA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government are contenm-
plating to scrap the refinery agreements
with the three foreign Qil Companies viz..
Burmah Shell, ESSO and Caltex; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMCALS (SHRI DALBIR SINGH):
(a) The offers received from Esso and
Burmah-Shell for majority equity partici-
pation by Government in their refinery
and marketing operations, in replacement
of the existing refinery agreements, vis.a-
vis other alternatives available to Govern-
ment. are under detailed scrutiny and
consideration.

(b} Does not arise in view of (a)

above.

Expansion of Railway Communicaticias
in North Bengal and South 24-Parganas.

3085. SHRI JYOTIRMOY BOSU: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether any schemes for the expan-
sion of Railway communication in North
Bepgal and South 24 Parganas are being:
included .in_the Fifth Five _Plar_]; an
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(b) if so, the main features thercor?

THE MINISTER OF RAILWAYS
“(SHRI T. ‘A, PAl): (a) and (b). Pro-
posals for Fifth Five Year Plan have not
‘yet been formulated. It is, therefore, tco
-early to say what rail links for expansion
‘of Railway Communications in North
Bengal and South 24.Parganag will be
included in ‘the Fifth Plan,

Irregularity in Transportation of Crude.

Oll of Bangladesh

3086. SHRT JYOTIRMOY BOSU: Wil
‘the Minister of. PETROLEUM AND
CHEMICALS be pieased to state:

(a) whether the Indian Qil Corporation
was pgiven the responsibility to import
500,000 tonnes of crude oil for use in
-Bangladesh Refinery at Chittagong;

(b) if so, whether gross irregularity
‘and fraud were committed in the matizr
of freight for transportation;

(c) whether Government conducted any
:investigation into this allegation; and

(d) if so, the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
-CHEMICALS (SHRI DALBIR SINGH):
(a) Yes, Sir.

(b) to (d). A statement explaining
‘the  position is laid on the Table of the
House.

Statement

1. The Indian Oil Corporation
-enquiries on behalf of the Government of
Bangladesh between 25th February 1972
and 14th March 1972 for the transport
and lighterage of 5 lakh tonnes of crude
.oil .from the Gulf ports to Chittagong in
"Bangladesh. :

2. The final enquiry was floated at 1600
on 14th March 1972 for inviting
It is  not uncommen for tenders

- DECEMBER 5, 1972

issued
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) PN Tyt
Quite  often_major charterers of tankers
indicate their .rate jdeas at the time the

enquiry is issued, -~ T«

3. A lower .quotation of § 545 per
tonne wag received only after the lowest
rate received of § 5.50 per tonne had been
accepted.  The accepted tender. was
received on behalf of the Greek: tanker
owners M/s. - Halcousis through = their
local shipping brokers in India. However,
the matter is being looked into further in
consultation. with the Chairman, Indian
Oil Corporation and the factual position
would be placed on the Table of the
House. An assurance to this effect hus
already been given to the House in reply
to the Unstarred Question No. 387 on
14th November, 1972. )

Rural Electrification Schemes in Eastern
States

3087. SHRI P. GANGADEB: Wil the
Minister of IRRIGATION AND POWER
be pleased to state: )

(a) whether major parts of States in
Eastern India do not have the benefit of
rural electrification schemes as yet; and

(b) if so, Government's reaction there-
to? '

THE DEPUTY MINISTER 'N THE
MINISTRY OF IRRIGATION AND

lopment and lack of adequate transmission

and distribution net work. *'Out of 1,88:350

villages about 18,000 have been electiified

upto 31st October, 1972 and 81,338

pumpsets have also been emergised. A

of Rs. 6549 Theen
in

provision
in

E

Fourth
fina
A

il
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for rural clectrification schemes in  back-
ward areas So far, the Corporation (as
on 31st October, 1972) has sanctioned
304 rural electnfication schemes envisaging
loan assistance of Rs. 167.99 lakhs Of
these 74 schemes covisaging loan assist-
ance of Rs. 44 86 crores for electrification
of 9,866 villages, energisation of 76,203
pumpsets and power supply to 25684
small scale and agro industries has been
sanctioned for Eastern region  This in-
cludes six schemes for transmission net
work. The percentage of schemes sanc
tioned for the Eastern region 1s 143 whilz
loan assistance 1s about 27 per cent as
compared to total schemes and loan sunc.
tioned for the entire country

Railway Line from Bimlagarh to Talcher
(South East Railway)

3088 SHRI P GANGADEB W'l the
Mimister of RAILWAYS be pleased tv
state

(a) whether construction of exiensicn
of rail line from Bimlagarh to Talcher of
South East Railway will be taken up dur-
ing the Fifth Five Year Plan, and

(b) 1t so, the reasons for such Jelay m
starting the work although commitid by
the Central Government much earher?

THE MINISTER
{SHRI T A PAI)- (a) and (h) While
surveys have been carried out for the
Railway line from Bimlagarh to Taicher
and the survey reports are under examina-
tion, further consideration to thi, proiect
can be given only after receipt of the
report of the Study Group appomnted by
the Government for development of
Malangtoli iron ore deposits

Progres made in Drilling Ol Wells in
the Cauvery Basin

3089. SHRI Y. ESWARA RFDDY:
WINl the Minister of PETROLEUM AND
CHEMICALS be- pleased 10 state:

OF RAIl WAYS

(k) whetlier the Oil and Natural Gas
% planned to  drifl two
mmyb-u.nin the current

and

it
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(b) if so, the progress made so far in
the current year and the results achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH).
(a) Yes, Sir. Dmiling of ons well 1s
planned to be completed and of another
well to be taken up during the cuirent
year, 1972-73

(b) At the well which 15 currently under
dnlling, driling 1s yet to be completed to
the projected depth The resulty, would
be ascertaned fully, only after completion
of drlling and testing of the well

Loss Due to Leakage of Power im
Transmission Lines

3090 SHR1 Y FSWARA REDDY-
Will the Mimister of IRRIGATION AND
POWER be pleased to state

(a) whether considerable guantity ot
power 15 lost every year due to leakage n
transmussion lines;

(b) if o, the actual losy sutlered due
to the leahage of power in the last three
years, and

(c) the steps being taken to eliminate
such losses?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREEL) (a)
Very little quantity of power 1s lost due
to ‘leahage” in transmission lines ‘Th:
difference between energy sent out from
power stations and epergy used by con-
sumers, are termed “losses” and cover
transmussion, transformation and distribu.
tion. This 15 mainly the energy required
for carriage of power through the lines,
but also mcludes leakage m lines, theft of
energy and unmetered supplies,

(b) The guantum of energy ‘losses’ lost'
during the years 1968-69, 1969-70 and
1970-71 was 7645, 8280 and 9307 million
MW . , being 17, 168 and
17.5 per cent of the total energy sent out.
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(¢) Losses m the transformation, trans
mssion and dastributson caroot be elwmin.
ated altogethar ag thess am ‘nherent and
unavoidable These can, however be kept
dowh to 15 per cent or loss by careful
planmtig and design and providwig ade-
quate transmussion facthties Ioases which
occur on account of pilferage, defective
metering eic  could be ehmunated by
taking adequate measures

The question of high losses 1n  sone
power systems of the country was taken
up repeatedly with the State Flectricity
Boards who have been ashed ‘o takc ade
quate measures to brnng down thew
Spevial wigilance squads have alvo  l.en
set up by some of the States tor vhecking
malpractices Special financing schemes
are bemng proposed for strengthening
transmission and distribution systemg for
reduction of lpsses

Tripura ‘Needs Rallway for Survhal

3091 SHRI Y ESWARA RFDDY
‘Will the Mmnister of RAILWAYS be
pleaved to state

(a) whether the attention of Govern
ment has been drawn to the articl: nthe
Hindustan Standard” dated the 9th Octoba:
1972 captioned “Iripura need; Rallway
tfor survival' and

(b) if so, the reaction of Government
rthereto?

THE MINISTER OF RAIIWAYS
(SHRI T A PAI) (a) and (b) The
position regarding the Raylway Projécts e
ferred to 10 the ‘News Item” 13 as follows

(1) Agariala Sabroom M. G Rail [ sk

A Traffic Survey for this rail bnl.  has
been sanctiene@ The question of linking
up with Bangla Desh by providing connec
tigns to Reloma and Akhnura wl.ll also be
investigated However, a fipal degasion
‘fw&mkﬂbrmnanﬂlmkum
% taken only afier the reslty of the
survey become known

DECEMBER 3§,
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(n) Dharmanagar-Agartala Ral link:

According to the Survey Reporty this
rail Iimk s highly unremunerative « final
decisidn  however, will be taken a%ter the
examination of the rtports, now +n pro-
gress 1s completed, taking snto accoust
all relevant factors

Additional Kyrigation  Potential  dwring
Fiith Plan

3092 SHRI Y (ESWARA REDDY
Wul the Minister of JRRIGATION AND
POWER be pleased to state

(4) whether any target has been fixed
for the creation of addonal irmganon
potential during the Fifth Plan penod,
and

(b) it s0 the salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREEL) (a)
and (b) Details of the V Plan programme
have not yet been finalised It 15 teaiy
tively proposed that 6 5 mmllion hectares
of additional potential be planned from
major and medism Irrigation  Projects
but th: matter has to be considered fur-
ther after proposals are finalised by the
States

Establishment of lustitetion for Lmpart.
ing Training for maintenance of Power
Stutions

3093 SHRI PAMAPAN GQWDA:
Will the Minster of IRRIGATION AND
POWER be pleased to state,

(2) whether m view of the los§ suffer-
edmtheplamqluctolhemuwhﬁ-
uty of Engwncers Govt have esta
Institutions to tran persons for the
tenance of power stations runging m
couptry, and

(b) if so, the noiber, lcaton and
bref outline of the scheme?

THE DEPUTY MINISTER N }&

MINISTRY OF :nm.ﬁ‘l'm
R ( K
Pl
mupmuuka’i, posd | e



121  Wnitten Answers

adequate trained personnel for operation
wnd maintenance of power stations was
felt. With this object in view, two Tram-
ing Insiftiites have been set up, one at
Neyveli and the other at Durgapur The
Insthiate at Neyveli, which was set up m
February, 1965, imparts traming to opera-
tion and mamnienance engineers The
Enstitute at Durgapur was set up 1n Apnl,
1968 for trainmng of Junior Operating Per-
somte] and mantepance technicians The
duration of the traiming course 1S one year
So far, 199 personnel at Neyvell and 193
personnel at  Durgapur have received
training

In arder to increase the annwal intake
capacity of these schemes for their expan
siop has recently been sanctioned

Qg gEin W qoen Qv
waw o wiw

3094 off fiwe quw fay  wOT
T AN g AN ¥ T AT TR
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Wagon ruquirements of brick makers in
Delhi

3096 SHRI § M BANERIEE will
the Minnter of RAILWAYS be pleased
to state

(a) whether the wagon reguirements of
brick makers in Delh. have been mct;
and

(b) if not the sieps taken 1 this re-
gard?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAD (a) and (b). Move
ment of slack coal for bmck burnmg
puposes is updertaken on the basis of
sponsorship done by the Delhi Adminiy-
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trabon A total number of 3835 wagons
were allotted during this year (1972-73)
upto October for movement of slack
coal to Delhi agamst 3023 wagons dur-
mg the corresponding period of last year,
representing an increase of 116 wagons
per month

Constant efforts are
step up loading further

being made to

Scarcity of Drinking Water at Laheria
Saral Station

3097 SHRI BHOGENDRA JHA Will
the Mmster of RAILWAYS be pleased
to state

(a) whether there has been an acute
scarcty of drnnking water for passengers
at Laheria Sarar staton under Samastipur
Division of North Eastern Railway dur
mg major part of the current year, and

(b) 1f so the steps takem to  make
satisfactory arrangements for supply of

drinking water at this station on a regular
basis?

THE MINISTER OF RAIIWAYS
(SHRI T A PAlD (a) Yes there was
some scan.aty as during the last «ummer
season the watar did not hft up to the
first floor of the station buillding due 10
low pressure in the water mams of the
Mumecipality, which 18 the source of sup-
ply

(b) A proposal to further augment the
water supply arrangements by providing
tube wells and overhead tank and laying
prpe hine to the existing water supply
system 18 being programmed for being
taken up

Gms Cylinders blow up in Allshabad

3098 SHRI VEKARIA
SHRT D P JADEJA

will the Minster of PETROLEUM
AND CHEMICALS be pleased to state

(a) whether as reported in the ‘Hmdu-
stan Times' dated the 16th November,
1972, seversl cooking gas cylinders blew
up w Allshabad, and

(b) it so, the reasons for the incident
and Government’s reaction thereto?

DECEMBER &5, 1972
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) and (b) As a result of an accidental
fire 1n a hut just outside the safety zone
of the LPG gas cylinder godown of Mis.
Allahabad Gas Service, who are one of
the agents of the ladiam Ol Corporation
for Indane at Allahabad, some cooking gus
cylinders 1n the godown expioded The
explosion resulted in damage to huts and
buildings adjacent to the godown Thirteen
persons sustamed mjuries of which two
are reported to have died subsequeatly.

The ncident 15 being enquired into by
the local governmental authorities and the
Inspector of Explosives Pending investi-
gation into the incident supphes of Indane
gas io the concerned distnbuior have been
suspended and alternate arrangements have
been made to meet the requirements of
the customers Suitable action will be

taken m the matter on the completion of
investigations

Incusion of new Hill Siations for fwes
of Hill Station Concession

3099 SHR1 VEKARIA
SHRI D P JADEIA

Will the Mimster of RAILWAYS be
pleased Lo state,

{a) whether any new Hill Stations have
been included or are proposed to be in-
cluded 1n the Lst of Hill Statoms for
which concession 13 given by the Ral-
ways, and

(b) f so, the names theroof?

THE MINISTER OF RAILWAYW®
(SHRI T A PAI) (») No

(b) Does not arise

Names of Hill Sintiens for Raliway Fesw
Concemion

3100 SHRI D P JADEJA* Will the
Minister of RAILWAYS be pleased 18-
state the npames of Hill Stations
which Railway fare Mnn;‘u‘
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THE MINISTER OF RAILWAYS
(SHRI T A PAI), Hill stations for
which the concession was allowed dunng
the curreat year are as under —

1, Pathankot

2 Simla

3 Solan

4 Dharampore (Punjab)
S Dehra Dun

6 Kathgodam

7 'Dmeelm;

8 Kurseong

9 Shillong Out Agency (served by
Gauhati and Pandu)

10 Abu Road
11 Pipariya
12 Oolacamund
13 Coonoor

14 Kodai Kanal Qut Agency (served
by Kodai Kanal Road)

15 Kolagin Out Agency (served by
Mattupalayam)

16 Mussogrie Out Agency  (served
by Dehra Dun)

17 Namstal Out Agency (served by
Kathgodam)

18 Baynath Paprola

19 Palampur (Himachal Pradesh)
20 Jawala Mukhi Road

21 Nagrota

22 Joginder Nagar

23 Kahmpong Out Agency (served by
Sihigurt In)

24 Dalhousie Out Agency (served by
Pathankot),

Separate counter for reservation and
cancellation of tickets at Baegalore
Station

31 SHRI D B CHANDRA
GOWNA Wit th: Mimster of RAIL-
WAYS b, pleased to state

2765 1.5—5

126

(a) whether there 15 a long queus at
the Bangalore City Raillway Station for
reservation and cancellation of uckets, and

Written Answers

(b) if so, whether Government propose
to open a separate counter for cancellation
of tickets?

THE MINISTER OF RAILWAYS
(SHRI T A PAI, (a) Long queues
have been noticed at one counter only
for reservation of III class passengers and
arrangements are being made {o upen one
more counter

(b) There 18 already a separate counter
for arranging cancellation of 3rd class
reserved accommodation tickets

Take-over of Cochin Oil Refinery

3102 SHRI VAYALAR RAVI Wil
the Mmster of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether there 1s any proposal to
tahe over the management of the Cochin
O1l Refinery, and

(b) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROIEUM AND
CHEMICALS (SHRI DALBIR SINGH)
(a) No, Sir

(b) Does not arise

Retired Persons serving in LO.C.

3103 SHRI VAYALAR RAVI wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state

(a) the total number of officials who are
retired persons from other O1l Companies,
working at present m the Indian O1l Cor
poration, and

(b) whether these officials are still draw
g pensions from the Companies m
which they worked earlier?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICAIS (SHRI DALBIR SINGH)
(a) and (b) Information 1s being collec
ted and will be laid on the table of the
House
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Representalion against the Acqublifion of

Land for Caustic Seda Factory in North
Kamars District

3104. SHRI B. V. NAIK: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether he “*has received any repre-
sentations on behalf of the euitivators of
paddy in Hiregutti to spare their lands
from being acquired for the Caustic Soda
Factory in North Kanara District; and

{b) if so, what action has been taken
on this representation?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) Yes, Sir,

(b) Since acquisition of land is being
done by the State Government, the matter
has heen rcferred to them.

Inter-State Waler Dispuies

3105. SHRI B. V. NAIK: Will the
Minister of IRRIGATION AND POWER
be pleased to state the probable date by
which the inter-State water disputes will
be solved?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRT B, N. KUREEL): The
disputes refating to the Krishna, Godavari
and Narmada rivers which could be settled
by negotiations were referred to the
Tribusals for adjudication. The adjudica-
tion proceedings arg in progress.

It is, expected that the disputes in res-
pect of Krishna waters will be settled
within a year. Regarding Godavari, it is
difficult to state any date as the arguments
on the dispute have noi yet beon taken
up by the Tribunal, which s dealing with
the Krishna dispute at presont. The
Chairman of the Tribuaal has been asked
to expedite work as far as practicable.

DECEMBER 8, 1972
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With régard to  Nurmada, Chiel
Ministers of the cohcermed Stutes, dec ded
to settte their differences dy smutuni dise
cuskions. In am mgreement reached on
the 22nd July, 1972, allocation of waters
between Rajasthan and Maharashtra was
settled. The allocation of waters between
Madhya Pradesh and Gujarat as nlso the
height of the Navagam Dam have been
left to be decided by the Prime Minister.
Prime Minister's decision is expected in
the next two months,

Written Answary

There have been differcaces  amongst
States on some other rivers A few of
them have been alrcady seitled amicably
in the last few months. It is expecied
that most of the other differences will also
be amicably resolved soon

Issue of Licence for a Caustic Soda Plant
in the District of North Kanara to Ms,
Ballarpur Paper and Straw Boards Limited

3106 SHRI B V NAIK: Will th:
Miaister uf PETROLEUM AND ¢ ' IFM]-
CALS be pleased to state:

(n) whether M[s. Ballarpur Paper
Straw Boards Lid, has obtuined . licence
for a Caustic Soda plant in the Idistrict
of North Kanara in Mysore State; und

(b) if so, whether the terms and condi-
tions of the licence have been adhered to?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(@) Yes, Sir.

(b) The matter is under examination.

Indo-Bangiadesh Jolnt Rivers Commisson
Flan for loint Fleod Control

3107. DR. H. P, SHARMA: Will th=
Minister of TRRIGATION AND POWER
be pleased to state;

(a) whether the Indo-Bangiadesh Joint
Rivers Commission at fts recent meeting
decided to prepare & plan for joint figod
control in Sylhet-Cachar Districts;
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(0 1f so, the broad features of the plan,
and

) the steps ‘wkep In pursuance of
that decision?

THE DEPUTY MINISTER IN THF
MINISTRY OF IRRIGATION AND
POWER (SHRI B N. KUREEL): (8)
Yes.

(b) Acording to the Commission, the
first step would be (o prepare a possible
outhne of the scheme and draw up a
programme of investigations ‘The magni-
tude of the scheme to be outlined calls
for the establishment of a standme tull
time high level joint body The Com-
mission have also suggested that the m-
vestigations on the Baiak Dam which are
In progres» may be completed av carly
% Dossible.

(¢) The steps to be taken will be con
sidered 1n consultation with the concerned
State € wainments

Unonthorhed Profuction of Car-parts by
Foreign Oil Companies

DR H P SHARMA
SHRI JYOTIRMOY BOSU!

3108

Will the Mimister of PETRO! EUM
AND CHEMICALS be pleased to state:

(a) whether Government’s attention has
been drawn to the illegal marketing of
unauthonised products like car parts by
the three foreign Qil Companies,

(b) if so, the steps taken to prevent
such sale; and

{c) the action taken against them for
such sale? ’

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) 10 (c). It was suggested to the formign
ol companies that they should discon-
tinue the presemt practice of selling con-
sumer articles such ag batteries, shock
absorbers ¢ic. through their rotafl outiets
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under their name and should confine their
actwvities only to what they produce at
their refineries The foreign oil compa-
pies have accepted this suggestion and
have confirmed that they would not here-
after place fresh orders on manfacturers
for such items and would not also obtain
ems whose labels may show ay if the
same have been manufactured specially
for sale through the retal outlets of these
ofl companies

Seiting up of Thermal Plants near Coal
Flelds

3109. DR. H. P. SHARMA. Wil the
Mmnster of IRRIGATION AND POWER
be pleased to state:

(a) whether, in view ot the acute short-
age of power, Qovernment have decided
io modify the foture power development
programme by setting up  giant sized
thermal plants near coal fields,

(b) 1f so, the salent features of the
projected plants under the prozramme;
and

(c) the steps beimg taken in that dircc-
tion and by what time the contemplated
thermal power plans are exepected to be
set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI B N KURILEL) (a)
to {c). The Ministry of Irrigation and
Power have formulated proposals for

power development in the Fifth Plan
which include installation of 118 mullion
KW of thermal capacity several large
sized thermal stations in the vanous
regions of the country 1In recent dis-
cussions with the Chief Ministers of the
States of various regions, it has been
proposed that one or two large swed
thermal stations of the capacity of 1-2
million KW each may be set up near coal-
fields in the Central Sector tahing advan'-
age of the coal resources available. The
locations which are being considered are
Satpura and Chandrapur (Chanda) in the
Weitern Region, Ramagundam in the
Southern Region, and Tenughat in the
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Eastern Region. A large thermal power
station is being developed at Obra in
Uttar Pradesh near the Singrauli coal
fields.

The locations of these will have to be
decided after investiations and feasibility
reports are prepared, It is expected that
these stations could be set up towards
the end of the Fifth Plan/early Sixth
Plan.

Counstruction of Rajasthan Canal

3110. SHRI SHRIKISHAN MODL
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the progress so far made in the
construction of the Rajasthan Canal;

(b) the amount spent thereon so far;
and

(c) the original estimated cost of the
project and how far the estimate is like.
ly to be exceeded?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
The progress made in the construction of
the major items of work on the Rajasthan
Canal Project is given below:—

Stage 1
Item of work Progress
Eeath woark . . Completed
Living Completed
Raiasthan Main Canal
Eirthw ik 969,
Lining 69,
Distribution Svstem
Earthw rk . . 529
Linin - 13%
Lift Canal
Earthw ! R . 849,
'Linin' 389
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Stage 1l

No work has yet been started on Stage-
Il except for some preliminary works,
This will be taken up in the Fifth Plan.

(b) The amount spent upto the end of
September, 1972 is Rs. 84.6 crores.

(c) The original project was sanclioned
in 1957 for Rs. 60 crores to provide
irrigation to about 16.8 lakh of acres.
Since then the scope of the project has
been enlarged to irrigate 28.5 lakh acres.
The revised project is estimated to cost
Rs 208 crores.

Stage—I Rs. 119 crores.
Stage—II Rs. B89 crores.
Total Rs 208 crores.

The above estimate ;s likely to I:-e
marginally affected due to the general im-
crease in prices.

“Protest Day” organised by All India
Guards Councll against Miabhoy
Tribunal Declsion

3111. SHRI R. P. YADAV: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Guards of the Indian
Railways have observed “Protest Day” in
response to the call by All India Guards'
Council against the decision of the
Miabhoy Tribun.l.

(b) the cause of this protest; and

(c) the reaction of Government thereto?

THE MINISTER OF RAILWAYS
(SHRI T. A PAI): (a) Yes, on some
Railways by some guards,

(b) The protest was mainly against the
recommendations

(c) Of the Raflway Labour Tribunal,
1969 on the question of revision of pay
scales of Guards. Goverament regret %
note that the recommendation of an
impartial Tribunal has elicitad a protest
from some sections of staff.
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Texts of Various Laws and Rules in the
Lasguage of the Union

3112 SHRI 8, C. SAMANTA- Will
the Mimster of LAW AND JUSTICE
be pleased to state:

(a) how much work has been done 'n
preparation, publication and  authentica-
tion of texts of various laws and rules
m the language of the umion and how
much would still remamns to be done;

(b) by what time remaining work is
likely to be completed;

() whether any atlempt 1s being made
for the translaton of important books of
laws of foreign countries; and

(d) f so man features therecof?

THE MINISTER OF STATF IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRA] SINGH CHAU-
DHARY) (4) and (b) The Official Lan-
guage (Legulative) Commussion has so
far prepared Hind: tramslations of 343
Central Acts (comprising 6521 pages) of
which 222 translations (compnsing 4107
pages) have been published under the
authority of the President in the Official
Gazette under section 5(1)(a) of the
Official Languages Act, 1963 (19 of
1963). Out of approximately 10000
pages of Central Acts i Enghish., about
3,479 pages remain to be transiated into
Hindi. The remaining work in respect of
Central Acts is expected to be completed
in about two Yyears,

Hindi tramslations of Statutory Rules
and Orders (comprising 3570 pages) have
been finalised by the Commission so far.
These have already been published or
have been sent for publicaion in the
Officlal Gazette under section 5(1)(b) of
the Officlal Languages Act, 1963 (19 of
1963). It is estimated that the total
number of pages of Rules and Ordens elc.
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to be translated would be about 30,000.
More than about 25,000 pages of Stata-
tory Rules and Orders, therefore, rema'n
to be translated. It 18 not possible at
thig stage to say when this work will be
completed However, efforts are bemng
made to accelerate the pace of translaton
of Statutory Rules and Orders

(c) and (d) Theie is no proposal for
the translation of bookg containing the
laws of foreign countries. However, one
of the mam features of the Scheme insti.
tuted for the production of standard law
books m Hindi, pertains to the translation
mmto Hindi of faw books Wwhich have
acquired the status of classics on the
subjects dealt with therein Of the 59
books chosen for tramslation, 52 are by
foreign authors Steps have been imtiated
for obtaining the translation rights of the
books from the authors/publisheis ccn-
cerned and also for selecting suitable
translators for undertaking the work
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Suit Filed by Basrah Petroleum Company
Limited against Indian Oil Corporation

3118 SHRI RAM BHAGAT
PASWAN Wil the Minuster of
PETROLEUM AND CHEMICALS be
pleased to state,

(a) whether Basrah Petroleum Com-
pany Limited a Company incorporated m
London, has filed a swit aganst the Tndian
O1l Corporation to restrain it from receiv-
ing, dealing with or processing petroleum
fromn the North Rumaila Ol field in Iragq,
and

(b) if so, the reaction of Goveinment
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH)-
{a) Yes Sur.

(b) The Indian Ofl Corporation hus
taken effective stepe to defend the suit
filed agamnst them m the Bombay High
Court The matter is still sub judice
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Concession to Group Travellers and refund
on Unused Rall Tickets

3119 SHRI M § SANIEEVI RAO:
Will the Mimmster of RAILWAYS be
pleased to state

(a) whether Government propose to
give any concession tp group travellers in
the matter of refund on unused Rail
tichets;

(b) 1if so, the salient features of
proposed concession, and

(c) whether Government have taken
any decwsion 1n the matter, 1f vo the gt
thereof?

the

THE MINISTER OF RAILWAYS
(SHRI'T A PAI) (a) No

(b) and (¢) Do not anse

Incentive to Tata for seiting up a Petro-
Chemical Complex at Mithapur

3120 SHRI SHYAMNANDAN
MISHRA Will the Mmster of PETRO-
LEUM AND CHEMICALS be picased
to state the incentive granted to the latas
for setting up a petro chemical complex
at Mithapur?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLFUMN AND
CHEMICALS (SHRI DALBIR SI~GH)
Government have agreed that M/ Tata
Chemicals Ltd may proceed wth the
implementation of ther fertihzer project
at Mithapur based on imported crude as
the feedstock as long as the foreign
exchange requirement for the feedstoch 18
lower than that for imported fuel ol
Further, the crude s to be imported
through Indian Oil Corporation and M/s
Tata Chemicals would be required to
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Representation from Tamil Nadu on
Gauga-Canvery Project

3121 SHRI R V SWAMINITHAN
Will the Mimister of IRRIGATION AND
POWER b pleased to state

(a) whether Government of Tamil
Nadu have made any represemtation for
taking up the work of th: Gange Cavvery
Project simulitaneously from either ead,

(b) whether th: Government of Tamul
Nadu have also made another represen-
tauon regarding feasibility of .aKing
Cauviry Water to Tambarabarim 12
Tirunelveli District, and

(e) if so, the reaction of Government
thereto”

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION 4ND
POWER (SHRI B N KURFFl) (a)
ana (b) No, Sir

{c) Does not arise

Siate Governments’ Agreement for Closure
of Unremunerative Rajlway Lines

3122 SHRI N K SANGH! Wil the
Minister of RAILWAYS be pleaved to
state

(a) whether the Central Government
have wnitten to the State Governments for
their agreement for the closure of wunre-
munerative Railways Lines in their States,

(b) the names of the dufferent Rarlway
Lines which are unremunerative and are
considered for closure, State wise, and

(c) the reaction of each State Govern
ment i1n this regard and whether in somc
cases, the State Governments have <ug-
gested therr willingness to share the loss
and 1f so the gist of such proposal.?

THE MINISTER OF RAILWAYS
(SHRI'T A, PAI) (a) and (b) State
Governments of West Bengal and Gujarat
have been addressed for thewr views on
the closure of Latagen.Ramshai and
Kutkavay-Derdi ruslway hnes respective-
ly

(o) Rephes are sull dwe from these
State Govermments.
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Expenditure Incurred on Major Irrigation
Schemes in Fourth Plan

3123 SHR1 € K CHANDRAPPAN
Will the Mimister of IRRIGATION AND
POWER be pleased to state the total
amount of money spent by Govirnment

on major irngauon sch.mes dunng the
Fourth Plan Period?
THE DEPUTY MINISTER N THE

MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREEL) The
approved outlay for Major and Medum
Irngation Schemes m the Fourth Plan
was Rs 9515 crores State Governments
have been making efforts to provide as
much additional funds for irngaton pro-
jects as possible and 1t 13 expectcd that
the actual outlay would be about Rs 1200
crores

Conversion of Baroda Constituency into
General Seat

3124 SHRI MUKHTIAR  SINGIt
MALIK Will the Mimister of LAW AND
JUSTICE be pleased to state

(a) whether Baroda Constutuency 1n
Rohtak Dustrict of Haryana Stat. 15 a
reserved seat,

(b} if so, the reasons therefor, and

(c) whether Government propose to
declare thus seat as a General Seat?

THE MINISTER OF STATE IN THE

MINISTRY OF LAW AND JUSIICE
(SHRI NITIRA] SINGH CHAUD
HARY) (a) Yes, Sir

(b) Ths seat was declared as a reserv.
ed seat for the Scheduled Castes by the
Delmitation Commussion under the pro
visions of section 25 of the Punjab Re-
organsation Act, 1966

(c) It is for the Dehmitation Commus-
sion to be constituted under a Jaw made
by Parliament in pursuance of aiticles 82
and 170(3) of the Constitution, and not
for the Government, to go into the ques-
tion of reservation of seats for the Sche.
Chtm nd the Scheduled Tribes,
bm. the pmhtrou as ascer-
1971 Census

EB
E
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Poor Seuitery Conditien in Toofan Express

3125, PROF. NARAIN CHAND
PARASHAR: Will the  Minister of
RAILWAYS be pleased to state:

(a) whether the sanitarv conditions in
the Delhi-Howrah Toofan Express are
very poor and complaints to this effect
have been made; and

(b) if so, the stepy taken or proposed
to be taken by Government w provide
better service to the passemgers om the
train?

THE MINISTER OF RAII WAYS
(SHRI T. A. PAl) (a) Althongh there
has been gemerally no adverse comments
regarding sanitary copditions in Toofan
Express, a specific complaint about 1it, on
its run on 29/30th October, 1972, has
been received and is being investigated

(b) The existing arramgements for up-
keep of this rake are considered adequate.
Railways have however, been advised to

tighten unsupervision.

Shoriage of Wagoms for Leadlug of
Potato Bags at Kiratpur Station

3126. PROF. NARAIN CHAND
PARASHAR: Will the Munister of RAIL-
WAYS be pleased to stafe:

(a) whether the people from Mandi
and Kulz Districts of Himschal Pradesh
have telegraphically complained about the
acute shortage of Railway wagons for
loading potato bags at Kirstpur Raiway,
Station, in tbe Ist week of November,
¥972;

(b) if so, the reasons for inadequate
arramgements for the transportation of
this perishable commmodity; and

(c) the steps taken to meet the situa.
tion?

THE MINISTER OF RAHIWAYS
(SHRL T. A, PAI): (@) Yps.

(b) and (c). Coosistent with the
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wagans were with poiutoes
from Kiratpu .-wm 1 ma‘;‘f 54 wugons
during the corresponding period of last
year. As on 27th November, 1972, only
2 demands for restricted destinations were
pending clearance at Kiratpur Sahib,

Raliway Line from Jagadharl te Pacata
Sahib in Himachal Pradesh

3127. PROF. NARAIN CHAND
PARASHAR: Will the Ministcr of RAIL-
WAYS be pleased to state:

(a) whether a survey has undertahen
for laying a Railway Line from Jagadhari
to Paonia Sahub in Himachal Pradesh;

{b) whether the survey hay been com-
pleted and if so, the findings of the
survey; and

(c) if not, the likely date by which it
would be completed?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAl): (a) to () Recona
naissance Engineering-cun-Tarflic  Survey
for a B.G. Rail Link betweea Jagadhari
and Paonta, senctioped on l4th Fuly, 1972
as a '"Deposit Work"”, chargeable to Hima-
chal Pradesh Govt., is in progress and is
expected to be completed by the end of
August, 1973,

Conversion of Metre and Narrow Gauge
into Broad Gauge Lines

3128 PROF. NARAIN CHAND
PARASHAR: Will the Minister of RAIL-
WAYS be pleased to refer to the reply
given to Unstarred Question No, 26 on
the 14th March, 1972 regarding conver-
sion of broad gauge lines and state:

(a) whether certain mew metre-gauge
Railway lines and narrow-gauge lines are
proposed to be converted imto broad
gauge lines in the coming years; amd

(b) if so, the names of the Railway
Hnes pmmod to be so dermiérted?

MINISFER QF RAILWAYS
(SHIITA.PAI) (a) and (b).. The
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Use of Power in Naugst Ferdtiser Plamt

3129. SHRI BANAMALI PATNAIK:
Will the Minister of IRRIGATION AND

POWER be pleased to state:

(a) whether Punjab Government have
sought the Prime Miaistec's intervention
to persuade the Centrally-owned Nangal
Fertilizer Plant to cut down ils consump-
tion of power by abaut 40 mw to helpthe
State tide over its WOrst ever power crisis;
and

(b) if so, the reaction of Government
thereto?

THE DEPUTY MINISTFR IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N KUREFL): (a)
and (b). ¥Yes, Sir. The Punjab Govern-
ment have made such a request. The
proposal is under examunafon

Bullding of Hydro-Cracking Unil at
Mathura Refinery

3130. SHR1I BANAMALI PATNAIK.
Will the Minister of PETROLEUM AND

CHEMICALS be pleased to state:
(a) whether a hydro<cracking umt s

proposed to be built in the Refinery at
Mathura, (Uttar Pradesh) for the produc-

tion of high speed diesel;

(b) if so, the salient feature, of
proposal; and

(c) the stage at which the matter stands
at present?

THE DEPUTY MINISTER N THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) Yes, Sir,

the

{b) and (c). The hydrocracker complex
comprises a vacuum distillation unit which
in the feed preparation urcit and a hvdrogen
unit for genersting hydrogen which 1
required for ﬂu‘hqurocmkins operation

besides the hydrocracker. [t will produce
Ahput 800, tonnes of Kkerosene and
Mq?ml oil.

Hpdrooacking of heavig fractions of
pe:mlwm ix &, relatively mpew tachnique
devaloped nnli by a few wellgnown
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large companies of international repute.
The process utilises varuum gas oil irac-
tion from crude ol as feed s*ock and
cracking is done in su atmosphere of
hydrogen under high precwre and tem-
perature (around 100 atmo<pheres and
4000C) in the presence of a catalyst.
Process know-how for hydro-cracking has
not yet been developed in  the country.
The Indian Oil Corporatien s comMacting
various licensors.

Conservation of Power by Rallways

3131. SHRI BANAMALI PATNAIK:
Will the Mnister of RAILWAYS be
pleased to state:

(a) whether Rauilways have taken some
sleps to comserve power;

(b) if so, the salient
and

(c) the steps taken 1o casure that the
work and the travelling public do not
suffer on this account?

THE MINISTER OF RAILWAYS
(SHR1 T. A, PAI): (a) to ). All feasi-
ble steps have been taken to conserve
consumption of power by  Railway ad-
manistrations and  Production Units &f
the Railways, ensuring that Railway work
or Railway users’ needs does mot unduly
suffer. Minister of Railways had already
made a personal appeal to all  Railway-
men to exercise utmost ecomomy in the
consumption of power, The various
steps taken include:—

(i) Restricted use of lights and fans
on platforms, station premises at non-
train timings, etc. Fans in the passen-
ger shelters are switched off when they
remain unoccupied. During winter the
fans are hept off.

(u) Temporary ban on use of air-
conditioners and water coolers, reduc-
tion in number of lights used in offices,
canteens, workshops, etc.

(lif) Regulation of comsumption by
fixing quota for alf important station
buildings, offices, eic.

(iv) Reduction in the number of light
fitlings in the sorwics buildiags by re-
placing the incandescant light fittings
with less mumber of fluorescent fittings.

features thereof;
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(v) Similarly, for the station buildings
and yard lighting, provision of fluores-
cent fittings and HPMV fittings in place
of ordinary incandescent lamps so that
same illum = 1. 1s available with less
power.

(vi) Blank 12 it of about 50 per cent
street lightings.on roads serving staff
quarters and Railway buildings,

(vii) Avoidance of wastage of water
10 conserve power required for pump-
ing installations.

(viii) Fixing a cut in the consumption
in staff quarters similar to that impos-
ed by the State.

(ix) Rigid observance of coasting
boards by Electric Multiple Unit ser-
vices {i.e., running with power off) on
suburban sections etc.

Suggestion to Form an Organisation of
National Oil Companies in the East and
Middie East

3132, SHRI K. BALADHANDAYU-
THAM: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased

,to state: .

{a) whcthcr the Ceylon Petroleum Cor-
poration’s suggestion to form an organi-
sation of National Oil Companies in the
East and Middle East have been examin-
ed by Government; and

(b) if so, what decision has been taken
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI. DALBIR SINGH):
(a) and (b). Intially the Ceylon Petroleum
Corporation had suggested to the Indian
Oil Corporation, amongst others, that an
organisation of national oil companies
should be formed in the East and Middle
East with a view to strengthening  the
national ofl companies engaged in varions
integrated phases of the oil industry and
to enable them to mssert complete .control
over home marketing operations in the
~ national interest, Amongst other things it
‘was suggested that the organisation woukd

-enhmmmm technical -

and finascial ‘assisfance for ecosomic and
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and exchange koowledge on I'Hlllts of
research between the nnmber companics,
ete.

This proposal Im since been disumed
between the Chairman, Indfan Oil Corpo-
ration and the Chairman of the Ceylon
Petroleum Corporation m Sri Lanka in
August, 1972, During these discussions it
was felt that at this stage a formal orga-
nisation may not be set up. Initially the
various national oil companies may get
together as a group and discuss problems
of mutual interest which may subsequent-
ly lead to bilateral arrangements. Gov-
ernment accept this approach,
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Protection against Reversion of Non-
Garetted Stafi who Officiate in  Higher
Grades for three yiars

3135 Si{RI RAMAVATAR SHAS
TRI Will the Minister of RAILWAYS
be pleased to st.te

(a) whether an Officer who  offictates
m higher grade conunuously for three
years or more either in open line or n
construction 18 protected from reversion

(b) whether the mon-gazetted staff who
officiate i higher grades for three years
ut more are reverted, and

(c) of so, whether Government pro
pose to extend the profection given 1o
Officer to non-gazetted staff aso and if
not, the reasons therefor?

AGRAHAYANA 14, 1894 (54KA)
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MINISTER OF RAILWAYS
(SHRI T A PAI) (a) Cluss 1l Officers
and Temporary Assistant Officers (un-
classified) who officiate continuously for
three years or more in Senior Scale are
afforded protection from reversion There
are no mstructions granting protection to
Class I Officers who officiate in higher
grades for three years or more

(b) and (c) Continued retention n
the higher grade non-gazetted posts de
pends upon the avaitability of the posts
urrespective of the tenure of the officiat-
ing It 1s not feasible to ensure protec
tion from reversion in the case of offi
olating non gazetted employees

Cases of Corruption brought to the Notke
of Dy. D. 8§ Fastern Railway, Dhanbad

THE

3136 SHRI RAMVATAR SHAS-

TRI
SHRI BHOLA MANIJHI

Will the Mimister of RAILWAYS be
pleased to state

(a) whether the specific cases of cor
ruption brought to the notice of Dy DS
Eastern Railway Dhanbad by a Member
of Parhament on 19th Aprnil 1972 which
were duly forwardid to the Railway
Board have bien exammped, and

(b) 1if so the acuon taken thereon?

THE MINISTER OF RAILWAYS
(SHRT T A PAI) (a) and (b) The spe
cific cases of cor uplioy brought out in
th complant forwa ded by the Member
wth his letter of 20 4 1972 are presently
unir (xamneon b the Rulway The
final 1.port 18 varted .

Payment of huge amount as Over Time
Allowance

3137 SHRI RAMAVATAR SHAS
TRI Will the Minister of RAILWAYS
be pleased to state

(a) whether Rallway Administration has
to pay substantial amount to staff for
working Overtim

(b) whether bv working overtime staff
are put to great strain and inconvenience
at the cost of their health and
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) if so. whether Gowernment  Ppro-
posc to abolish overtime system  and
engage sdditional staff to do the work
and to solve the unemployment problem,
if not, the reasons, therefor?

THE MINISTER OF RAILWAYS
(SHRI T. A PAID): (a) The total amount
of overtime pdid on the Railways during
the year 1970-71 was Rs. 6,94,25,000
against the total wage bill of Class Il
snd Class IV stefi  amounting to Rs.
4.49,06,31,000, ie. only 1.6 per cent.

(b) The staff are put on overtime duty
as and when absolutely necessary. They
are not put iegularly on overtime causing
undve stram oa their health,

(c) On the Riilways, the incidence of
overtime is mos 1y due to emergency re-
quirements, sa-h 4y unaaticipated deten-
tions to trams, last munu  sichness of
ohift staff and accidents, On account of
the need for working round the clock,
¢+ such occasions overtime workimg  is
univoidable and cannot be eliminated.
Hence addional staff would not lead to
total abolition of over. me working.

Type of Machinery st1l Imported by
Oil Industry

3138. SHRI RAJDEO SINGH: Wil
the Minister of PETROLEUM AND
CHEMICALS be ple.sed to state:

(a) the typ: of mac “inery still import-
ed for the oil mdustty of the country;
and

(b) by when the oil industry is expect
ed to stand on its own without importing
any item?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(2) and (b). India is in a position 1o ob-
tan indigenonsly a large proportion of
the equipment and material needed for
the ofl industry. However, Import of
equipmént above cerfain sizes and for cer-
tan critical services has to be continued
wherc fabrication capacity or know how
& not avalable in the country so far.
For example for the hydrocracking pro-
cess, the reators, compressors ete. Aare
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pot only of large size but are to be de-
signed to operate at pressures and tempera-
tures much higher than can be withsteod
by any equipment that can be indigen-
ously fabricated at the present time. The
development of indigemous capacity for
such items will depend on the extend of
their demand and other such factors
which are under constant review

Achievement of maximum selfsuffici-
ency remains the objective and is being
pursued continuously No definite target
date can be indicated for this purpose,
however, as technology is also evolving
at a rapid pace.

Providing Uniforms and Kentity Cards
to the Bignal and Telecommunication
Staff

3139. SHRI RAJDEO SINGH: Will
the Ministes1 of RAILWAYS be pleased
to state:

(a) whether Signal and Telecommuni-
cation staff handling costly  equipment
bke relays ure provided with uniforms
and identity cards: and

(b) if not, the reasons therefor?

THE MINISTER OF RAILWAYS
SHRI T A. PAI} (a) and (b). In the
matter of supply of uniforms dad identity
cards, the Zonal Railways are following
their own practice. Uniforms are pro-
vided only on Southern Railway to cer-
tain categories of Signal and Telecommu-
nication staff. Identity cards are being
provided to all Signal and Telecommuni-
cation staf on the Central, Eastern,
Northeast Frontier and  South-Eastern
Raflways and to certain categories of
staff on the South Central and Southern
Railways. The remaining three railways
are not providing identity cards to staff
of the Signal and Telecommunication
Department,

Financlal Assistance to States for Imple-
incninfon of Flood Coutrel Stheines
3140. SHRI JHARKHMANDE RAl

Will the Minister of IRRIGATION AND

POWER be pleased to state:

(a whether the progress in implemeat-
ing flood comtrol schemes in West Bengal,
Bihar and Uttar Pradesh L.s been rather
slew due to paucity of funds, and
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(b) if »0, whether the Centre propose
to give necessary financial assistance to
these States for speeding up flood con
trol meaures?

THE DEPUTY MINISTER IN THE
MINISIRY OF IRRIGATION AND
POWEFER (5HRI B N KUREE1) (a) and
(b) The State Governments are provid
mg funds for flood contiol measures 1n
their plan keeping in view the demands
and priorities of different sectors  of
development which are to  be accommo-
dated within the overall reasources The
funds that could thus be provided by the
State Governments have not been ade
quele to achieve the desired progress n
flood control meaures

Taking into account the devastating
fmods and damage in the States of Bihar,
Uttar Pradcsh and West Bengal dunng
1971 the Government of India suggestud
to thesc States the speedy implementation
of some rnusity flood control works with
a view to 1 duce the recurning da
magr  1nd cxpendtuie on rehiof measures
The € ure his also agrewd to pro
vide special dssistance m th Tist 2 years
of the 4ith Plan with the followmny ceil
mmgs for the implementation of the prio
rity schemes m these sfates —

Bihar Rs 9 crores
Uttar Pradesh Rs 10 crores
West Bengal Rs 11 crores

The assistance 15 to be released to the
State Governments on the basis of the
progress made 1o {he implementation of
the schemes A sum of Re 50 lakhs for
Bihar and Rs 1 crore for West Bengal
has been released so far

Pertormance of Zonsl Rallways

3141 DR RANEN SEN Wili the

Mmister of RAILWAYS be pleased to
state

a) what is the comparative performance
of the various zonal railwiye m the correny
year, and
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(b) what are the financial results of the
working of the vanous zonal ralways
the first six months of the current year?

THEF MINISTER OF RAIIWAYS
(SHRI T A PAl) (a) A statement 15

attached
(b) The half yearly Accounts  for
1972 73 indwate that the earmings have

mmproved by about Rs 18 crores over the
budgetary expectations ind the expendi-
ture 1s running ahead of the budgetary
propoition by about Rs 39 00 crores

Profit and loss acounts are mamtained
annually only Figures of ‘earnungs’ and
‘ordinary working expenses’ for the half

year ending Scplember, 1972 are as
follows —
Un crorss of Rupasr)
Railways Earmings Working
Expenscs
Central 84 82 §2 br
Eastern , 68 <7 61 79
Northern B8 61 63 44
N Eastern 28 g7 24 27
N Frontwer 19 40 24 12
Sonthern 52 13 41 1o
S Cesntral 48 48 34 46
§ Eastern 90 69 $4 98
Western 88 <6 &g <2
Toral §70 2% 4179
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Statement

The ulien:performluce data of the various zonal R.nﬂmylforchepuiodApnlw September,

Transport

3142. DR. RANEN SEN: Wil the
Minister of RAILWAYS he pleased to
state*

(a) whether there -, scope for better
coordindation between Railways and Road
Transport in mecting the country's trans-
port requirements, and

(b) if so, what steps are being taken to
ensure betier coordination betweea the two
transport system?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b). Various
problems of transport coordination parti-
cularly Road and Rail are engaging the
close and continous attention of the
Ministries of Railways and Transport and
Planning Commission. An overall stra-
tegy is so evolved that the develop-

4972 compared to the corresponding period of last year are as given below
I 1I o
Railways Number of Passen- Revenue Earning Net tonne kilometres
Bers iginating tonnage .hifted of Revenue-ear ning
( ) (millions) traffic on_origmating
basis  (millions)
(1971 A 1973) 971 1972 1971 1972
Central . . 263 289 7°0 69 5737 5875
EBastern . . . 145 181 17°2 18-0 11,094 10,791
Northern] . 144 153 67 75 17504 9372
N. Bastern 79 84 2'5 21 1,388 1,396
N. Frontier ol 14 14 15 17 1,275 1,554
Soraten 129 133 62 63 4,976 5,190
‘S, Central 61 62 58 60 3,337 3.533
S. Eastern . . . 54 55 25§ 261 13,204 13,560
Western 336 353 89 89 6,969 7,071
ToTtaL 1,225 1,324 81-3 83-5 55,484 58,432
Coordination between Rallways and State ment of various forms of transport take

place in a manner avoiding duphcation to
the extent necessary and practicable
Railways huve also taken on hand cor-
porate planning over 15 years perod
from 1974 to 1972 Necessary studicy are
being undertakon in this regard with the
objects of providing rail transport at the
cheapest cost to the public and to wo.k
in close coordination, with other modes of
transportation lihe pipelines road trans-
port and coastal shipping, The Transport
Development Council at the Centre, head-
ed by the Umion Minister for Parliamen-
tary Affairs, Shipping and Transport with
the Union Minister for Railways and the
Transport Ministers of States as Members
looks into major problems and poficies
with regard to transport development and
coordination. In some of the States, there
are State Transport Advisory Committee,
Boards, in which Railways are also re-
presented and look into coordinmtion
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Sgply of Powsr to cloctrifind sections of
South Eaitern Reltways

3143. DR. RANEN SEN:
Minister of RAILWAYS be
state;

the
to

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI: (a) and (b). During
the months of June, July and August

stant touch with the local State supply
authorities at all levels for continuous flow
of Electrical supply. The highest prio-
rity has already been accorded to the
Railway traction loads over other less
essential consumers. Where interruptions
to supply are unavoidable, they are effect-
ed to a minimum. Standby supply for
signalling, extension of feeds from adja-
cent substations during emergency arc also
being arranged,

Report of the export group on realign-
ment of Haldly Bareunl-Ksnpur pipeline

3144, DR. RANEN SEN: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

() whether the Warking Group of
experis {0 examine the realigment of
Haldis-Barauni-Kanpyr pipeline has sub-
mitted #ts report;

@) if o0, the rocommendations made
by the Working Growp; and

(c) Goveroment's decision thereon?
2765 1LS—6
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THE DEPUTY IN THE
MINISTRY OF AND

CHEMICALS (SHRI DALBIR SINGH):
(2) Yes, Sir,

(b) A statement giving the salicnt points
of the Report of the Expert Group is laid
on the table of the House. [Placed in
Library.. See No. LT-3912/72.]

(c) The Repost of the Group is under
consideration.

More facilities to III Class  Passengers

3145, SHRI 8. C. BESRA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether there are proposals to pro-
vide more facilities to the Il class pas-
sengers; and

(b) if so, the nature of facilities propos-
ed to be provided and the steps proposed

to check comgestion in I class compart-
ments?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b). Program
mes for the provision of amenities at



159 Written Answers DECEMBER §, 1972

dar g Frefwr W ot earemt

3146 st wwy : wr fewrf
dkm dt @y wark ot g
wi e

() w1 s ww firfaer W
e fiear T & 1T SEET W@
qeTH e ¥ e fea T g

(&) ®r T W@ fAgaw @
& v & g sRfrr st
ol & T Y A & onegw § W
st forera & W v Fea & e
T o AR W TE ¥

(n) =1 @& ¥ fu s
wiwfer sr fadm  #gmar &Y
waeqy wT &t i afz o, O feed
wiard fager o o2 & 9t femey
gy & T, A

(w) afzad), &t o w7 wTQT
g7

Ferarf wite famry s ¥ gqeolt
(oht dwme gEw) @ (%) W
T T W wa T g
{vafwor atayT Y W § )

W SR I NS w W
o fadeor W ¥ ww qerey
wEAT W e W< W, 1972 &
wh v w fenr §

Ly

Written Answers 160 °

(w) smiw & ko &, o
i & ool & Tow ane e
ot W seie’t e wfifiny
ar P wr wou afafrel
et & arq free aw ag
Tt ¥ fag, @ g oag S
wwivr ¥ sfafefaed wr v
& & WAy fear ar @ fwg
¥ wdfer mfeerfal & frar o
T

war % wem ¥ owm Jfew
yudfur T frgawr aor so-freme
=T F o gufed W w5 q@fw
froifr w7 ¥ fag @ wqdy
frar & 1 AT W & v &
T 97 fa=r fqr o o= 20

(7) wx (%) s frgew
TR 9%, 1972-73 & &€V, ;g
T ®fAT 5 q@ WA 7 AEEW
frr  war &1 s ¥ wewe, @Y
fRwst ¥ ¥ g Fws AT 4 99-
fidws eenfye § 1 @@ dgEar
* g e mEmmET WY QO
F@A & fg aedii aur doarde
winfal ot off sy o7 om el
3 wwiwa § e gua frawe W
Fewwe, 1972 & wrgew W sl
oA AT ) oW F O el &
W B N I & W W
i & 3™ & g g ex
fear g o



461 Written Anawers AGRAHAYANA 14, 1894 (SAKA)

afymy Yoy Wy gt Ax W Sxpereay W

3147t wewe . T W FA
g @ N oww v

(%) w1 qElR WE R -
FhrATty - faege Wiew ¥ Wfien
TR @WA 9T HqAT IAT AT AAH
qT weY a% ®r§ ¥ T IO W
g AT ag oav wrE s
wATAT 4T §

(=) afe ar, at 39% 0 FO
I 16

(1) wfwm =aw T gfaam
Fq d% ITASH HY 4T FOOY |

X e (st Ao go wf) ¢ (F)
wfemr Rwa o @ ar R
AR AEEsAe I
¥ ¥ T, 1060 FHz F A
™ & wfqwrag & w9 ¥ @AEC AT
W Sxzwd qv 300 THE w1 0w
T g § 1 S
WO 7T T 1260 W # ww
W ¥ osw @vw ¥ A cRewnt
9T A dRY A ww wan atsey
§ oI o ¥ setorren ¥ o e
AWT WAGARY  WWT & o ety
eyt oqfer wwet Wit &

(@) W (w). 99 nff =T

Written Answers 162

WA Y AT AT
W

3148. S wawe ;397w HeAT
g A gar #1375

(%) ¥ar sTer & gt W
¥ gyt ¥ TATHIGL I T8 A
faer 1 Frig femr 8 wicafx @
&t Iwr frd & sroieraT Y qar ¥
we a% w15 T T N F T I
(A

(w) w mRhgE ¥ A
g7 @F W@ Argw WA Pt QT
w7y ¥ fag 1€ wafy Frer &«
g Wafeg, @ gy’

AR (o & go ad) - (F)
7|, LTI REfgT AT
AT W q AT W EEwA
®1 afedrear & gn wer § e
YA 2541972 F & Wl § o
forafor sriw %@ ¥ g srefe sy
wc far @y &

(w) sw=fygx ~ pwage W
w frafe-sd 1975-76 aw g%
o ot wrmr &)



1'63 Written Answers

Indgation, Prajects in Mysere

3149, SHRI B. V. NAIK: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

1a) whether there are two Irigation pro-
jects on the Malaprabha river, namely
Aroga (Upper Malaprabha) and Tattinala
(Lower Malaprabha) in the Taluka of
Khanapur in Belgaum District of Mysore
State;

b) whether the taking up of the Upper
Malaprabha project is feasible in the Fifth
Five Yem Plan: and

<) if not, whether the Tattinala scheme
will be taken up immediately after the
Krishana basin river water dispote is seitl-
ed by the adjudication tribunal?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N. KUREEL) (a) to
tc). The Government of Mysore have so
far proposed only one new irrigation pro-
ject named Tattinal, across Satti Nala, a
tributory of Malaprabha, in Khanapur
Taluka of Belgaura district,. The project
lies in the Krishna basin; water disputes
regarding which arc under adjudication.
Tre question of its .acceptance will be con-
sidercd after the award of the Krishna,
Trbunal, which 1t is hgped may be avail-
atlz within one year

Sharing of Electricity gwmersted Iram
Hydro Electric Profect with other States

3150, SHRI B. V. NAIK: Wil the
Mmister of IRRIGATION AND POWER
be pleased to state:

fa) whether the Government of Mysore
have agreed to share the electricity gener-
sted out of Kali Hydro-electric profect
with other States; and

(b) if not, the reasons therefor?
THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATON' AND
POWER (SHRI B, N. KUREEL): (a)

DECEMBER $, 1972,

Written Answens 164
There is no firm proposal for Mysore Gov-
ernment to shate the éleciticify’ gederaiead

out of the Kalinadi Hydro Electric  Pro-
ject with other States. However, Mysore
Government have been sparing power to
the other neighbouring States lke Andhra
Prodesh, Tamil Nadu, etc., whenever
energy could be spared

(b) Does not arise.

Fosling o Miim Poetliine
mm.m

3151, SHRI MD. JAMILURRAHMAN:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased fo state:

(a) whether anybody has been recruit-
ed by Fertihzer Corporation of India and
posted at Milan (Italy);

(b) if so, age and qualifications of the
appoinlee: and

(c) his monthly emoluments. mode of
payment and fringe benefits?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) Yes Sii.

(b) 60 Years The qualifications of the
present incumbent are —

(1) Master of Arts (1936) and
Master of Letters in  Economics
(1941) (Annamalai University).

{2} Travelling Research Fellow at
Sydney University. Fellowships
from the Sydney and Annamalai
Universities to stody  the
Australian  Commonwealth Bank
with special reference f agri-
coltural credit problems— B0}
42.

(c) Basic salary of Rs. 1300 per month
in the scale of Rs. 1300—60—1600 with
effect from 31st May, 1971 plus ullowances
and other benefits as Indicated in  the
statement laid on the table of the House.

SratEMenT

.. Foreign Allowance
Rs. 2100/- p.m,
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2. fcome. "',;’ﬁ:wu;‘

ir the hmm payable is less
than tha mmm Jeviable in India on
his salary on a notional basis the whole of
it will be borne by him. If on the other
hend the income-tax is more than the
Indian. ingome-tax, the difference will be
borne by _M--Cmorm _at the single

Proposal for reimbursement of pro-
fessional tax, old age tax and other per-
sonal taxes, if any, will be considered by
Fa-. .
1. Residential Fu;nishek Accommodation

Rental ceiling will be subject to a maxi-
mum of Rs. 2400)- p.m.
4, Medical Expenses

Normal and reasonable medical ex-
penses for himself and his wife.

5. Entertainment allowance
Rs. 690)- p.m.
6. For travel on tour

Actual planefave/train fare plus a daily
allowance of £9.

7. Ouifit n!l'au-ance

Only once at tl‘le time of initial posting,
one month’s basic salary with a maximum
of Rs. 1000/- 50 per cent. payable in
., India and the balance abroad at the
option of the officer.

8. Tran:j'er Grant

One: mnnlhl bum m 50 per cent of
which will be payable in:India and the
balance abroad.

%. Baggege .~

Bynn-flcermmznﬂom of which
100 Kgs. per adult can be taken by air
38 accompanied ‘baggage includms free
allowgngg of 2;} x‘, g o

10, Meuﬁd mmumﬂon , on
arrival, L .

(Untit resideulm] accommodation s
allable- N'for L& ‘maxhnmﬁ paﬁod of 3
weeksyo b i T !
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(a) (i) Free acvomimodation in hotel
in Milun—Actua]l expenditure upto a ceil

ing of Italian Lire 5000 per dmy. g

(ii) If accompanied by wife plas 53¢
per cent of the actual not exceeding 50
per cent of the ceiling,

(b) Cash ullowance.
For the officer—6700 It, Lire per duy.
Por the wife—6700 It. Lire per day.
Nore: I the hotel . accommodation
charges are inclusive of breakfast, re.
covery of 10 per cent. of cash allowance
will be effected.
(c) In addition to the cost of actoal ac-

commodation within ceiling officer will b
entailed to 10 per cent, thereof for tips

subject to actual expenditure on  thic
account.
(d) Taxes, service charges, ecuting

charges, etc., which are obligatory and re-
coverable by hotels will be paid extra.

fagre ¥ fewrk oot w
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Discontentment among Workers and
Officers of FCI

3153. SHRI ACHAL SINGH: Wl the
Minister of PETROLEUM AND CHEMI-

CALS be pleased to state;

(a) whether Government are aware of
mass discontentment among workers and
officers of Fertilizer Corporation of India;

(b) the details of strikes, hunger strikes,
demanstrations in Fertilizer Corporation of
India during the last two years and whe-
ther any strike aotice Is pending;

(c) total number of man-days lost and
total production loss; and

@) Government's reaction thereon?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(®) to (d). The required informgtioni is be-
ing collected and will be laid on the
Table of the House.

Sapply of Uniform of ‘Sefsiwides' of
Medical Department (Southern Raliway)

3154. SHRI THA KIRUTTINAN: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether ‘Safaiwalas’ in Medical De-
partment on Southern Railway are not
provided with uniforms;

(b) if so, the reasons therefor and re-
action ol Government thereto; and

(¢) whether on other Railways ‘Safai-
walas" in Medical Department are getting
uniforms, if so, the names of the Railways?

THF MINISTER OF RAILWAYS
(SHRI I. A. PAD: (a) Safaiwalas of
Medical Department on Southern Railway
are provided with uniforms as per the
Railway's Dress Regulations,

(b) Does not arise.
(c) Yes. On all the other Raflways

3155. SHRT THA KIRUTTINAN: Will
the Minister of RATLWAYS be pleased to
state:



o

safer place and also for the construction
of mew building to locate the Depot?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD: (a) No.

(b) Does not arise on safety comsider-
atiops. The shifting of the depot might
however be needed in the context of the
development of the outer Harbour pio-
ject+at Madras.

*
.

Vagapcies in Mechanical and  Electrical
Sections of Car Workshop, Tambaram
(Southern Rallway)

3156. Shri THA KIRUTTINAN: Wil
the Minister of RATL.WAYS be pleased (o
state:

(a) whether a large number of vacancics
in ull categories m the Mechanioal and
Blectrical ~ Sections of Car Workshop,
Tamburam have not beep filled up result-
ing in additional workload on the existing
staff; and

@) if so, the action proposed to be
taken im this regard?

THE MINISTER OF RAILWAYS
(SHRI T A. PAI: (a) and (b). Only 21
vacancies in different grades remain to be
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filled and action is being taken to fill
them.

Value of Stores Purchases made by
Southern Rallway Administration

3157. SHRi THA KIRUTINAN: Will
the Minister of RAILWAYS be pleased
to state:

(a) the value of stores puchases made,
Department-wise, by Southen . Railway
Administration locally during the past
three years; und

(b) the reasons for such heavy pur-
chascs?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAT): (a) A statement is
laid on the Table of the House

(b) The increase in the walue of lecal
putthascy duritg 1910-71, ‘1971-72  is
atttibnted to (i en'l:'amtm&m of [foel
purchasé ;pdwees to Controllers of ‘Stores,
Superintendents Mechanical (Workshop)
and Works Managers in order to meet ur-
gent demamds of vital items of stores re-
quired for maintenance operation and
production; (ii) general increase in the
cost of stores.

STATEMENT

Value of local purchases by cash by Southern

Ratlwan  Administration

8/ Office Value of local purchases made
Na. during the year
1969-70 1970-71  1971+72)
1 2 3 4 5
Rs. Rs. Rs.
1 Headquagters' Stores Branch, Perambur . 292000 593,785 6,42,755
s All Stores Depots . . 126841 361034 5.C2¢82
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1 2 k] 4 s
3 DIVISIONS :
(3) Mladras . . . 153,678 2,409,418 143,685
(#) Guntakal . 16,110 12,598 26,299
(i#) Olavakot 2 a 6,417 10,380  s59,288
(iv) Mysore .. 12,252 21,908 38.716-
(v) Tiruchirepalh . . 15,213 78,002 77,438
{vi) Madurai . . . " . 1,398 397 18,400
4 Bxtra Divisional Offices viz. , workshope, construction
projects etc. s e = 4,148 7593 18,099

TorAL

6,28,057 13,35,315 15,27.389

Non.—mhmdumu purchases are made by the Divisions and
wnuhyahcindimmamm?m et

ofﬁaputhmlm

Delay in Disposal of Applications for
House Bullding Advance snd Plot Pur-

chasing Loang (Southern Raliway)

3158. SHRI THA KIRUTTINAN-
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a large number of applica-
tions for House Building Advances amd
plot purchasing loans are being received
from staff on Southern Railway;

(b) if so, the number of apphcations
received in the current year and mumber
of applications disposed of so far;

{c) whether comsideration of  applica-
tions 18 being delayed for want of suffi-
cient staff to attend to the applications;
and

(d) if so, the action takem in this re-
gard?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes, Sir.

{h) Number of applications received in
he curtent year 447

,the bresk-up

Number of applications disposed of so
far 170.

{c) and (d). Government on the libers-
aiisation of the House Building Advance
Rules from time to time the number of
applications hay imcreased and to expedite
their disposal, all pecessary steps are be-
mg taken. Augmentation of staff strength
15 alvo bemg considered.

Deslers of F.CL in Temll Nadn

3159. SHRI DAMODAR PANDEY!:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No.
2844 on the April 14, 1972 regarding
candidates from Tamil Nadu trained un-
der the Entrepreneurship  Development
Scheme of Fertilizer Corporation of In-
dia and be pleased to state:

(a) the number of dealers of Fertilizer
Corporation of India in Tamil Nadu;

(b) the fumber of ubemployed gra-
duates appointed as dealers under the
above scheme;
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she sumber of codperative Societies
warchouses appointed by F.CL as
dealers; hnd

(d) Gowernment's recorganisation plan
in this. regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):

(s) 21.

®) 2.

() () Cooperatives; 1
(ii) Warehouses; Nil

(d) No such plan is under considera-
tion of Government as fertilizer market-
ing is the respomsibility of the manufac-
tmers concerned.

3160. SHRI CHANDRIKA PRASAD-
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Chairman, Railway Board
in a meeting with General Managers in
June, 1971 siated that the Commercial
Department is the “Supreme Department”
and other Departments should  attune
themselves to the needs of Commercial
Department;

(b) it so, the reasons why the Commer-
cial Clerks, the backbone of the Commer-
cial Department, are not treated as “Es-
sential Staff™;

(c) the veasoms why the Transportation
staff are considered as supervisory staff
over the Commercial satfl: and

(d) the steps Government arc taking to
effect the attuning of other Departments
to the neeffs of Commercial Deépartment?

THE MINISTER OF RAILWAYS
lm’l‘- Ai Pm’ (‘}hl M.‘m
Genieral Managers in June, 1971, Chair-
man, Rallway Board said that in so far
as boosting of railway ecamnings by cap-
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turing market and moving more wagons

have to be the Supreme authority in the
ruilways, He further said, “The Operatt-
ing, Enginecring and other Departments
will have to fit in to serve the purposc
of the Commercial Department.”

(b) There is no overall classification of
staff Departmentwise us “Eesential” and
“non-Essential”. Such classification is
only for allotment of quarters on the
basis of making some staff available on
short-notice. For this purpose, oaly ope-
rational and maintenasce staff are “essen-
tial”,

(c) At stations. the Station Masters,
who are operating staff, exercise supervi-
sion over all the staff of different de-
partments connected with functioning
and working of the stations but are res-
ponsible to both the Operating und Com-
mercial Officers and are in a sense “Com-
mercial” staff too.

(d) The various amenities, facilities etc,
to the public and to customers determin-
ed by the Commercial Department are
being promptly provided by the other De-
partments. The ‘General Managers and
Divisional Superintendents watch  that
this is ensured.

Power Plants Coatrolled by big Business
Housea

3161. KUMARL KAMLA KUMARI
Will the Minlster of IRRIGATION AND
POWER be pleased to state:

(a) the names and locations of the
power plants which are controlled by
the 20 big Business Houses;

(b) whether ali are runming in full ca
pacity as licensed; and

(c) if not, the reasons therefor”

THE DEPUTY MINISTER IN THE
MINISTRY OF TRRIGATION . AND
POWER (SHRI B. N, KUREEI ): (a) to
(c). Out of the 20 big business Houses,
Six control .Power supply companies bav-
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ing generaung plants. A statement show- Except for the plants under shut down

ing the names and locations of these com.

pames 15 laid on the Table of the House  tunctloning.

Statement

for vepaits/overhanl, othery ate saifl o e

Name of Business House

Name ot Eleatric Supply
Company

State in whigh
located

1. Andrew Yule ., .

2z Bird Heilgers . .

3 Bula .

4. Goenka

6, Tata

1. Associated Power Compan
Lamdted J

2. Dmhergmh Power Supply
Company Lumited

Syua

Renusagar Power Company

Lmited.

1 M

2 Patna Electric Supply Com-
Lamted.

pany

1 Agra Electic Supply Com-
Lamuted.

pany

2. Bareilly Ebctm:uy Supply

Company Lamited.

3. Benaras RBlectric T ¢ht and

Power Compmny 1 imuted,

ubbulpore Electne Supply
+z‘mpurvlmwd.

. Saugor Electriaty S
Sr upply
1. Andhra Valley Power Supply

Cotipany Limived. o
2. Tata Hydro Electric Sugply
Company Ligited.

3. Tata Power Compapy Ltd.

herrish) Electric
Supply pany Limited

uzoffarpore Lizcinic
Supply Company Limuted.

West Bengal

West Bengal.

Bihar,

Uttar Pradesh.

Uttar Pradesh.

Uttar Pradesh.

Uttar Pradesh.
Madhys Pradesh,

Madhys Pradesh.
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Revislon of Grades of Amistant Com-
wiertial ‘Tuspectors (Riites amd Clalaw)

3162. KUMARI KAMLA KUMARI:
Will the Minister of RAILWAYS be
pleased to state:

(4) whether Gradet of Asustant Com-
mercial Inspectors (Rates and  Cluims)
have been revised from Rs. 205280 to
210-320 (A.S.) with effect from 1st Feb-
ruaty 1972 though the representation of
the above staff was under the consideration
of Goversasent*since Movember; 1961;

(b) whethor the Board of Arbitration
vnder J.C.M. hag given its award on ﬂn
ubove question;

(c) 1f so, the reasons why the stafi who
1etired between November, 1961 and 31st
January, 1972 have been deprived of the
benefits of fixation of pay and pension etc;
and

(d) what steps Government propose to
iake in the matter to evoid  hardship
caused to such Ratey and Claims Assis-
tant Commercial Inspectory as have been
deprived of the above mentioned benefits
and whose pension has been fixed at a
lower stage?

THE MINISTER OF RAILWAYS
(SHRI T A PAI {u) and (b) The
Board of Arbitiation under JCM gave
the Award that the Assistant Commercial
Tnspectors (Claims and Rates) should be
given the scale of pay of Rs. 210-320 and
that the Award should come imto force
from February, 1972

(c) The Beard of Arbitration specifi-
cally contidered the date of effect and
awarded that the revision should take
eflect only from 12.1972.

(d) Does not arise.

Reatons for sot Introducing the Exprom
Service botween Rauchi and Delhd

3163. KUMART KAMLA KUMARTI:
Wi the Minister of RATEWAYS be
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THE MINISTER OF RAILWAYS
SHREE: A, PALY Apartidrom Itk of
trafic justification, introductjon of an
Exprees train botween Ranchl and Delln
via Chopan, Chunar an4 Garhwa Road
is also operationally not feasible due to
lach of adequate line capucity on Delh/
New Delhi—Ghaziabad section apd limi
ted terminal facihities at Dolhi/New Delhu

Organization to Look into Medical Trouh-
.kes of Employees (Norflern Railway)

3164. KUMARI KAMLA KUMARI-
Will the Minister of RAILWAYS be
pleased w state;

(a) whether there is an organisation to
ook into the complaints and suggestions
of the Northern Ratlway employees for
their medical troubles;

(b) if not, the reasons therefor; and

(c) whether Government are going to
established any organisation for looking
mto such complaints of the employees?

THE MINISTER OF RAHWAYS
(SHRI T. A. PAI): (3) Yes, There arc
Hospital Visiting Committees for looking
into comphuints and suggestions of Nor-
thern Railway employees besides other
usual administrative and trade union
channels. -

(b) and (c) Do not arise.

Mepoor y My
Patiowss bemcliod by Nadienh Semviess %
Novthess Ralfway

3165 KUMARI KAMLA XUMARI:
Will the Minister of RAILWAYS be
pleased to state:

(a) the average number of pl[ﬁlll
who are benefited by the modical servi-

ces of the Northern Railway per year;
and

«b) thé mumber of Hospitaly which are
ron by the Northern Rallway?

THE MINISTER OF RAILWAYS
(SHRY T. A PAD:.(s) 25,31,323.

™) 15.
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Electrification of Punjab Villages

3166, SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) the number of villages in Punjab
which have been electrified and the num-
ber of villages which have yet to be
electrified;

(b) the schemes for rural electrifica-
fion to be executed in Punjab  during
1972-73 and 1973-74; and

(c) in view of the current shortage of
power in Punjab, how these schemes are
proposed to be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY DF fRRIGATION /AND
POWER (SHRI B. N. KUREEL): (a)
Out of a total of 11,947 villages in Pun-
jab, 6497 villages have been electrified

.upto 30-9-72;
(b) The target for the year 1972-73 is

to electrify 1,000 villages and energise-

-20,000 pump-sets. The fargets for 1973-
~74 are yet to be finalised;

(c) The present shortage of power . is
only of a short term nature and is not
likely. to affect the progress of rural elec-
{rification. Additional power is also likely
to be available on the completion of the
projects under execution in the Northern

Region.

Conference of - Indjan Railway’s Signal
and  Telecommunication staff Association
v oy Held in-May, 1972

3167. SHRI RAJDEO SINGH:
SHRI ' NARENDRA -SINGH:

Will the Minister of RAIEWAYS be

pleased to state:

(a) whether the Fifth AlkIndia Con-
ference of the Indian Railway’s Signal and
Telecommunication .Staff Association was
held in- Delhi: in May, 1972 .and some
resolutions -and  charter of- demands passed
by the Central body of ths Association
have been formally rece:ved by the Rail-
way Administration; and

(b)-if so, the action taken thereor ?

DECEMBER 5, 1972
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THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes Sir.

(b) Issues of this nature are raised from
time to time by recognised labour organi-
sations and are generally settled through
discussions at the meetings of the Perma-
nent -Negotiating Machinery and the Joini
Consultative Machinery.

Inspection of Qutward and Inward Purcel
Offices at Delhi Main-Station

3168. SHRI MAHADEEPAK SINGH
SHAKYA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether some Inspectors of Station
Accounts  carried out inspections of
Western and Central Railways Outward
and Inward Parcel Offices at Delhi Main
Station in the months of August and
September, 1972 and detected serious jrre-
gularities in accounts; and

(b) if so, the action taken in the

matter?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Inspection was
carricd out and no serious irregularities
in accounts were detected.

(b) Does not arise.

fawrdta aftami § 7 = smh
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Chifka Development Commitiee Regarding
Drsinnge of Flopd Water.

3170. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of IRRIGA-
TION AND POWER e pleased to state

{(a) whether any progiees has been
made so far in the work ol the Chilka
Development Committee 1cgarding dramn-
age of flood water from Chilha and other
improvement measures,

(b} 1f 0 what progress has been made
so fai,

{c) the main features of development
vwhich the Comnuttce is working out; and

(d} the 1easons for dilay m the suwh

mussion of the report of the Committee?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEI) 1a) to
(d). The Chilka lahe Commitiee consti-
tuted by the Government of India is to
examine in detail the problem of deteriora-
tion of the outlet chanmel of 1he Chilka
Inke to the sem and suggest measures for
developing and maintaining a channel
from the lake te the sea jodicating the
likély cost and benehits accuring from
such messimes. The Committes have pro-
posed that model studies should be carried
out at the Central Water and Power
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Research Station, Poona for evolving suit-
able measures. Al the data required for
the model studies have aot yet been
collected,, These are expected to be avail-
able by the end of March, 1973, The
repost of, Ihn Cammittes based on the
ruulbq_ studics to bg conduct.

ix ul‘lwtr to he ready by

uf 1973,

Expenditere Jacurred by Potiflizer Corpe+
*‘“-;h.nhﬂ
m

3171, SHRI SWAMI BRAHMANAND-
JI: Will the Minister of PETROLFUM
AND CHEMICALS be plessed to siate:

(a) whether Fertilizer Corporation of
India has shown an expenditure of rujces
fontteen lakhs on its pavilion m Aswa ‘72
Fair; Yo

(b) whether Government piopose 1o
appoint assessees to assess the actual cot
of the Fertilizer Corporaticn of Indi
Pavilion and fix responsibilty: and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTCR IN THF
MINISTRY OF PFTROJILUM  AND
CHEMICALS (SHRT DAIJ BIR SINGH)

* (a) No, Sir

(b) and (c). Do pot arme

Flag Siation near the Asta "2 Fair

3172, SHRI NAWAL KISHORE
SHARMA: Will the Ministe of RAl-
WAYS be pleased to state-

(a) whether chain pulling has
increased near the Asia Fair, 72,
the past few days;

been
*durmg

(b) if so, the reasons therefor;

(¢) whether there is a propneal under
the consideration of Government to set
up a temporary flag station for stoppage
of inward/onward traing to provide getting
in/down facility to passengers to enaole
them to come to the Fair; and

(d) if so, the reaction of Government
?
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THE MINISTER OF RAILWAYS

(SHRI T. A. PAT): (a) and (c¢). No.
(b) and (d). Do not arise.

Number of Employees Receiving House
Rent Allowances at the Rate of 30 per
cent in the Ceatral Office of F.CL .

3173. SHRI YAMUNA PRASAD

MANDAL: Will -the Minpister -7 of . PET--7
ROLEUM: AND CHEMIECALS: be pleased.-

qfe T T

to state:

(a) the number and percentage of em-
ployees of Central Office of Fertilizer Cor-
poratidn of India receiving House Rent
Allowance at the rate of 30 per cent on
maximum of scale, 30 per cent on basic
pay, and 25 per cent on basic pay respec-
tively;

(b) whether Government have soaght
Law Ministry’s opinion in this regard; and

(c) if so, the gist thereof and if nof, the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):

(a):

No. of
Employees

Particulars Percentage

(1) Those drawing
HRA at 307, on
maximym of pay

scale . 3 677 281
(2) Those drawing

HRA at 309, of .

basic pav |, 10°8 45
(3) Those drawing

HRA at 259, of

basic pay . 21-5% 89

ToTAaL 415

(b) No’ Sil.'-

(¢) As mentioned in reply to Qn. No.
289 in the Sabha on 14th November,
1972, the payment of House Rent Allow-
ance is regulated by the guidelines framed
by Govt. in this behalf. Where, however,
the employees are found to have entered

- - DECEMBER 5, 1972 ¢
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into firm commitments with their landlords
for payment of increased House rent as .
per the earlier instructions referred to
therein, the House Rent Allowances pay-
able to them would be refixed as soon as
these commitments expire.

Engineers Doubt = Regarding Economic
viability of the Ganga-Cauvery Link-
up Scheme

3174. SHRI K. KODANDA RAMI
REDDY: Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) whether sonmie of the Engineers in
the country have cast doubts about the
economic viability of the Ganga-Cauvery
Link-up Scheme;

(b) their main doubts regarding fhe

scheme; and

(¢) the reaction of Government there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)

to (c). The contemplated Ganga-Cauvery
link, one of the components of ths Nation-
al Water Grid, involves the lifting of
water by pumping over an aggregate head
of 1850 ft., out of which 700 ft. would be
recovered for power generation in the flow
along rivers. Opinions have been cxpress-

ed in the Press by some engineers that
this may be uneconomical.
¥ 3 g . -
The pumping is proposed in a series -

of structures along rivers/streams and is
quite feasible technically. 4.23  million
acre ft. of water for irrigation i< already
being pumped in California in the USA
over a height of 4000 ft,

Acurate assessment of the costs will be
possible only after the proposals have been
investigated in detail in the field. Preli-
minary computations show that the cost
of water for irrigation might be available
at about Rs, 135 per acre foot. The U.N.
Team who reviewed the proposals have
observed that even if a price like this is
several times the average price of irriga-
tion water from present projects, the
scheme would be justified, because it will




:9:;

be pecessary in the fature, and would be
considerably cheaper than alternatives like

desshenation
of Gl due o collupse of a Wall
m-qmmﬂnm

3175 SHRI AMAR NATH CHAWLA
‘Will the Minister of RAILWAYS be
pleased to state

(a) whether attention of Government
has been drawn to the death of an 8}
years old girl and semous jmuries to the
wife of a Rallway emploiee as a  result
of the collapse of a recentlv constructed
wall of a Latnne Bloch in the Rulway
Colomv Pahargan; New Delh,

(bY f so the 1ention of Government
thereto, and

(c) whether Government propose to
tahe spuahie stops to ensure that the con
struiction of all the Rauilway bwildings in
this aita 1s up to the standard and there
1 no likelihood of further loss of Life and
damage to property on account of use of
sub-standard material in them and if so,
the nature thereof?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAl): (a) Yes,

(b) An enquiry has been ordered by the
Northern Railway Admimstration on 20th
November, 1972 to investigate the cause
of the accident.

(c) The standard specifications and
conditions of contract in vogue on the
Railway; already provide for use of stan.
dard materials and stipnlate construction

be taken after the findings of the enquiry
are available.

Conversion of Eopss-Talshend Lise inio

: Dol Gepge

gm.mmmawm the
of RAILWAYS be plessed to

(8) whether the survey report peepared
for broadganging the Rupsa-Talaband
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narrow gange rafl line has been mcospted
by Government, if so, when the comstruc-

tion of broad gauging the said
line commence; and

(b) the sakent feature of the said survey
report?

MINISTER OF RAILWAYS
(SHRI T. A. PAI). (a) and (b). Traffic
Survey Report for the comversion «of
Rupsa-Talaband NG rail into BG s !
under examinaton by the Railway Board
According to the survey report, the project
is estimated to cost Ra. 3.79 crores yielding
a 1etutn of only 253 per cent Prona
facre the project 15 highly untemuncrat ve

Schemey for Irrigation Projects in Tripara

3177 SHRI DASARAIHA DEB Wil
the Mimster of IRRIGATION AND
POWER be pleased to state

(a) whether Government of Tripura
have submitied any scheme for rrrigation
projects to the Central Government for
the comnng five year plun period and for
the current five year plan period for the
allocation of neccessary fumls, and

(b) If 0, the main features thereof and
the reaction of the Government theri*»?

THE DEPUTY MINISTER IN THE
MINISTRY OF JRRIGATION AND
POWFR (SHRT B N KUREEI) (a)
No maior or mediim irnigation scheme
has been submytted by the Government of
Tripura to the Central Government <o far

(b) Does not arnse

Strike by 8. & T. Workers (South Central
Raliway)

3178 SHRI DASARATHA DFB Wil
the Minister of RAILWAYS be pleased
to stats*

(a) whether the attention of Govern
ment hds been drawn to the long drawn
stuke of the 450 Signal apd Telecom-
mupication workers of South  Ceptral
::l;;a)' (Secundersbad and other divi-

(b) if so, the demands of the workers;
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() what steps have been taken by Gov-
ernment to rediess ther graevances®

T. A. PAI): (a) There was no
mmmm m.
Il that happened was that abowt
rated cawal labour employed at
not turn uwp for duty doring
20th July, 1972 to Sth

(b) Therr demands were

(1) Benefit of Authorised Pay Scales
after 6 months continudus em-
ployment

(n) Enhanced daily wages
(o) Payment of TA at out-stations

{sv) Implementation of Screeming
panel for recrumtment of Class
w

(v) Implementation of provisions of
Workmen's Compensation Act

(vi) No artifical break mn serviee

(¢) Each demand has been considered
and appropriste action takem, including
enhancement of daly wages in the case
of Some categonies of woihes  and
absorption in class IV of workery, em
panelled for class IV

Difficulfies Faced by Reviewing Commit-
tes In Execuiien of Projech

3179 SHRI C CHITTIBABU Will the
Minister of IRRIGATION AND POWER
be pleased to state

(a) the difficultie; and bottlenecks 1n
the execution of 19 projects which were
examined by the Reviewing Committee
‘during 1971 72, and

(b) the action takea by Government for
removig those difficulties and bottlenecks?

THE DRPUTY MINISTER IN THE
MINISTRY OF JRRIGATION AND
POWER (SHRI B N EKUREEL): (a)
The msjor difficuities/bottienacks pointed
mbymmmmmm
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mdm&mmu‘ ~
under :

(i) Delay in the supply of eqipuient/
components by the indigsaows
supphers BHEL/HEIL

(i) Non gvsilghelity of . experisnced
hhh:mmwdgn N

(#i) Delay 1n the erection of eguip-
ment by the contractors

(b) (i) Increased release of foreign ex-
change was made for some of the
projects

(k) Import of steel was made
wherever necessary to tde over
the shortage of steel

() The indigenous manufacturers of
power plant equipment were ex-
pedited in the manufacture of
plant and equipment for the
projects

(v) Experienced high pressure welder
were made available to some
projects

1his matter 1v under constant review in
the Mimstry

Recommendstions of Committes of Ex-
perts Re, Revss on oF Projuct Esilmates

3180 SHRI C CHITTTBABU Will the
Minister of IRRIGATION AND POWER
be pleased to state

(a) the mportant recommendations
made by the Commttee of Experts set-up
to make scientific investigation mto the
canses Jeading to large number of revi-
sions of the project estimates, and

(b) the action taken by Government on
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~ Loans to Harijan Bastis by Rural
Electrification Corporation

3181. SHRI C. CHITTIBABU: Wil the
finister of IRRIGATION AND POWER
e pleased to state:

A

(a) the break-up of 14 special loans
gvering more than 1400 Harijan Baslis
_,oncd by the Rural Electnﬁcatwn
orporation;

(b} the amount of loans, so far, sanc-
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(c) the steps taken by Government to
electrify the Harijan bastis throughout the
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI B. N. KUREEL): (a)
The Rural Electrification Corporation
sanctioned upto August, 1972, 14 special
rural electrification schemes of State Elec-

med out of Rs. 1 crore provided by tricity Boards. ‘The break up is given
rnment for this purpose; and below:—
Name of State Number Number Number Amount of
: of of of loan
Schemes Harijan Street sanctioned
Bastis lights
covered )

Andhra Pradesh .
Gujarat
Kerala " . ’ .

Madhya Pradesh  +-

Maharashtra . .
Muysore J 3 & .
Punjab 2 . g .
Rujasthan . .

Tamil Nadu . . 2 :

Uttar Pr_adesh . i ‘Y "

West Bengal

ToTAL

‘(Rupees in lakhs)

T, 51 507 3 740
I 66 860 4370
1 10 97 0945
I 167 1799 4760
x 192 1232 6+ 600
B 153 618 8-350
I 57 331 2-016
I 141 1245 9298
2 249 1514 9702
3 280 2493 18-392
i 73 532 3+ 890
14 1439 11228 72063
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(b) The Corporation was given Rs, 50
lakhs Auring 1971.72 and Re. 100 lakhs
during 1972-73 for electrification of Hari-
jan Bastis. Against this, the Corporation
have so far sanctioned 27 schemes for elec-
trification of 3390 Hasijan Bastis for laon
assistance of Rs. 156,585 lakhs.

(c) A scheme has been introduced last
yeur to provide clectricity to Harijan
Bastis adjacent to villages already electri-
fied and it is proposed to cover 20,000 such
Bastis during the Fourth Plan. During the
Silver Jubilee year of India’s independence
it has been suggested to the various State
Governments that they should programme
to clectrify at least one Hanjan Basti a day
in their State. So far about 2,900 Hanpun
Bastis have been electrified since 15th
August, 1972,

Fuel O Consumpiion in Power Sintlens

3182 SHRI C CHITTIBABU: Wil the
Mimster of IRRIGATION AND POWER
be pleased to state:

(a) whether the important rccommen-
dations made by the Committee set up in
September, 1970 for urgently reporting on
the conversion of boilers of power stanions
burning o1l as primary juel to coal, havc
been implemented by Government;

(b) if not, the reasons for the delay;

and

(c) the steps taken by Government in
the matter of cutting down fuel on con-
sumption 1n the power stations being set
up?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
and (b) The conversion of such boiler
units where conversion is possible only in
case of certain  generating units at
Barauni, Dhuvaran and Trombay. Present.
ly, owing to power shortage in the areas
of these power stations, these generaling
units cannot be takem omt of service dor
the necessary conversion works.

(c) No new power stations arc lreing
set up using fuel oil as primary fuel. The

DECEMBER §, 1972

3183, SHRI C. CHITTIBABU: Will the
Minister of IRRIGATION AND POWER
be pleased to state the action taken by
Government on thc 8 suggestons made by
the Members of Parliament in the four
meettngs of the Consultative Committee
during 1971-72 which have been enumer-
ated on page 126 of the Annual Report
of Munistry of Irngation and Power for
1971-727

THF DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N. KUREEL): A
statement containing the requusitc infoima.
fion is laid on the Tuble of the House.
|Placed n Library See No, LT-3913/72].

Complaint  Against Mis  Polyolifin
Indusirles Limited
3184, SHRI R. V. BADE: Will the

Munister of PETROLEUM AND CHEMI-
CALS be pleased to state-

(a) Whether M/s. Polyolifins Industries
Limited are the sole manufacturers of
High Demity Polyethylene, a basic raw
matenial of Plastic industry;

(b) Whether when the industrial licemce
was granted to them the imporis made by
the actual users were stopped on the pre-
sumption that their requipements would be
met by the new producer;

(c) whether Government have received
complaints that New Delhi Oftice of their
sole distributors M/s. Hochest Dyes nnd
Chemicals Limited is denving this material
even to some of the actual users who were
carlier getting import licences for it; and

(d) if so, what steps Government pro-
pose to tuke %0 ensure that the npotuel
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.
users get maserial dn accordange weh the
produgtion capacity?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 DALBIR SINGH)
(8) Yes, Sar

(b) Yes, 8ir However m O foher
1972 the imporf policy has be n  18vised
Aand import 13 allowed to actual users on
a restrcted basis

(¢) Reports of shortage of the raw
matenal have been recerved The disutbu,
fion policy of the company i< based on
twb principles —

(1) past purchase of the indmvidual

processors

(n) The end use to which the matenal
15 used Greater weghtage 15
given to the requirements of
users of blow mouldad good- ard
extruded producits in compalson
to the users of 1mjectzon moulded
goods which can use other plastic
raw materals

(d) The supply position 15 continually
Teviewed 1n consultation with representa
tives of the federahons of users as well as
manufacturers. Impoit of thig  aw
material 13 baing allowed to  expoitcrs
and also to actual users on a restnctd
baus

Gowplalets Againet Mis. Alkall Chonsleals
. Cprporntign of India

3185 SHRI R V RANF Wil the
Mmuster of PEIROLEUM AND CHEMI
GCALS be plewed to state

(a) whether Government have 12ccived
complamnts that M/s Alkali  Chencals
Corpotation of India Limited have deliber
ately cicated a Black maiket ot Iow
Density Polyethylene, a basic raw matenal
of Plastic Industry,

(b) whether such u blach marhet has
caused conssderable rse tn the prices of
the pdoduct of this thw materral, and

(c) whether Government propose to

$rode o the eomplainis and if not, the
reasony therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLFUM AND
CHEMICALS (SHRI DALBIR SINGH)
(4) No, Sit However, there 1 some
shortage of this raw materisl

{b) There has been no changz 1n the Lt
price of M/s Alkali Chemicals Corpora
tion of India for this commodity 1n the
last 8 months

(¢) Sance the Government has revcived
no complamnts of black murl eting by the
Company the question of 2 probe does
not arise  However, the .upply posinon
of ind distnbution arranrement, for this
1aw material are belng closely watihed

Uniform Policy for Dishdbution of Low
Density Polyethylene to Small Scale Uniis

318 SHRT R Vv B*DL  will the
Minsster of PETROLFUM AND CHI ML
CAl S be pleased to state

(1) whether M/s Alkah Chemucal
Coiporation Limited are one of the twe
monopoly manufacturers of 1ow Denmty
Polycthylene,

(o) whether there we complamnts from
the Small Scale Units that the said com
pany does not follow a umform policyin
the allocation of Low Densuty Polycthy-
line and

(c) 1if so, the ateps Gove'nment propost
1o take to ensure umiform policy for ail
units and for eqmtable distribution of the
raw material particularly m wview of the
serm monepolist character of the Curpora
tion”

THE DEPUTY MINISTIR IN THF
MINISTRY OF PETROLEUM AND
CHFMICALY (SHRI DALBIR SINGH)
(a) This umt ig one of the two manufac-
turers of Low Density Polycthylene

(b) No, Sir However there huve been
compl unts regarding shortage of this raw
material in the country

(¢) The Govermment 15 1n LOonstant
touch with the representatives of u<ers as
well as the manufacturers of [ ow Density
Polyethylene 1 order to keeo watch ovet

the supply position of wd  distnbution
arrangements for this raw matetial
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'hmh Unig fiar Maputactore of Wagons

3187. PROF. MADHU DANDVATE
Will the Minister of RAILWAYS  be

pleased to state:

(a) whether Government propose 1o or-
gapnise o separate unit for the manufacture
of wagons in the country;

(b) whether Goveirnment have aswessed
the present capacity of the wagon manu-
facturing units; and

(c) if not, the reasons for opeming 2
new unit for the manufacture of wagons?

THE MINISTER OF RAILWAYS
SHRI T. A, PAJ): (a) There is oo such
Rroposal at present.

(k) Yes. Although the total nstalled
capacity of the 16 wagon manufacturing
units in the privale sector is 31,869
wagons in terms of four-wheelers, but
from the present trend, they can be ex-
pected to produce about 10,000 units (in
terms of four-wheclers) during 1972-73.
They mav be able to step up production to
about 15,000 wmits  (in terms  of four-
wheclets) in 1973-74.

It has also been planned to step up the
wagon production out-turn from the com-
bmed thice Railway workshops (Asmiitsar,
Golden Rock end Samastipur workshops)
from 1600 umits per annum to 2860 units
in 1972-73 apd 4000 units in 1973-74

() Does not arise.

West Coast Railway

3188. PROF. MADHU DANDAVATE.
Will the Minister of RAILWAYS b2
pleased to state:

(a) the stage at which the preliminary
survey of the West Coast Rajlway stands
at present;

{b) whether suggestions made by different
ofganisations in this regard have begn cqp-
sidered; and

) if so, whether Government proposs
te Tay on the Table of the Housé n de-

DECEMBER 3. 1572
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tailed report of the survey apd Goyem:
ment’s reaction thereto?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAl): (a) Reconnaispmec
Engineering and '.!‘ruﬂis Surveys for Apta-
Mangalore B G. rail link  were secendly
completed and the Survey reports  are
under examination.

(b) Due consideration has been given to
the suggestions of the Statc Governments
public organisations etc. while carrying
out the surveys for this rail link.

(c) Survey Raports are too technical and
Generally voluminous and arc exclusively
meant for departmental use, only How-
ever, Government's decision regarding com-
struction of this line, will be advised to
the House, after the Swivey Reports are
examined from all angles.

Appointment of Full Time Chajrman in
FLA

3189 SHRI PANNA 1 AL BARUPAI :
Will the Minister of PETROLFUM AND
CHEMICALS be pleascd fo state:

(a) the names of public scclor enter-
prises under the chairmanship of the
present part-time chairman of  Fertilizer
Corporation of India:

(b) the date of expiiy of his term in
Fertilizer Corppratien of Indja: s '- -

(c) whether Government propose  te
appoint a full time chairman in Fertilizer
Corporation of India?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(3) The present part-lime Chairman of the
Fertilizer Corporation of India also fumc-
tions as Chairman of the Electronics Cor-
poration of India Lid.

(b) Shri H. N. Scthna is expected i@
continue as Chairman of the F.CL ng to
the end of the year 1972-73.

(c) No such propesal is preseatly wadier y
consideration, )



’97 Writtan Answéts  AGRAHAYANA 14, 1894 (SAKA)  Written Answers i1 d

Juerease in Reyalty t» the Ol Producing
Sintes

319 SHRI NAWA!  KISHORE
SHARMA Will the Mimistur of PETRO-
LEUM AND CHEMICAI S be pleased 1o
dtater

, (8) whether there i1s 4 proposal under
¢ connderationr of Government to
cféase the rate of royalty to the el pro
duoung States in the coumry,

¢ (b) 3if v the amomnt by which the
voyalty will be incressed pe:r tome and
the perfod upto which the enhanced
rbyally will be paid,

@) the reasons for enhanung the pay
ment of royalty, and

(d) when the enhanced would
come¢ mto force?

rates

IHE DEPUTY MINISTER IN THB
MINISTRY OF PETROIEUM AND
CHEMICAIS (SHR1 DAIBIR SINGH)
(@) to (d) The rate of royalty on Crude
Ol which was n force for tie four-yeur
period endmg 31 1271 was based on the
Prime Minster's Award of December 28,
1968 which inter alia, movided for a
review of this rate at the emd of 1971
As a result of review and after conuder-
ibg vanous relevant factors, a séttlement
*on the new rate was reached between the
Central Government and the Government
of Assam and Gujarat (which are fhe
two o1l producing States)

The Prime Mimister has since given her
Award on the basis of this settlement  Ac-
¢brding to this Award the rate of royalty
on Crude Oil produced amywhere in Indla
heds beet shcreased from Rs 18 per tonoe
to Rs 15 per tonne The new rate would
rémam m force durmg the period 1-1-1972
to 31-3 1979

wmmmm
tion and Power Projects

3191 SHRT MUKHTIAR SINGH
MALIK Wil the Midister of IRRIGA-

TION AND POWER be pleased to state:

ta) whéther Government have received
reports that about Rs 27 crores worffr 8
comstructidn miachimery s lymg B¢ M
the sites of major irrigation and power
projects for want of spare parts

th) 1f so whether Government propose
to persuade indigenous engineering indus-
tries to manuficture the sparc parts re
gqumred for 1 and

) if not the 1easons theiefor and the
steps tihen or proposd to be taken by
(sovernment lo remove the impediments
with a view to avoid import of Spares”

THE DEPUTY MINISTER IN THF
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KURELF1) (a)
Based on the survey conducted by the
Constiuction Plant and Machinery Com
mitfce, 1972 equipment worth Rs 3418
ciores was Iying idle in major [rrigation
and Power Projects represemtmg  about
248 per cent of the fotal value of the
wonstiuction machinery in these projects
Fquipment valued at Rs 624 ciores re
presenting 448 per cent of the total
value 1 beyond ceonomical 1ep s

fb) and (L) Substamtial progiess s
taken place in the development of ndige
nous. spare parts for earthmoving niachines
and construction equipmient About 12,
items of indigenous spare parts have been
covered under rate contracts of the Difec
tor General of Supplies and Disposals and
mote items are being developed How
evel import substitution 1n respedt of
spare parts for mmported items of earth
moving machines and construction equp
ment 15 mited mamly by the large diver
sty wn the categories make and models
of machmes and also as specifications and
drawing of individual components  are
not avalable Efforts are continmung to
be made to take up manufacture of moie
and more spare parts for indigenous pro
duction Most of the imported equipment
1 expected to be fully utilived and replac
ed by mdigenous equipment i the next
few vears With the ncreasing range of
spare parts manufactured indigenousty and
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‘with the progressive replacement of im-
-ported equipment by indigenous  equip-
ment, the requirements of imported
-spare  parts are expected to be pro-
-gressively and substantially reduced in

the next five years.-

12.03 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED STOPPAGE OF UGC GRANT TO
SEVERAL COLLEGES IN PUNJAB AND
HARYANA

SHRI S. M. BANERIEE (Kanpur): I
call the attention of the  Minister. of
Education and Social Welfare to the fol-
lowing matter of urgent public importance
‘and T request that he may make a state-
‘ment theron:

The reported stoppage of grant by
the University Grants Commission to
several colleges in Punjab and Haryana
resulting in the closure of those colle-
ges.

THE MINISTER OF EDUCATION,

SOCIAL. WELFARE AND CULTURE
“(PROF. S. NURUL HASAN): The
University ~ Grants Commission  gives

development grant to colleges for certain
approved schemes. The Commission has
not held up payment of such grants to
_colleges in Punjab or Haryana. The ques-
_tion of the closure of the colleges due to
-st_oppuge of the Commission’s , grants,
therefore, does not arise.

According to the information furnished
by the Gaovernments of Punjab and Har-
vana, about 3,500 teachers in 125 non-
“Government colleges in Punjab and the
‘teachers in most of the 84 non-Govern-
ment colleges in Haryana have been on
strike for some time to  press  their
“demands. The State Governments have
not directed the closure of any college,
mer have they stopped payment of grants
to them so far.

The matter falls exclusively within the
jurisdiction of the respective State Gov-
ernments
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SHRI S. M. BANERJEE I am really
surprised that there are 3500 teachers in
125 non-Government colleges in Punjab
and teachers in most of the 84 non-Gov-
ernment colleges in Haryana have been
on strike since November, 1972, and yet,
the Minister says that this matter falis
exclusively within the jurisdiction of the
State Government. 1 have no time at
my disposal to describe how the Centre
can interfere under the university rules.
May I know whether it is a fact that
discrimination between private college and
Government college teachers is so great
in Punjab and Haryana that such a situa-
tion has been created which has resulted
in this strike? Higher education in Haryana
is mostly in private managements’ hands.
So also in Punjab. Most of these mana-
gements run colleges according to their
whims and fancies and they are not giv-
ing a fair-deal to the teachers. The
Haryana College Teachers’ Union has been
urging “the Harvana Government for the
last two vyears, through memoranda, re-
solutions,  deputations,  demonstrations,

token strikes and even hunger strike to-

enact a service security Bill which would
bring the private college teachers on par
with the Government college teachers in
respect of emoluments and other facili-

ties. But this request was not listened to.
When they were asked not to go on
strike, they waited patiently. When they

‘had exhausted all the channels of nego-

tiation and the Chief Minister of Haryana
refused to see any reason, about 2,509
teachers of privately managed  colleges
went on an indefinite strike since Nov-
ember 10, 1972.

Now. let us see what iheir demands are:
The first is the

for security of service. Everyone in this

country wants security of service. Tf the
teachers of Haryana and Punjab  have
demanded security of service, I do not

know how it is said that they are asking
for the moon. The second demand is
in regard to grant of interim and ad hoc
relief. - The third demand
to housing and medical facilities etc. as

issue of an ordinance

is in regarri;

.
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¢ available to Government  college
hers. These teachers also should. be
wded with whatever the Government
egc teachers are gcttmg, for which
ant-in-aid to the tune of 95 per cent of
deficit of private colleges should be

y have no funds and that is why they
gre unabie to pay the same pay scales as
recommended by the Kothari — Commis-
jon or as are given to Government col-
teachers; in other States, the State
overnments are giving 50 or 60 or 73
cent, if not 95 per cent as grants
h prwate colleges to enable them to
' parity between the Government col-
teachers and their teachers, but here
that has been denied.

" Then, the next demand is in regard to
{lie' take-over of these colicges immedia-
ely, such as the ‘Nehru College, Fariia-

It has been taksn over since, be-
e-there was a mal administration and
isappropriation of funds, The private
colleges mostly are indulging in _such
nefarious activites.

“Then, they have demanded democratisa-

of university bodies. As you know
nearly 1,500 teachers ‘of colleges in
U. P., ladies and gentlemen both, want-
el to stage a demonstration and knock at
the doors of this august House  and
'_ﬂnt a memorandum, and we’ address-
them vesterday, and you, Sir, were
nd enough to admit this calling-atten-
fio and you said that you had
sympathies with the teachers; in  fact,
veryone of us has his sympathies with
gchers.

| Singh has today made another con-
tory move to end the sirike of the
D ivate college teachers. and from the re-
ports in the newspapers we find that he
d" not want the intelligentsia of  the
State to face hardship. So, he did agree.
But what is the condition? The report
her adds:

. '“But he reiterated  that =s long ‘as
the strike was continuing, it would not
¢ possible for him to start any talks
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en. The private colleges may say that.

© raised.

‘2 settlement.

202
in Punjab and Haryana (CA)

on the demands of the college teachers”.
More than a lakh of students are suffer-
ing in Punjab on account of this strike,
and more than 60,000 students in Haryana
are also suffering because of this. And
this strike has been resorted t6 by them
as the last resort. The hon, Minister of
Education has been a teacher himself. I
hope he will realise in what circumstances
and undet what strain, these teachers have
gone on strike. They are not professional
sirikers; they do not come from families
of strikers. They are builders of -the
nation according to this  Government.
Today, they are on the streets. I would
request the hon. Ministey to intervene in
the matler, meet the Chief Ministers of
Punjab and Haryana, use his good office
and see that a settlement is reached and
see that these teachers who are shabbily
paid by the private colleges sre given bet-
ter facilities and treated well and brought
on a par with the Goverament college tea-
chers, which in fact is . heir main demand.
Further, whatever aid the Centre might
decide to give should be given immedi-
ately so that their emoluments may be
Today, a teacher in Punjab or
Haryana or UP gets less than the saléry
and allowances of a peon in the State
Bank of India or the Reserve Bank of
India. Do we expsct our teachers who
build the nation, and educate the students
and make them the future or prospective
Prime Minister and President to starve
in this manner? It is a sad commentary
on our talk of socialism. I would like
to know the reactions of the hon, Minister
to these demands. He should not merely
take shelter on the technical grounds that
this concerns the States only. I know
that this concerns the States primarily.

But T submit that the Centre can inter-

vene.

They did not intervene in the case of
the teachers’ strike in  Simla, but the
Chief Minister of Himachal Pradesh came
to the rescue of the teachers and effected
3 I would only rcgnest the
hon. Minister to infervene in the matter
and use his good offices, meet the Chief
Ministers of Punjab and Haryina, have
a discussion with them along with the
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[Shri S. M. Banerjee]
teachers - organisations and have ‘a settle-
ment. In case the strike does not end
and a negotiated settlement is not reach-
ed, I am afraid—I warn this Govern-
ment—that all the trade unions in Punjab
Haryana have their sympathies with the
teachers, we on this side also have our
sympathies with the teachers and  this
movement will take a serious tarn and
may embrace all the Government emplo-
yees and other employees also. Therefore,
I request him to intervene.

PROF, S. NURUL HASAN: As the
hon. member rightly pointed out, being
a teacher myself, my sympathies are
always with the teachers when they
suffer any hardships.

SHRI JYOTIRMOY BOSU (Diamond
Harbour); Good man in bad company.

PROF. NURUL HASAN;
‘minute,

Just a

But as a teacher, I also have the tradi-
tion of the teaching profession and its
ethies to maintain. I fzel that a teacher
who does not consider the interest of his
students to be above his own interest is
not doing justice to the teaching profes-
sion. When a teacher goes on strike,
he is not harming anybody but his stu-
dents.

SHRI S. M. BANERIJEE. He i; fichi-
ing for his own existence.

PROF. S. NURUL HASAN: Even his
own existence cannot have a higher pre-
cedence in the thinking of a teacher than
‘the interest of his own pupil,

AN HON. MEMBER: You want him
to starve?

SHRI JYOTIRMOY BOSU: Be a prac-
tical man,

PROF. S. NURUL HASAN: I am be-
ing absolntely practical and I am very
“proud to be a teacher. I think my sense
of pride in the teaching profession stems
from the fact that so far as a teacher is
concerned, he considers the interest of
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those entrusted to his care  above his

own interest,

JSMAIL  (Bar-
‘Government’s

SHRI MOHAMMAD
rackpore): What is the
duty?

PROF. S. NURUL HASAN: I woull
like to clarify one or two points raised by
the hon. member.

He referred to the fact that the salaries
of teachers are less than those of the
lowest class of bank emplcyees. I do not
know what the wages of the lowest class
of bank employees are—I am sure my
hon. friend knows more about it than 1
do. That may be true of the primary
school teachers, but certainly it does not
seem to me to be true of college teachers.

SHRI S. M. BANERIJEE: They do not
zet the full salary. He knows it. That
was why they brought legislation  here
for the schools. They sign for Rs. 500
and get Rs. 300.

PROF. S. NURUL HASAN: As regards
discrimination in pay scales, according to
the information with me, the pay scales
of government college teachers and aon-
government college teachers in the two
states are the same. -

Lecturers (Junior — government colleges

grade) Rs. 300-600
~-do- — non-governm-nt-do-
Rs. 300-600
Lecturers (Senior — government ¢ olleges
gade) Rs. 400-800
-do- — non-governmeant -do-

Rs. 400-%00
S:nior Lacturers — government colleges
RsS. 700-1100

-do- — non-government -do-
Rs. 700-1100~
SHRI M. KALYANASUNDARAM

(Tiruchirapalli): Are they being paid on
paper only, or are they being paid in
cash these amounts?
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PROF. 8. NURUL HASAN: This pomt
‘has hot been raised in the ligt of demands,
amely, that the actual salaries are not
being paid.

SHRI1 S. M. BANERIEE: It is a fact.
Eeerybody knhows it.

PROF. S, NURUL HASAN: That is a
different matter. He may know it or
i may know it. That is not the issue
.of the strike which is under discussion.

Then, the question of security of ser-
vice his been raised. Now, this question
is causifg a great deal of anxiety to the
Ceiftral Government, and it is for this
purpose that the University Granis Com-
mission, in the Committee that they ap-
pointed fdr the governance of umiversities.
have specifically asked this Committee 1o
report not only on the terms and condi-
tione.

SHRI 8. M. BANERJEE: Sir, one
minuE: ﬁéhi'e of the teachers are appoint-
od, & sy, in ihe monlh of Stptembcr, 1972,

and { cir ‘servioes are terminated on the
Hat March néxt year, and again they are
r&%teﬂ hecuuse they. avoid continuity
of #éivice, This is something ridiculous.
MR. SPEAKER: This is & common

practice. 1 am sorry this happens to be
Akl th& 1 think you will explain it to
1

PROP. S. NURUL HASAN: This ques-
tion; s [ #hid; Mas beert referred by the
Wilversity Grants Comntission to the Comni-
mittee on the governance of uhiversities:
The whole question of the management
of woblleped and thé giiédtion of terms
and conditions of setvice of teachérs has
been referred to this committee. 1 Nope
thw recorfimendittions of the Commitice
would be avillable soon and then it would

. be possible for the University Grants Com-
mission to suitably move the State Gov-
ersments and the universities to ensure
that this particular action is taken.

1 regard to the stanid which the Gov-
-meaﬁhmuh-nmthcmlonof
security of service, they are agreed that
silklHy of sefvicé i an ithportint and
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necessary ingrbdient of the-  &da

systéif, - Th Hirydna, for ekample, a

Bill was prepared, and it was tHeén TE-
ferreéd o the Punjab University for s
comments. The Punjib Utniversity #p-
pointed a whole number of commitfees
and on the basis of the recommendations
of these committees, it has made amend-
ments in its regulations and thesc regula-
tions seek fo ensuré that an coilcb:t wﬁibh
are affilisted to Ponjab University g
security of tenure to the teachers of cBi-
leges affiliated to that university.

Deldiled procedures have been Tad
down here for the termm.mon of s-cr\noe
of 4 feachér that it cannot be without
good cause, and even if it is teroafbiskbd,
then there is a provision of  atbiiration
whercby a nominee of the management, a
nominee of the teacher and an impite ap-
pointed by il Vice-Chancellor Will go
into the dispute arising out of thé déter-
mination. Further fore, the period of
summer vacation shall count towards the
notice pcriod and salary in licu thereef
shall not be in addition to the summer
vacationl salary. But the teafher sHaM
be entitled to summer vacation salary s
admissible under the rules. The wh.lc
schefme drawn up by the Punjab Unfv-'
sity bfistifes that the summier vacafion be-

comes d matter of right for the teachers,
but I know—

SHRI S. M. BANERIEE: Harydii,

PROF. S. NURUL HASAN: ANl pri-
vate colleges of Haryan arc affiiattd 6
the Punjab University and thit was e
reason why 1 was referring to the Hoa.
Mentber ahd the House to the rules of
tht Punjab Univérsity.

Then, the teachers have raised the
queition of interim relief, medical relief,
Hbuse fent and so on. On that, the
stand of the Government is that it i¢ the .
recpmulb:l:ty of the managements and
they find that they are not in a position
tp_gn_'e_ to the colleges grants for this
purpose.

SHR! 8. M. BANERIEE: They are

giving 25 per tent; they are not giving
95 per cetit.
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PROF. 5. NURUL HASAN: So far as
the 95 per cent formula is concerned, I
think the hon, Members would agree with
me that the 95 per cent formula raises
many other problems.

For one thing no other State Govern-
ment, to my knowledge. has agreed to the
95 per ceat formula.

SHRI S. M, BANERIEE: Some of them
have agreed in principle, they have not
paid,

PROF. S. NURUL HASAN The ques-
tion that arises is if 95 per cent of the
deficit is to be pud by the State, then
should the State not have gicater controls?

SHRI S. M. BANERJEE: Tuke over all
these colleges.

MR, SPEAKER: The Punjab Govern-
ment has already announced that if the
mangements decided to hand over, the
Punjab Government will take steps.

SHRI S. M BANERJEE: 1 would 1¢-
quest you to hindly tell Mr Bansilal . .

MR SPEAKER: I am responsible for
none,

PROF. S. NURUL HASAN. The Go.-
ernment of Haryama is alvo agreeable to
the taking over of what are called sick
colleges where the management is willing
to hand over administration to the Gov-
ernmeni.

But theie is one point which they have
rassed which is worth considering. What
has happened 1s that sometimes college
mangement decides to recruit teachers who
are not among the best available. Now,
the Government sdys: if we accept this
principle that someone starts a  college,
goes to the universities and secks affilia-
tion and then says, we cannot pay and
ash the Government to take over, it is
really the intcrest of the students which
would in the long run cuffer; so the
teachers and «taff should be properly
screened to come up to the requisite stand-
ard when the college is sought to be
maintuncd by the State Government I
would appeal to the teachers; 1 would
also appeal to the hon, Members of
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this House that they should request the
teachers to call off their strike so that
the interest of the students does not
sufter,

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): Why not make an appeal to
the Chief Minister of Haryana also?

PROF. 8. NURUL HASAN- | can only
speak to the Governments in an informal
capacity if I know that the teachers are
doing their duty and then whatever is
possible, we shall try to use our good
offices. Tt is not merely the question of
Central Government The hon. Member
referred to aid from the Centre. The
Central Government cannot provide as-
sistance to one State, and not to another.
The UGC"s general formula is in accord-
ance with the University Grants Commis-
sion Act; maintenance grants are noil paid
by the UGC in the case of State Univer-
sities; only in the case of Central Univer-
sitics are mamtenance grants paid by the
UGC. The UGC pays development grants
under specific heads which are provided
under the Plan and theiefore to expect
the UGC 1o contribute towards mainte-
nance grant would upset the cntiie finan-
cial arrangement between the Centre and
the State Governments

So far as my information goes, the
State Governments have not directed the
closure of any college.

SHRI S, M. BANERJEE: What about
the termination of the service of 1000
teachers in Haryana?

PROF. & NURUL HASAN: The in-
formation that has been given to me is
that the question of termination is some-
thing which is beween the colleges and
the university and that the State Govern-
ment does not come into the picture.

oft AEER W (A7) s
wgreT, v w1 faad ww SR oT

F e B 7E WY EET 8 | WE
UH WTHT GUT AERT § | T WiX
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gheqmorr % amT 7 S /v AT HE R
vty fear o 2 e vt S W
IEE TB AT TE G |

W H AW ATAI(AE sqEeay
W) 7oA fas sraeqT & faems W
FrE FTH AT w7 AFAT & A A
faerrdt forrs siYr afvvmas € faa &
FT A7 # | FAATT ATATIAF SqT0IT H1
gezd % faa wie adww raafas
a1 7 v AT AT A I F
FIV A7 ATRC & fneqr awedt it
oF T Afa 7 W F T 3T
/97 TAT EE FI AT AT AFAT
a1 a7 faemdt Y sifgaar fAsr 77
¥ 71 WA fmrw frdy a7
far s i< & fom e Bor &
o frar fify a1 A w77 & fao
uF 7% A7 3 forar Afe &Y 7R &
fag =Y wF 73 swEEar #1 AL FA
¥ fA1 o=@ Wiz &4 &1 AT
g o ¢ Al wT I aF vt & B
forer#1 #7 ag Fvs0 AGT £ 1 F AAT
=7 g fF goma Y e & @
o 48 3% gt fF foerwr forgay
¥ wv 3 AT ¥ AeATd Ay #7
T 77T 7 w2 AT P e aw A
firers &1 vroefa A7 BrETe AATT
AT E | WIS ATHEIY /7 AT qvRCA
wa Fifet § fowsr &1 0% avE
ged s wge § gl s
W aw & § fr oF T @ifs s
w arfe gorG W R esd
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A faregor WY 7eqT0 § I AEqTRY F fover
®1 qu Jfaqrr gy @

qEON WEAY : AEAT "7 Fi1
TarT W ¥ ?

ot e IwTy: AT AT a2
& e /Y quma o W1 7 A
TEHEA & 377 frerat &1 7 gfaam
g & A FATQ g W 2 AT
7Y WgRT &1 uAr {ifq a=r I
fama frar {oa A w7z 7 @ | 990
"Ereg & gax faar 5 faerst #1 gear
wr w1 wiwwe @ | 7w ) ¢
S 7 ¥ 9w 3 F a7 5w
FTANA ¢ 91 FHG 77507 T arfaw
2 9fF 37wr 37 ot QT T a @
fan v oAt 7 g sy frogEr
forer st ferardf fawa faaw fefae
& AT AT AT | HIT THS H G
frenfaat 7Y fmsr # i1 ag gfom
am W@ ¥ 99 gfavmr 7 afaw ®@
FraT WA 2 7 owrr av fmeaw ®/Y
faermrdt moe gfaurat &1 7w 2 0

wEOR AT : "R AEE #
q9T FT |

ol qEwR TOW ;. AA OF A%
Tz ¥ W 9T BVETQ d€qT ¢ IRW
HATHTT AEAFI FIAT AEAT § T
T 7w 9T AT ey qem
for! & &Y agY sARIT EEW ST
e e F A Par ¢ ' W
g sfawg =@ griv sife @
fommr ) gt § 7
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Mo qFo qEW Fert T,
¥ gomar § 5 g1 dwel o7 qanm
¥ g g & g7 § Ffew Ava< wET F
a7 & feg & qevgva gEe T

ITCEGHTO FIX FT TG AT qAT
2 T dfaam A arw WEz gy
F o9 ¥ QAT aga v § ) AWAY
#Y Py wradlT wEen ¥ AATw @ oY
Ew AT THA § AR T8 WIT F Wran
17 g1 ar 9% & w5 97 3), afewm
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§ 5 2z o ag T-degey sy f
®C gFt § oir Ay cefrfery @
FCERTT

g% aq & a7 W TI0+ e
guv ®¢ wrfaw & faar sar @ &1
IR TET A ww A qrdy N wwdw
¢ s aefa w1 afic 396 g &
¥ ¥ faafad ¥ war wad o 937 ?
dte & wma ag W T ¥ fE oA
WA & IR W o X e
of T KT | A WX TF gH qq AT
Aam @ eaag @ tfsm
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Fazagad AT o AF A 14 TG HY
I ¥ g OF a=¥ w7 { A9 AT A
fre Frodt g€ & ) ¥ weg ¥ W g
AR gEed) A T4 A@ &1 9SMAT @
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IX g STwEy v ¥ forg warar ¥ ety
*x wd i o | N g7 gt ek
& faq qdar #7 ar wwfr § 4% whv
B A €T TN BF K 9FSr grRTA
2 W ad @ Y A HY
TR I W QI FIHIT w9 foen
¥ Ffr av for a1 wifadt gegaz &
FIH & AT AT IO F UG ¥
&8 § 517 & o sfafady frag
& faz dqr w947 & ITH FOH fawwa
g T

g qF FA¥T Aarw & fw ooy
Q97 TF A T W KT ITAH 05 §Y
g & zed AT wheww fad, a9 ey
o g § A1 WAAT weEq T O§ )
7ot fag &7 agw off aoif & TAa &
wars § Far 91 6 giaafadr qrw
FAAT T FHI 57 769 T T F
W T | T EH W KA KHGT AT
Al A TEEAET G GAKI I I 97
g I qFAslE QA T ARSI FC
qHT |

SHRI DINEN BHATTACHARYYA
(Serampore) Sir, as & result of this lodg-
drawn strike of teachers of private colleges
in Punjab and Haryana, the whole edu-
cation system 18 m & stand sull condition,

Before the teathers went on strike, be-
cause of the represssive atutude of the
bureaucratic mathinery m the Eduoation
Departments of Punjab and Haryana, the
tmdenmbdtomoutof!beirwm
i the sirbets wind the Gollbges wéré
as a consequence of that [Five preciovs
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pf slndgnl.s verr lgsl—tl;ey . Were
%ﬂ by thc polme jn Punjab.
"Tll_e explanatlon that the Educetlon

Mmfsrer is giving here is most fantastic.
Hem is the Education Minister who be-
Ionss to the Consress party. Which is
ﬂ!t party ruling in l.’unm'lz and Hgmna?
,‘.m the same Congres party. You scc
the argument given here, that it is a State
subject and that we ca.pnut J.ntgrvgne The
whole education syswm in Pl.m;ab and
Haryana is in doldrums. His counterparts
thgre, instead of mitigating the grievances
of these feachers, are resorting to  the
same old buregucratic methods of re-
pression. One thousand teachers have been
arrested and victimised both in Punjab and
Haryana. The Chicf Minister of Punjab
exen says that if the strike is not  with-
drawn, they will take recourse to some
alternative method. What is that alter-
native method? What is the proposal of
the Education Minister here regarding the
altervative method? What is the reaction
of the Education Minister to the statement
of the Chief Minister of Punjab? Tt is
obaling but & provocation given to  the
tea.chcrs who are on strike.

Thc teachers’ strike is not limited now
to the lcach:rs oommumry only The
sludcnh are supporllng it. The workers
'have also decided to stage a dkarna at
the Chief Minister’s residence on the issue
of teachers’ demands and other sections
of the community ulso are supporting it. It
is almost a common issue of Punjab and
Haryana.

‘About the demand for parity in service
conditions, what is the condition prevail-
ing there? You will be surprised to know.
Here, 1 am quoting some figures given by
Shri G. S. Mansukhani of the University
Grants Commission. The ﬁgures are that

the Government has spent’ hbout Rs, - 47

lskhs on 127 private coffeges and Rs.. 150
lakhs on 27 Government colleges. You
can understand what is the condition
lhen Fer 127 private collzpes, they have

, 47 takhis &g Yor only 27 Gav-
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Just now, in reply o 2 quegtion gt b
Shri S. M. Banerjee the hon. Minister wa
giviog the figures of emoluments. I d
not know whether the teachers or profes
sors of private Colleges arc getting then
or it is only on paper. You do not knov
what is llle practice going on in prwati
colleges that are stil] prpdgmmcqﬂy con
trqlletl by thc fpu(}a‘l 'e'lq:uem.s The edi
catign system is still depending on  cast
and religioys bias. The modern educatio)
sysiem is still to qnmc in our  coyntr:
becavse of these alumdes both at th
Centre and in the St.m_cs

So, I would like to plead with the not
Minister here that strong steps should b
taken in the matter. Only yesterday
about 2000 teachers came here. If th
Education Minister had any sympathy fo
the teachers. he should have met them an
he should have assured them saymg, "Yw
just go back and we will ook into you
genuine and just demands and fulﬁl them

But nothing has becn done. The matte
slapd& as it is. )
What are their demands?  Their d.

mand is to nationalise edycation and
give security of service. The hon. Mw-
ter has referred to certain legislatio
which is pending since July last. 1In spit
of all the requests from the Central Gov
crnment, the State Governmenis arc takin
no steps to pass the legislation and imple
ment il How long the teachers ¢
Huryana and Punjab will be waiting whe
the Icgislation regarding the security ¢
service will be passed by the State Legis
lature and implemented? Why does nc
he try to bring a uniform system all ove
India?

Today it is Haryana and Punjab, som
time back, it was Bihar; earlier, it wa
Kerala, Assam and West Bengal. Ever
day, when you read the nNEWSPapers, yo
find gjther there is studeni unrest or ther
is teachers' strike. "!"he only method adop
ed by the Govemmcnl is repressive mc
thoql. They only qae danja and resort
Inlhwlmrge and grn:st usachel; and st
dents.  Sometimes, they do not even heg

- tate to kill the poor alu#nts and teacher
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[Shrl ‘Dinen Bhattacharyyal

who come out on the streets only to
agitate for their just demands.

What is the reaction of the Education
Minister to the all-Tndia situation that is
prevailing now? He has rather adopted
actics of befooling the people and creating
urther confusion in the matter. The
seachers of Punjab and Haryana have
ome forward with an open statemeat.
Yhey are conscious about the condition
Jrevailing and about the losy of study of

cir dear students. T would likc to quote
wom the Memorandum given by the Punjab
College Teachery' Association. 1t might
Serhaps have been receved by (e bon.
ylinister. Still, T would yuote:

“We are painfully conscious of the
loss of studies our beloved students
. have had to suffer because of the
foolish policies of the Government.
!'It closed down the colleges for about
3 weeks and then accepted soms of
the demands of the students afte:
the Moga holocaust. It has refused
10 accept our genuine demands and
has thus deprived us of teaching our
stadents which we love and cherish
w0 do.

We wish to muke it clear that al-
though we are not at all responsible
for the loss of the studies of our dear
students, we propose to make up this
Joss by (i) foregoing our 15 days
winter  reccess, (i) by working on
Sumdays; (iii) by working extra hours
on working days; (iv) by pressing for
the suspension of the house qualifying
tests this year: (v) by prewsing for
some postponement of the University
Examinations; (vi) By speedicr evaln-
ation of the scripts in the university
-examinations so that the results can be
declared earlier.”

This is an  important matter. He is
'rmonising here that the teachers should
# come forward and resort to  strike
bork because the students will lose their
udies. My point is that these teachers
“e conscious of it and they are ready to
ympensate it, but you come forward with
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a whole statement that Govermment wadl
take immediate steps to see that the dis-
criminations in respect of service condi-
tions between private colleges and govern-
ment-owned colleges are removed im-
mediately; that some steps will be taken to
sce that there is full security of service,
at least that no injustice is done to amy
teacher; and he will take steps to nation-
alise the whole educational system 1
want categorical answers on all  these as-
pects,

PROF S NURUL HASAN: Sir, 1 want
to make a confession to you and to the
House; T am unable to shed ciocodile
tears.

SHRI DINEN
You belong to the Congress party .
ferruptions).

BHATTACHARYYA:
(In-

PROF. 8. NURUL HASAN: When my
hon, friend's party was in power in Wes!
Bengal, they did not nationalise education.

SHRI DINEN BHATTACHARYYA:
That was because of Centre's intervention.

MR SPEAKFR: Do you think that, by
doing this, you make it more impressive?
Please listen to him. He has listened to
you with patience. Everybody was listen-
ing to you with patience. This is just
overacting and overdoinp things.

PROF. S. NURUL HASAN: What that
Government did for teachers, one can casily
go and ask the teachers there. T have in-
numerable friends among the  college
teachers of West Bengal to know what the
policy of my hon. friend’s party was.
Therefore. let us not talk of party. Let us
talk in terms of the Constilutional res-
ponsibility of the Government.

Sir, this call attention is with regard to
an action by the UGC, and I have made
it clear that the UGC has not stopped amy
grants whatsoever.

There is only one point which has besn
raised by the hon, Member which 1 have
not answered In connectlon with the ques-
tions raised by the other hon, members
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and that is, he compared the money spent
on government colleges with the grants
given to nongovernment colleges, The
whole rationale of non-government colleges
15 that the community voluntarily contri-
butes an important share of (he total ex-
penditure. Government colleges are solely
maintained by Government and, therefore,
every bit of money has to come from
Government 1n so far as private colleges
are concerned. it 1 the responsibility of

the private managements to contribute
their share
SHRI DINEN BHATTACHARYYA

What about discrimmation?

PROF S NURUL HASAN T um
afraid, I do not know the meaning of dn
crimimation if 1t iv used in this sense How
is that word relevant here? Give me an
opportunity Sir; at least T will go und
look up the dictionary. Discrimmation
arises as between one private college and
another private college How can there
be the question of discrimination between
a government college and a pivate col-
lege, so far as funds are concerned?

Ar regards thc general matter that ali
those who do smilar work should be
paid simlar wages and given the -ame
conditions, I have already made a sub
mission 1o this House

SHR1 DINEN BHATTACHARYYA
“What about victimisation?

MR Shri Phool Chand

Verma

SPEAKER,

ot &% @ Wi (sdv) A
et "y AT WEAW gL &
faardt 7 af sqrgEs g & AR
qar & § fr @Y wEew aeatawar
Y T WTEA § WX WIAT Saradd) ¥
Far wrex § 1 wr aw fowey &

A E .
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IA%Y 7 frar st 7 Aan wme fea
AT AY FEATE B X W AHAR
Teq% g1 & 4 Jeaw A7) IRIT | FIATRY
A 7 Taw feenfagt w1 a9 dan §
afes 2 # afr W wae BT B
WYX gEe wr arAT wTfEw | F
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W I awayT< Pear way 1 waeee W
Y fowme w0 & fao wfign
gfere #% sraear o W 1 g7 T
w ol G gt e ¥ e @
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19 TEY AT | a7 I ATA AT W
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T TG AFT A9 7 ? 37 ¥ A WY
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IAF AT H 0 GH0 Y, INET F4T AASA
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HAAT A2AT § [ 794 Reaea & A197Y
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feaws 2, Wl wgEg I w1 W
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WA REAY TG RHAT O
W gfamn w1 &, &few A% gfiafee
ATEH FAT ¥ TEA T AT v
AN ey | wer wgEa
wHstag R AR &

Mo 8> O gET 0 TH
arer, A aF A wTew § W F
forr & areew deT FTRE §
2765 LS—8.
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fr wowt wY Y & fAg o WS &
we3 I@®, WeAgw, (AW awq @,
s frgie o w@ | w@ AT AR
w W maegwr ¥ fe gfE
gfrafadt wrea wdtww {7 WS
swifafeve~ e o §, oW foy
W oATET Y |

1254 hrs

RF DEVELOPMENTS IN TAMIL
NADU

SHRI JYOTIRMOY BOSU (D.amond
Harbour) What concrete steps he has
laken on this issue, because a stage of
deadlock has now been reached in this
whole situation? After all thesc nituals
of vanious nparrations and  statements,

what are the concrete steps which he has
taken on this question? We met you, Sir

and made a submssion {o you 1n your
Chamber

ot U fagri amm i (nfeaz)
WS Ay, afHAAE F IR X w9
Famdewr PRy 7 womaEWT R
sifar g Afew wr mar § W
qgr I91 ® @ w1 Aver W A faan
I Owr R

SHRI DINEN BHATTACHARYYA
{Serampote)  That s Paralok Sabha
that 1s o House of Flders, ours s the

Yok Sabha
ot sz faglh amdd
@ g fawre & faar g

Woqd WiAW
FEGRT W E

oY q

§ W
W o g fe
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Ay fFr e K g e
WIT X UF T NAAT, a1 37 w7 g
wAT g

ot QA7 werwd W Y Fwa

Faft aft wr @ g 1 wadt A
afar
waw sgida  weer & fr wmw

A WY ARA R Afr wr vgr

o s faacd wa¥d. weaw
#grEg, 7 et ot awaa € | wawa
LGOIl

W gH wiam ORI #id-
g aaeg TR A WAT A9 1 G
I FE /N F AT ag oA g, A A
qOA WA X @

SHRI DINEN BHATTACHARYYA
T shall speak in Bengali then, and you
may kindly excuse me

vem Qe arfaw ¥ iy,
et ¥ Ny &iww I7 & T
WS ¥ 7 AT | AT g AL wA
2, O agr w5 & fF o A7 ot v
adr &, Wi aw ¥ wiw #7 faldelt s
¥ oy § 1 woerdlg aeer 9 A AW,
et ¥ AF 1 F awadlt ¥ T o
gl wiaTd gw ¥ wed Wi god
WTOTE § | ST WA W9 WY qeA
ﬁa{fm‘qrz,!ﬂﬁumit!ﬂw
g
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For the benefit of Shri Muruganan-
tham and his other friends. 1 shall now
speak in English. The hon. Member's
mame OSbri Muruganantham is  very in-
teresting. It means in Hindi that he is
taking chicken every day, but he is a

vegetarian.
SHRI M., KALYANASUNDARAM
{Tiruchirapalli): It is the namec of the

second son of Lord Shiva.

MR. SPEAKER: I am cons.dering
this. I do not know the back-ground of
the calling-attention-notice admitted in the
other House. 1 have to clearly sce, once
we start taking into account the conduct
of the presiding officers or anything that
happens inside the Legislative Assembly
of a State, whether'it is proper or not: if
we start discussing it, then as referred to
by one of the Members, our own con-
duct may sometimes be discussed in the
Legislative Assemblies. But we have to
wee, leaving aside this aspect of the ques-
tion, whether there is any constitutional
breakdown. I have to ascertain whether
there is agy constitutiopa]l tweakdewn.
The majority party is working there;
they met yesterday, whether 1ightly or
wrongly, and there was a mdtion of con-
fidence in the Ministry. 1 would certainly
like to have some report from the
Governor. I would like to know whether
the Governor has sent any repoit on the
issues facing Tamil Nadu or not, and if
1 get it in time, my ruling will be ready
there and then. But till then, T must
keep wetching, and I should not give a
ruling which xight set a bad exanple for
the future, because a number of such
things ;may bhappen. That js my view. I
hope hop. Members will kindly keep
waiting for some time....

SHRI ‘M. KALYANASUNDARAM: 1
ain on a diffdrent voint, pettalnine. of
course, do Tamil Nadu,

» MR, SREAKER: But oot >n kehnif of
Shri K. Manoharga? .
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SHRI M. KALYANASUNDARAM:
On my own behalf, Sir. Newspapers in
Tamil Nadu have published certain re-
ports regarding raids by inco.nne-tax offi-
pials and aiso the Enforcement Directo-
rate, and they are giving their own in-
discriminate details involving Ministers,
MPs and houses connected weili., .

MR. SPEAKER: Let him kindly ask a
question, This is not a subje:t for dis-
cussion, That is not a relevant question
now. He may ask a question about it
and not use this procedure... .

SHRI M, KALYANASUNDARANM:
Why should the Government not take
this House into confidénce and give us the
details?

MR. SPEAKER: Let him follow the
regular procEdure of asking questions.

ofi g fagrd Al - W F
w1 § & ww aveT & qar s
f wavc #r o wf & @ W€
AR W TG ¥ daw | & fav
wy§ wat a1 &t fgg

wod wEiag : war Af a9 q@rEy
T asd & fr s afgaarg & ada<
F ave & B guAr A, &
wf g ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND

TRANSPORT (SHRI RAJ BAHADUR):
I shall convey it to the Home Minister.

13 hrs,

waw WAAT - WAL SAE BiE
o sk & s dfona &1 o
FoviwT w1 W gt § A W W
Wi qar AT wifge aife 3@ ¥ AW
wEreT 01 [
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st vaer fagrl amwdd( :  ouam
WAT, W ¥ AR genm fe oufeqs
I0TT B 7R Gt gfefeafs s & 471 &
WAHAT o FET F REIY & O 0F
frdid 95 4t 1 g% Year g o
WFAN F U w W w6 wAEe
& a1 WD WA T H AT RN A A
WET A |

SHRI IYOIIRMOY BOSU: I do not
agree ¢t all. In this comtext, allow me
to say that what was done in regaid to
West Bengal was grossly wrong. We do
not at all consider the Centre has any
right to use the long stick in tackling
maltters concemung the Stutes. Theretore,
we should wait and see what happens.

MR SPEAKER: I am very happy
that while supporting the Tamil Nadu
case, he has taken thiz stand on the West
Bengal issue, At that time, he was de-
tend ng what was sought to be done. He
has rightly understood it now

SHRT  JOYTIRMOY  BOSU.
Paity line » always consistent,

Our

1 know you are always with me in yon
heart of hearts.

MR SPEAKFR: Not always.

In the case of West Bengel, he had
adjourned it sme die. Nothing was known
as to what would happen. That was
entirely a different case. The whole con-
stitutional machinery was set at nought.

In the case of Punjab, as you know, a
typically Punjabi attitude was taken. But
we did not discuss it.

SHRI ATAL BIHARI VAIJPAYEE:
We did.
MR. SPEAKER: We just discussed..

SHRI DINEN BHATTACHARYYA:
Talked out.

MR, SPEAKER: Not the
the Spesker.

conduct of
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SHRI ATAL BIHARI VAJPAYLL:
No.

This time we would hke to discussg v.ial
constitutional issues involved m the I
Nadu crisis......

MR &Pl AKER: No, no.

SHRI YiOTIRMOY BOSU:
kindly get uy after we finish,

Yuu

MR SPEAKER [ om not going to
dllow you to make more observations, |
would like you to drop the matter.

SHRI § M. BANERILT
I have privilege motion.

(Kanpu).

SHR1 DINEN BHATTACHARYYA:

The
Government of India have repatriated the
Pakistani prisoners captured on the wes-
tern scctor, Pakistan has also dome like-
wise about our men caplured by them.
So 1 emphatically demand of Government
thet they must come
clear statement whether the emergency
will be hfted or not.

1 have a very brief submission

forward with a

——
MR, SPEAKER: I must have notice.

SHRI DINEN BHATTACHARYYA:
1 have sent you a notice under rule 377,

MR. SPEAKER: 1 recvive so many of
them. I cannot allow everybody.

SHRI DINEN BHATTACHARYYA:
The situation is already ripe for Govern-
ment to immediately come forward with
a statement saying that they will lift the
emergency. One thousand youmg boys
are detained under DIR.
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~ MR. SPEAKER: 1 am sorry. He is

"He may send it to me. I will send it

o Government,

SHRI DINEN BHATTACHARYYA.:
But you ask him to make a

- MR. SPEAKER: He can only send a
guestion—nothing else.

SHRI JYOTIRMOY BOSU: Yesterday
e raised the issue of the looting and
burning of some Muslim villages in U.P.
‘The Deputy-Speaker had directed Govern-
ment to make a statement.

. MR. SPEAKER:
4t

I will enquire into

SHRI JYOTIRMOY BOSU: We uare
waiting for a statement.

We are living in a civilised
We want a statement on this.

“MR. SPEAKER:
the Table.

country.

Papers to be laid on

13.04 hrs.

PAPERS LAID ON THE TABLE
Review  anp ANNuUAL ReporT  OF Hin-
. pusTaN ORGANIC CHEMIcALs LD,
Fer 1970-71.

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
I lay on the Table a copy each of the
followinz papers (Hindi and English ver-
sions) under sub-section (1) of section
619A of the Companies Act, 1956:—

(1) Review by the Government on
the working of the Hindustan
Organic Chemicals Ltd. for the
vear 1970-71.

(2) Annual Report of the Hindustan
Organic Chemicals Limited for
the year 1970-71 along with the
audited accounts and comments
of the Comptroller and Auditor
General thereon.

[Placed in Library. See No. LT-3906/72]
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Companizs (Amendment) Bill

13.04-% hrs,

RE: QUESTION OF PRIVILEGE
' (Query)

SHRI S, M. BANERJEE (Kanpur):
What about my privilege motion?

MR, SPEAKER: That is under 115.
I am sending it. As soon as the reply
comes, I shall let him know.

SHRI S. M. BANERJEE:
Shri S. N. Mishra.

MR. SPEAKER: 1In regard to that, I
am waiting for the member's explanation
about it.

SHRI S. M, BANERIJEE:
ment is being circulated,

It is against

This docu-

MR, SPEAKER: Mr., Mishra wanted
some time and I gave it to him.

SHRI INDRAJIT GUPTA
Time for what?

MR. SPEAKER: As the practice goes,
we must ask the Member also as to what
is the matter.

(Alipore):

SHRI S. M. BANERJEE: 1 am leav-
ing tomorrow afternoon. The 48 hours
will expire tomorrow morning.

MR. SPEAKER: 1 think it should not
be expiring. I should receive it today,
unless the Member expired.!

SHRI S M. BANERIJEE:
slanderous document.

It is a very

MR. SPEAKER: Anyway, I shall look

into it. Kindly do not disturb.
13.06 . hrs.
COMPANIES (AMENDMENT) BILL

APPOINTMENT OF MEMBRER TO JOINT
COMMITTEE

SHRI NAWAL KISHORE SHARMA
(Dausa): T beg to move:

‘That this House do appoint Shri
Muhammed Sheriff to the Joint Com-
mittee on the Bill further to amend the
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Companies Act. 1956, the Sécurities
Contracts (Regulation) Act, 1956, and
the Monopolies @nd Restrictive Trade
Practices Act,- 1969 in the
caused by the death of Shn
C. C. Desai.,”

MR. SPEAKER: The question Is:

“That this House do appoint Shri
Muhammpod Sheriff to' the Joint Com-
mittee on the Bill further to amend the
Companies Act, 1956. the Securities
Contracts (Regulation) Act, 1956, and
the Monopolies and Restrictive Trade
Practices Act, 1969 in the wvacancy
caused by the death of Shri C C.
Desai.”

The motion was adopted.

1347 hrs.

PAYMENT OF BONUS (AME.D-

MENT) BIlLl—contd,

MR. SPEAKER: The House will now

take up further consideration of the
following motion moved  yesterday,
namely:—

“That the Bill further to amend the
Payment of Bonus Act, 1965, be
passed.”

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI R, K.
KHADILKAR): Only, vote is to be
taken, The time has expired.

SHRI INDRAJIT GUPTA (Alipore):
We have to speak on the third reading.

1 see that the time
allotted was four hours. The time taken
is 3 hours and 35 mioutes, Hardly
enough time is lefl. How much time
would you like to take?

SHRI R. K. KHADILKAR: I have
replied fully. ¥ have nothing to add.

MR. SPEAKER: Well, T shall call
one or two Members and after that, you
will reply.

MR. SPEAKER:
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13.08 hrs,

The Lok Sabha adjourned for Lunch tilt
Fourteen of the Clock

The Lok Sabha re-assembled after Lunch
at five minutes past Fonrteen of the

Clock.
[MR. DEPUTY-SPEAKER in the Chair]

MR. DEPUTY-SPEAKER:
Jyotirmoy Bosu,

Mr.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, yesterday 1 had mentioned
that 70 houses belonging to  minorities
were burnt. You were good enough to
direct the Government.

MR, DEPUTY-SPEAKER:
place, 1 did not direct the

In the first
Government.
1 said, Government may take notice of it, .
Moreover, you raised it yesterday; you
raised it this morning and again you are
raising it now.

SHRI JYOTIRMOY BOSU:
getting a reply. Mr. Raj
mised that he would get in touch with the
UP Government. Through STD it takes
one minute to get in touch with the Chief
‘Why is it that the

Government is shielding them? Do they
want to give protection to the minorities
or not? Sir, you kindly observe....

I am not
Bahadur pro-

Minister at Lucknow,

MR. DEPUTY-SPEAKER: It does
not “call for further observation from me.

SHRI TYOTIRMOY BOSU: Let the
Minister make a statement on it

MR. DEPUTY-SPEAKER?  Please con-
tinne with your speech.

—

14.07 hrs. . 8

PAYMENT OF BONUS (AMEND-
MENT) BILL—contd.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): SI¥, speaking on the Bonus
Bill, T want to ask why the thousands of
the Reserve Bank of India employees
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have been given a step-motherly treat-
ment and have been ignored from the
benefit of this Bill. The 1965 Act should
be scrapped because it 1s pro-employer
and anti-working class. This ordinsnce
of which they are boasting has not been
passed because of any sympathy fo: the
working class, but under the continuous
struggle by the working class and under
severe pressure, this Government has been
compelled to bring it. What is the out-
come? ‘They have only raised the quan-
tum to 833 per cent, which is far from
adequale because the value of the Indian
rupee itas gone down al a much greater

speed

Sir, the Reserve Bank of India suivey
reveals increase in the assels of monpolists
and turnover of mofits and decline in
taxes and wages. It reads thus:

“Another impression  which is not
corroborated by the present company
finances dats, 1clates to  rising manuy-
facturing and wage costs 1n 1¢cent
years As muay be observed from Table
2 while manufacturing expenses as per-
centige of wvalue of production (at
current prices) of the lsrge public
limit:d companics have, by and large,
remamed the samec at around 55 per
cent during the wix years 1965 66 to
1970 71, the wage costs including em-
ployees’ welfare expenses have declined
albeil margmnolly from 14 per cent in
1965-66 to 132 per cent in 1970-71.

Thore is no doubt that this was a
periol of rising manufacturing and
wage cosls in absolute terms as well as
in relation to increase recorded during
the past, but”it seems that the manu-
factwring firms have been in a position
to pass on the rising costs to the final
consumers.”

So, thiz is the class character of your
Government. Don't try to hoodwink us
with other stories.

An eminent economist, Dr. D. K.
Rangneksr—you must have heard abmn’

hir—
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MR. DEPUTY-SPEAKER: What are
you driving at?

SHR1 JYOTIRMOY BOSU: Bonus at
8.33 per cent is much too inadequate,

MR. DEPU1Y-SPEAKER: And there-
fore, the Bil} should be rejected?

SHRI JYOTIRMOY BOSU: The quan-
tum should be enhanced

MR, DEPUTY-SPEAKER: 1 will
draw your attent'on to the scope of the
debate here. It shall be confined to the
submission of arguments, either in sup-
poit of the Bill or for the rejection of
the Bill. You con speak cither in sup-
port of it or for the rejection of it,

SHRI JYOTIRMOY BOSU. I am
wving that the  quantum s too  inade
quate  So. my conclusion is that the go-
vernment has a pro-monopolist clasy cha-
racter and they are trying not to help the
workers.

MR. DEPU1Y-SPEAKER: That is
your opinion.
£HRI1 JYOTIRMOY BOSU: There I

some loose tilk about experimenting with
wage freeze. They are thinhing in terms
of  wage-irceze  to  chech-inflationary
pressures.  This article says:

“There Iv some loose talk about ex
peiiménfing with a wuee freeze in ¢
bid to check inflationary pressures.
Such talk is chardcteristicatly in keeping
with India’s infamous tradition of non:
empincism.  This is yet another crude
attempt to transplant, blindly, idess and
concepts fash®onoble in the West-with-
out, of course, cxamining their rele-
vancc, or analysing the facts........

Salaries and wages constitute » mere
6 per cent of the net domestic product
and over the vears their share is down,
even if slightly.”

Therefore, 1 would only ‘try to tell the
government that the ocvantum of increase
is next to nothing when you take into
consideration the reduction in the pur-
chasing power of the Indiam rumee. So.
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b?r bringing in”another Ordinance imme-
diately, they should enhance it from 8.33

per cent to an  amount which is com-
mensurat With the requirements of the
workers, .

SHRI INDRAJIT GUPTA (Alipore):
Sir, although this Bill is going to be
passed anyway and » minimum bonus of
8.33 per cent is assured, I have to opposc
the main principles underlining this piece
of legislation, which 1 consider to be
extremely vicious.  For whom is this
minimum bonus? Since this intended
bonus is irrcspective of profit or less, it
means that it is designed for those people
who either did not enjoy any bonus or
who for the last eight years have been
kept pepged down to the previous mini-
mum. nsmely, four per cent. ' They are
the only gainers from it; nobody else.

The Minister knows very well that th:
bulk of the workers in the organised
sector of industry, enginecring. textiles,

pharamaceuticals ete., whether by agree-
ment or by other means. have been enjoy-
ing well above 8-1/3 per cent, 10, 15 or
18 per cent. They are mot going to gain
anything out of this; we do not want it
also, because they can look after them-
sclves. The whole object was to bring a
larger munber of people within the ambit
of the benefit of a minimum bonus, which
they will get irrespective of profit and
loss. As fur as workers of unorganised
industrics,  small-scale  industries or
sweated industries are  concerned,  cer-
tainly it is a gain for them.

But a point which has been rcpeatedly
made is that there are lakhs and lakhs of
government employees who  have never

got any bonus, because thev have been
outside the ambit of the provisions for
even a minimum bonus. It is for that

reason that we were so much agitated al
that time. This time also, after the
passage of fhis Bill, the minimum bonu*
is sought to be withheld even from those
Central Government employees who are
industrial cmployees in the ordnance fac-
tories who are making automatic rifles.
They arc not to get it because they happen
to be deparimental employees. Similerly,
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railway employces who make coaches and
ensines_are kept out of it. Is this the way
in  which Shri Khadilkar proposes to
emsure industrial peace in the country?
Will it not apgravate the discontent? So,
my first point is that this principle is
vicious. This is not a thing which applies
to anybody except to those in the botiom-
most rung of the ladder. who were not
getting any Donus. So Tar as the Central
Government and State Government em-
ployees are concerned, it will not apply to
them. Therclore, we oppose it. We want
ity coverage to be extchded fo government
employees also. .

Secondly. though it is not laid down In
the Bill, it is implicd, that any amount of
bonus for which a worker may be eligible
over and above 8-1/3 per cent will not
be paid in cash but it will be credited to
the provident fund account. What is the
theory bchind this  provision? Tt is all
right. What is the theory behind it? The
theory bchind it is—he has not spelt it
out in so many words—hut it is stated in
s0 many stalements by Ministers and
other so-called eminent economists in vari-
ous seminars und meetings, that the work-
ing class has got so much money in its
hands, so much liquid money in its hands,
that that is the primary cause for the rise
in prices and inflation in this country and,
therefore, if we want to fight price rise
and inflation, you must prevent the wor-
kers from getting so much cash. So,
when it comes 1o a new bonus law, this
provision is made that, if instead of R.33
per cent, you are entitled to, say, 10 per
cent bonus, according to the formula,
you will not get 10 per cent in cash but
you will get '8.33 per cent and the balance
of 1-273 per cent will go into the Provi-
dent Fund Account and you will not be
ahlc to enjoy it

This is a vicious theory. a capitalist
theorv out and out, a hundred per cent
capMufist theory, that workers today are
responsible for inflation i  this. couniry.
This is a theory which is meant to white-
wash the sins of all those people who in
collusion with certain people in the Go-
vernment are carrying out profiteering, -
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speculation, hoarding of commodities,
raf;kelocring in the market and putting up
prices.  Instcad of attacking them and
taking firm measures against them, here,
in the“name of wo-called savings, the
workers' bonus to be taken away from
him and put in the frecze, in the Provi-
dent Fund Account. in the name of fight-
ing inflation. We will never accept it.
You may pass it. But the working class
will continuc to fight against it.

Thirdly, 1 would like Mr. Khadilkar to
ponder over this that as far as those wor-
kers are concerned who aie eligible to get
more than 8.33 per cent bonus, accord-
ing to the formula, but who now will
know that extra amount will not he given
to them in cash. what will jt means? Tt
will only mean that you are indirectly-
you may not have that imtention but the
effect will be that —encouraging  those
worhers who have got the organisation
and the »rength in their unions to compel
the employers, when they make an agree-
ment cvery vear, to write 8.33 per cent
as bonus and the Temaining 8 per cent or
10 per cent as ¢v-gratia payment, and they
will get it in cash and nothing will go into

the Provident Fund Account ‘That is
what we arc doing. We have alrcady
begun doing it. for your information,

where we have sirength and the employer
also rathel %an risking 8 big disturbance
is forcad to come to terms

What 7+ the use of this provision then?
So mary agreements we have signed this
year Tor 15 per cent, for 16 per cent and
even for 20 per cent, where it is wiitlen in
the agrzement that 8.33 per ccnt is bonus
and the rest of it is, ex-gratia payment,
and the whole of it he gets in cash. So,
he is happy. Where have your provisions
of law gone to? This is neither an
honesty nor it amounts to promoting in-
dustrial peace. It is only » mieans whaie-
by you wrc penalising the workers for the
sins of other people who have created in-
flation and put up prices in the market.
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S0, on these principles, we are totally
opposed to it and, I hope, the Govern-
ment will re-comsider the whole matier
when it comes forward with 4 more com-
prehensive Bill and correct these loop-
holes

THE MINISTER OF LABOUR AND
REHABILTTATION (SHRI R, K. KHA-
DILKAR): Yesterday, 1 had covered
almost all the points  Unfortunately, the
hon. Member, Shri Indrajit Gupta, was
not present in the House when I gave the
1eply  He has tried to make out ; point
regarding putting some symbolie amount
in the Provident Fund Account, If he
wete to read my speech. he will get  a
convincing reply for it. Beyond that, I
do not want to add anything.

DR RANEN SEN (Birasu)- Tn 12
lation to the speech made by Shii syolit-
moy Bosu just now, may 1 hnow whether
the hon Minister, Mr Khadilkar, 1 awae
of the facy that C.IT.IT erganiwation o
which Shri Dinen Bhattichuyya helongs
has welcomed this minimum 8 33 per cent
bonus ‘and, if that iv what is the reaction
ol the hon. Mmister to that”

SHRI R K. KHADIIKAR, They ale
welcome  About the CITU orgamsalion.
just av CPIL and C.P.M.. they are
wuffering from internal contradictions. So,
these lapses ate very common,

SHRI DINFN BHATTACHARYYA
(Seramporc)’ Our main <peiker on this
Bill, Shri Mohammed I[smail, has cafe-
goncally stated that while welcoming this
BWill, we would wpe upon the Minister.
fo ai least sce that the government em-
ployees are coveied and the plea about

Piovident Fund is not rased here  Ih
Ruanen Sen has cxpressed doubt
MR. DFPUTY-SPFAKER: M1 Dinen

Bhatiucharyya, 1 do not understand you
1oday

SHRI DINFN BHATTACHARYYA:
Why not. Sir?
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MR. DHEPUTY-SPEAKER:
down.

SHRI DINFN BHATTACHARYYA:
I am »sitting down. You must hear me.

Please sit

MR. DLPUTY-SPEAKLR: Order,
please. Fven though it was irregular, I

allowed you to make a statcment, but
you want to mahe a speech.

SHRI DINEN BHATTACHARYYA:
No, Sir,

MR.
more.
on record
record. He 1
permission

SHRI DINE'N HHATTACHARYYA:”’
The ques-

DEPUTY-SPEAKER: Nothing
Whatever he has said has gone
Nothing more will go on
speahing  without my

MR DEPUTY SPFAKFR-
ton ..

“That the Bill be passed.”

The motion was adopted

14.21 . hrs.
Al L-INDIA SERVICES REGULAITIONS
(INDEMNLIY) BILL

DEPUTY-SPEAKER:
Services

Now we
Regula-

MR.
take up the All-India
tons (Indemnity) Bill.

THFF DEPUTY MINISTER IN  THE
MINISTRY OF HOME AFFAITRS
(SHRI F, H. MOHSIN)- On behalf of
Shri Ram Niwas Mirdha, 1 beg to move:

“That the Bill to grant indemmity
in resmect of the failure 1o lay be-
forec Parhament certain regulations made
under the All-India Services Act. 1951,
and for certain other matters connect-
ed therowith, us  paswsed by Rajya
Sabha, be taken intp consideration.”

Under sub-section (1) of section 3 of
the All-India Services Act, 1951, powers
have hecn delegated to the Central Gov-
ernment to make rules in consultation
with the State Governments concerned
for the rcgulation of recruitment and
conditions of service of persons appointed
to an All India Service. Some of the
rules so framed empower the Central
Government to make regulations in ros-
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pect of certain matters. Accoraingly, rome
regulations have been made from 1955
onwards and they have also been
sumended from time to time.

Sub-section (2) of section 3 of the Act
provides for the laying of all rules be-
fore Parliament for a period of not ‘less
than fourtecn dayt scon after they are
made and the rules are subject to such
modifications whether by way of repeal
or amendment as Parliament may make
in this behalf. As the sub-section pro-
vides only for the laying of rules be-
fore Parliament, the Central Government
interpreted this provision to mean that it
was not necessary to lay the regulations
before Parhament.  Accordingly, most of
the repulauions fiamed und the amend-
ments made thereto prin to the 1st July,
1967, were not lud before Parliament.
Subsequently, in the light of certain ob-
servations of the Supreme Court in a
judgment, the Central Government wele
advised that the iegulations made under
powers available in cettain rules <hould
be taken to foim an integral part of the
rules made under sub section (1) of <ec.
tion 3 of the Act and hence were reyuired
to be laid before Parliament in the same
manner as the rules we laid.  'This is now
being done in regard (o all regulations and
amendments theieto made from the st
July, 1967 onwards,

In order to validate the regulations
which were not lud before Patliament,
it was decided to undertake suitable le-
ginlation and accordingly the All  India
Services (Layving of Regulations hefore
Patliament) Bill 1968 was introduced in
Rajya Sabha. The Bill provided for the
validating of the repulations in spite of
the failure of the Central Government to
lay them before Parliament and also for
certain other matters. The Bill, av passed
bv Rajya Sabha, was pending in the
Fourth Lok Sabha at the time of its
dissolution on the 27th December, 1970,
and, therefore. lapsed In terms of Article
107 of the Constitution,

It, therfore, be¢amc necessary to
undertake fresh' lepislation for the pur-
pose. The present Bill which has already
been passéd by Rajya Sabha wrovides for
indemnifying the Central Government

o ——

T éiNGt Teorded. T T



A 1 § Regulations
(Undemmey) Bill

and its officials for the failure to lay the
regulations before Parliament and for
validating the regulations which were not
so laid. The Bil] alo provides for the
publication of the rules framed under the
Act in the Official Gazette and also for
substituting the existing sub-sectron (2)
of section 3 of the Act by a new sub-
section containing the standard laying
formula now being included in all Acts
of Parliament.
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I commend the Bill for consideration
ol the House.

MR. DFPUTY SPEAKFR: Motion

moved:

“That the Bill to grant indenmwity n
respect of the failure 1o lay vefore Par-
liament certain regulatiors miade vnder
the All-India Services Act, 1951, and
for certain others conaceed therewith

as passed by Ragya Sabhy, le taken
into consideration.”
SHR1 DINESH JOARDER (Malda):

This 15 a very impertant and serious mat-
ter. By this Bill the Government now
want to cxonerate the Central Govern-
ment as well as its officials from the liabi-
Ity of not having placed the regulat.ons
framed under the All India Services Act,
1951, on the 1lable of this Purl ment
since a very long time past. The original
Act, perhaps the smallest and the short-
est Act ever passed by this Parliament,
has only one operative and substantive
which has delegated all and unfettered
power {o the Central Government for
regulating the services of the All India
cadre officers by way of framing
tules. The only check is that these inles
should have to be placed on the Table
of Parliament for discussion and for ap-
proval or for rejection. Unless these Rules
framed under the Wdelegated power are
ratifieg by the Parliament directly or in-
directly—directly means by  discussion
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and approval or rejection—they are not
valid and have no Jegal effect. That
was the intemtion of the legisiators also.
It is clearly stated in sub-section (2) of
Section 3 of the Act thu those Rules
‘shall be laid before the Parhament' and
shall be subject to such modifications, re-
peal, amendment, eic. but the Government
has not placed or laid any such previous
rules or the regulations whatever it may
be. .

SHRI F. H. MOHSIN: Rules were laid
before the Parliament. It wag only the
regulations that were not placed.

SHR1 DINLSH JOARDER: You have
placed the Rules, not the Regulations.
Whenever you had  taken recowise to
the regulations, you had stopped fram-
ing rules....

MR, DEPUTY SPEAKER  How can
the iegulations be framed without Rulea?

SHRI DINESH JOARDER: That is
what has happeved. The Act delegated
power to the Cintral Government to
fiame rules and not 1egulations. But the
Central Government officers later on went
01 tranung regukations and astopped 11am-
ing rules. Anyway, they have not placed
the regulations on the Table of the Par-
hament previously. A verv peculiar excuse
has been put forward that it was at some
time interpreted by some sections of the
administration that, according to the Act,
only rules have got to be lad on the
Table of the Parliament and not the re-
gulations frameg under the provisions of
the Rules. So, the Government did nol
lay any such regulations before the par-
liament for such a long period.

The very stand of the Government is
wrong, illegpl and motivated. The original
Ac. delegated to the Government the po-
wer to frame rulkes. While framung the
Rules, the Government, with a view to
flouting the rights and privileges of the
Parliament and taking away the minimum
power it had, to approve the Rules, sub-
delegated a large power to itaelf 10 frame
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regulations concerning the same conditions
of recruitment and services of the All
India cadre officers. Sub-delegation of
the delegated ppwer is itself bad in Jaw
and is illegal and in fact it .was nol the
intention of the legislators of the original
Act.  But why this camouflaging re
course adopted by the Government? The
main reason was that the officers, the
high officials, the bureaucrats, who fall
under the scope of this Act and its rules
are the top bureaucrats of this country
who, in fact, are running the administra-
tion and they are even virtually running
the Government itself. They do not want
that their services should be controlled
by the legislators whose life as such  in
Parliament is temporary in naturc, where-
as the bureaucrats will stay in the ad-
ministratjon and in the Government per-
manently.

All  those officers to their be-
nefit decided that only the rules had got
to be laid before the Parliament and not
the regulations.  They sub-delegateg 10
themselves the powers of framing their
own regulations. This was deliberate, this
was motivaled and these officers had very
tuctfully  hefooled  the  Ministers  con-
ccrned and taken away the” power of
Parliament. By this way the Government
has deprived the Subordinate legislation
Standing Committee of  the Parliament
from the privilege of going through those
rules and regulations and chucking out
the illegal part of the same. It is sur-
prising that this default and failure took
place in the case of the All India Services
Act and Rules and not in any other laws.
That is why it creates suspense and doubt
in it, in the malafied intention of the Gov-
ernment and ils top bureaucrat officers.

Now we are asked to indemnify their
deliberate  failure and illegal  omissions
and commissions. This is what has hap-
pened. ‘

Now, in this connection. T am
trained to mention that even the Public
Service Commission is being flouted in
the matter of recruitment and formulat-
ing conditions of the All India services.
The Service Commission is flouted in
the matter of new rules to be framed
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under the Act for recruitment, for train-
ing, for their payments ard for their pro-
motions and other things. They ure not
consulted at all, as was the case before.
These officers do not want that they
should have any restrictions in their ser-
vices and in their movements,

But more strange is the conduct of
the Government and more  particularly
the State Government of West Bengal.
Now the West Benpgal Government are
rcported o be going to offer employment
to 17,000 unemployel boys and girls. We
want employment to be given 1o hoys
and girls. The Chief Sccretary of  the
West Bengal Government.. .

MR. DEPUTY-SPEAKER: How docs
the State Government come in here?

SHR1 DINESH JOARDER: This is re-
garding conduct of officers.

SHRI S§. M. BANERIJEE ( Kanpur):
1AS officers are thare oll  over  Indui,
they arc there in Punjab, in U.P. elc.

MR. DEPUTY-SPEAKER: You  are
cxpanding the scope anyway.. .

SHRI DINESH JOARDER: The Chief
Secretary to the West Bengal Governmont
has very recently announced thatl in cases
of all employment in West Bengal Admi-
nistration all rules and regulations pow in
operation will be siopped and made in-
operative. We want thut employment should
be pgiven to all unemployed, but not in
this way. In the West Bengal Government,
whatever the post may be, from the Se:-
retary down to the Lower Division Clerk,
the rules and regulations will be made in-
operative. This is the statement made by
the Chief Secretary. The Government's
top officers are inspiring the other offi-
cials and bureaucrats, in violating their
own service conditions.  This is the con-
duct of the ruling party, its bureaucratic
officers and also their associates.

This is only due to the present set-up
of the Government. This is due to the .
present set-up of the capitalist form of so-
ciety. This is due to the ¢ontinuation of
the same old colonial and  imperialistic
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type of administration which we have in-
herited from the Britishers. This is what
15 going on in our administration Unless
this is changed and completely overhauled,
nothing tangible will come out, no tangi-
ble benefit will be derived from the aimi-
nistration. The top officials and the 1op
burcaucrats will be going on flouting the
rights and privileges of Parhament and
they will do  everything according to
their whims. These bureaucrats have no
hnowledge of the missings by the sufferings
and theia aspirations and they have also
no feelings as to how our wouniry could
be 1ebuilt.  So, unless the people™s repre-
sentatives are allowed to function and have
say in the administration from the block
level to the Central Sccretariat level, and
unless their control iy established over
the administration, this bureauciatic con-
tiol of adminisiration will never fetch any
benefit to the socicty and all these big
slogans like Garitbw Hatao or Behane Hutao,
socialism etc. will all end in smoke if
these bureaucrats are given such powers
to flout the provisions of laws made by
the elected representatives of the people.

1 want to submit that unlkss these
rules and regulaions which were not plac-
ed on the Table of the Housc are p'aced
on the Table of the House again and
we have an opportunity to go through
them, discuss them and reject or amend
or repeal them or approve of them, this
Bill should not be passed at this moment
s0 hurriedly. We must be given powers
and an opportunity to scrutinise whatever
rules or regulations were framed by Gov-
ernment regarding the conduct of the TAS
and TPS officers but were mot placed on
the Table of the House. First we should
have the scope to peruse them and dis-
cuss them and thereafter this Bill may
be considered and passed by this House.

Lastly, T want to point out that the
Bill seeks only to indemnify what has
happened, But there is a technical irrre-
gularity in this Bill. This Bill secks only
to indemnify the Government and their
officials as described in the Title of the
Bill, But it has not been described as an
amending Bill as such, becauss the word
‘amendment’ is not there. But the main
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purpose of the Bill is to amend a section
of the original Act. Even though it is not
an amending Bill, yet in clause 3 it sechs
to amend some wvital provivions  of the
origina] Act. This is uregular and not i
proper form. So, this Bill  should full.
Either Government should withdraw the
Bill or it should be rejected by  the
House.

SHRI 5. M. BANERIEE  (Kanpui)*
First of all, may I have your guidance,
Sir? 1 have read the proccedings of the
other House....

MR. DEPUTY-SPEAKER Befoie he
goes on with i, may 1 draw his attention
o onc matter? Accoiding to our rules,
the proceedings of the other House cannot
be quoted here. .

SHRI S. M.
quoting. ..

BANERIJEE: T am not

MR DEPUTY-SPEAKER-
also to reference to them.

It applies

SHRI S. M. BANERIJEF: I am guoting
only what I have rcad in the newspapers
It was said that this Bill had been dis.
cussed in the Subordinate I egislation Comg
mittee of the Rajya Sabha in 1969. There
is a Committee on Subordinate leisla-
tion in the Lok Sabha also, and T would
like to hnow whether this was discussed
by them also and their views were also
obtained. I shall start iny speech afier
getting confirmation from the hon. Minis-
ter on this point because 1 shall base my
argument on that.

MR. DEPUTY-SPEAKER: Would the
hon. Minister like to reply to this?

SHR] F. H. MOHSIN: T do not
think that it was discussed by the Sub-
ordinate Legislation Committee of the
Lok Sabha. It was discussed only by
the Subordinate Legislation Commitiee
of the Rajya Sabha and report was sub-
mitted on 19th August, 1968.

SHRE S. M, BANERJEE: Then, I
rise on a point of order. This Bi_!l
looks very non-controversial, but it I$
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actually a very controversial Ball, be-
cause by this Bill, Government are going
1o excuse the defaulting officers of the
defaulting Government and pive them a
clean chut for whatever they have done,
which might have resulted in immense loss
or immemse hardship to a Government
servant. So. | would seek your guidance
in this matter, namely whether this Bill
should also not be discugssed by the
Subordinate Legislation Committee of this
House before 1t 1s taken up here for
discussion. Otherwise, it will be gross
discrimination against the elected House
I would like to get your ruling on this
point.

MR. DEPUTY-SPEAKER: This iy
only a matter of procedure. Before per-
mission was given to the hon, Minister to
introduce this Bill and to move 1t for
consideration, this should have been
taken care of, 1 do not &now how the
hon, Member can stop it at this stage.
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SHRI § M. BANERJEE: This can
wait for a couple of days and can comc
wp after that.

MR. DEPUTY-SPEAKER: 1 am
cpacerned only with the procedure just
now. | am not concerned with what is
mare proper or what 18 not so proper.

SHRI DINESH JOABDER: But the
procedure cannot take away the inhercnt
powers of Parhament.

MR. DEPUTY-SPEAKER: 1 think
that it is with the leave of the House
that this Bill has been introduced here

AN HON, MEMBFR:
pussed by Rajya Sabha,

It is a Bill as

MR. DEPUTY-SPEAKER: 1 am
sorry  TL has been brought to this House
after the Rajya Sabha has passed it, by
teave of the House.

His point should have iaen raised at
sthat time,
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SHRI §. M. BANERJEE; | am comuing
to that.

The moment this Bill was introduced
in the other place, as | read in the pews
papers, some members of the other
Housg, as I read in the newspapers, rais-
ed certam objecuons, They not oaly
discussed it in  committce but weriam
amendments were moved and accepted by
Government. Why should this House be
reduced to a postmortem House?

SHRI F. H. MOHSIN:
Bill which was discussed,

It was not this

SHRI S. M BANERJEE‘ 1969
“SHRI F. H. MOHSIN. It was the
former Bill.

SHRI § M BANERJEE' This 15 an

amendment to that,

SHRI F H MOHSIN: There are some
changes also in 1t Formerly anothe:
Bill was introduced, It was passed in
the Rajya Sabha. Then it came to this
House. The Lok Sabha was meaawhile
dissolved and the Bill lapsed. Again
a fresh Bill was introduced in the Rajya
Sabha and it wa, passed by the -Rajya

Sabha. It was the earlier Bill which
went through that process referred to by
the hon. Member.

SHRI § M. BANERJEE: The Lok
Babha is not going to be dissolved tomor-
TOW,

SHRI F. H. MOHSIN: It was the
earlier Bill which was discussed &y the
subordinate Legislation Committee of
Bajya Sabha. Tbe yeport was submitted
on 19 August, 1968. Some of the recom-
mendatjops made by that Commitige have
been taken into copsideration.
already beep taken up in the B f.

SHRI S. M. BANERIEE: Tuip-Bill
Bas been “hrought formand becayge.of sho

chsexvations made by -the Supseme oCeurt
in warious judgments. My earnast guse-
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tion 1> why the Subordinate Legislation
Committee of this House, which coasists
of hon. members of this House including
eminent lawyers, should be completely
ignored Can we not wait for two or
ihree days and give an opportunity to
the members of that Committee? What
is the hurry in this® We are continuing
ull the 22nd.

MR. DEPUTY-SPEAKER: ] think we
ar¢ misconceiving to some extent  the
functions of the Subordinate ILegislation
Committee. When a Bill which has been
adopted by this House cmpowers the
framing of subordinate legislation, that
Commutlee will go into that question . .

SHRI §. M. BANERJEE: With your
permission, 1 wil] read from the proceed-
ings of the other House.

MR. DEPUTY-SPEAKER: We arc nol
concetncd with that. The other House
will do anything according to iis wisdom.
We shall be functioning according to our
understanding,

SHRI S. M. BANERJEE: I it contend-
ed that all the wisdom is contained in
the other House?

MR, DEPUTY-SPEAKER: We are not
concemed. Let us not say anything in
praise of them or anything to run them
down.

I think he is aware of the powcers and
runctions of the Subordinate Legisiation
Commitiee. It will go into the question
whether the subordinate legislation mea-
sutes Yramed arg in keeping wilth the
principal Act adopted by this  House.
Here it is not a question of a subordi-
nate legislation io be gone into by the
Committee; it is a Bill,

SHRI R V. BADE (Khargoue): All
* fules mad tepulations pre framed by Gov-
orawsent. Théy have not been  placed
‘twfore the Subordinate Iegisiation Com-
maiftee. As & matter of fact, they ought
to-fisme been. By this Bill they are in-
*denisifying . goverament officiels from ull
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consequences arising out of the omission
to lay these rules and.regulations before
Parliament. They are now saying that
all these rules and regulations shall be
deemed to be valid.

MR, DEPUTY-SPEAKER: 1 have seen
his point. I think we are somewhat con-
fused over the whole thing.

SHRI N. K. P. SALVE (Betul): Quite
a bit.

MR, DEPUTY-SPEAKER: Here is a
proposal from Government in the form of
a Bill to validate or indemnify govern-
ment servants from the consequences flow-
ing from the regulations which were not
laid down on the Table. That is all. We
are not going into whether these regula-
tions are in keeping with the principal
Act or not.

SHRI DINEN BHATTACHARYYA
(Serampore): Indirectly we are doing that.

MR. DEPUTY-SPEAKER: Now, it 15
up to the House to decide this question
You are fully at liberty to cnticise tle
Government for bringing this Bill to in-
demnify the officers from the consequen-
ces of certain regulations. It i» up to
you and it is for you to decide.

SHRI S. M, BANERIJEE; You are ab-
solutely correct. That is our job But
the whole question is, this particular Bill
was passed in 1969. Why was it referred
to the Committee for discussion and even
amendmenis were moved there? T want

an answer from thc hon. Minister nnd
nothing elsc.
MR, DEPUTY-SPEAKER: Do you

want to reply to that?

SHRI F H. MOHSIN: T am not aware
of the reasons why the former Bill was
referred to the Committee. We are ut
present concerned with the present Rill
About that, you can ask any question.

MR. DEPUTY-SPEAKER: If 1 under-
stand his question, why did you agree that
this Bill should go to the Swbordinate
Lagislption Committeo?
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SHRI F. H, MOHSIN: This ‘Bill %has
_mever gone to the :Subordinate Legislation
Committee. i
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SHRI §. M. BANERJEE: Not this Bill;
1 mean the 1969 Bill. (Interruptions).

- MR. DEPUTY-SPEAKER:  Order,
please. I am trying to understand him.
- I am myself a little bit confused, because
there are certain things relating to-some
other Bill and then we are talking on
this Bill. I myself am caught by sur-
prise, That is my confusion.

SHRI F, H. MOHSIN: This Bill is of
1972. This Bill has never pone to any
Subordinate Legislation Commiltee, either

. of the Rajya Sabha or of the Lok Sabha.

SHRI S. M. BANERJEE: 1 am talking

of the Bill of 1969. This flows from
that Billl. Can he deny that the 1969
Bill was the same one as this? Is this

not the same Bill, or is it an amending
Bill whether in' relation to tbe other
“Bill?

SHRI F. H, MOHSIN: The recommen-
ations of the Rajya Sabha Committee were
taken into consideration while formulat-
ing this Bill. That is all.- (Interruptions).

MR. DEPUTY-SPEAKER: I think the
position is clear now. The Bill before us
now-is as it is; it is the Bill of 1972.
Whatever they did or did not do before
this, we are not concerned. If you bring
in everything now, that will be leading
only to confusion. Now, Mr. Banerjee.

SHRI S, M. BANERJEE: I am not at

MR. DEPUTY-SPEAKER: Then do not

i

SHRI S. M, BANERIEE: Really, I 'am
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Secretary, Joint Secretary, Deputy Secre-
tary or ‘anybody els¢ bn the other ordi-
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" nary citizens of the country or the Gov-

ermnment employees. It is said that now
these rules will be laid on the Table of
the House.

Clause 2 of this Bill says;

“The Central Government and all
officers responsible for the laying of
any regulation made before the com-
mencement of this Act under or in
pursuance of any rule made under the
All-India Services Act, 1951; are, and
each of them is, hereby freed, dis-
charged and indemnified from ond
against all consequences, whatsoever, if
any, incurred or to be incurred by
them or the Central Government or any .
such officer by reason of any omission
in this behalf to lay such regulation be-
fore Parliament and every such resula-
tion shall for all puposes be deemed to
have been duly laid before Parliament
ang shall have effect and shall be
deemed always to have had effect
accordingly.”

This will be taken as laid retrospective-
ly. I give a bright instance to you. The
Supreme Court recently gave a judgment
in the case of the Government employees
who participated in the strike as tempo-
rary employees. The Kerala High Court
gave a judgment in favour of those:- em-

_ployees and they were to get arrears of

pay and allowances for that particular
period. The Government went in appeal
to the Supreme Court.  The Supreme
Court, in its wisdom, upheld the judg-

‘ment of the Kerala High' Court. Bven

after that, rule 5 of the Temporary Ser-
vices Rules has boen amended by this
Government shamelessly,



is contempt of the Supreme Court, ihey
that the Government has got a right
frame rules and amend them; it was not
an Act of Parliament. They have con-
fempt for the Supreme Court and ifs
judgment and amended this rule and thus
ied the wages of 4,000 Central Gov-
ernment employees. If somebody did
1ot pay the wages, we may have gone to
Court for non-compliance of the court

We cannot go to the Court after the
ing of this Bill, These rules have
got been laid here; T ask Mr. Mohsin
fo let me know. We took it up with the
Cabinet Secretary in the JCM. After the
bistoric announcement of the hon. Prime
‘Minister when she came from Latin Ame-
ica and granted a gencral amnesty fo
he. Central Government employees, every-

wages remained unpaid. The services of
4000 Government employces were termi-
d in connection with the strike in

Wiolence, stone throwing, damaging office
building, etc. Following instructions that
h persons should be prosecuted for
these offences, the departments did not
;': osecute those persons but some of the
ifficials were vindictive and they took ihe
fecision not to pay them their wages
nst the wishes of the Prime Minister.
fe hailed the decision of the Prime Min-
in the House and outside. As 1
, some employees went to the Kerala
¢h Court and won the case. We
ently waited for 90 days to see whe-
ther Government went to the Supreme
Court in appeal. With meagre resources
je fought in the Supreme Court and the
eme Court also upheld the judgment
of the Kerala High Court. Still  after
rule 5 has been amended with effect
rom 1965. T ask Mr. Salve—I am not a
wyer, he is an eminent lawyer—whether
{ is rape of justice, rape of democratic
raditions? Will it be too muich to say so?
wrote a letter to Mr. Mirdha and also
he Prime Minister, not for me but for
hose 4,000 unfortunate fellows who were
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excused by the Prime Minister. Still the
Government shamelessly amended the ser-
vice rules with effect from 1965. Todayv
we are against it still. '

Then again, some officers may have
arrested some people wrongly under the
DIR and placed them under detention for
years together. Supposing the Supreme
Court in its wisdom releases somebody and
passes strictures against those officers for
wrongful confinement or for illegal deten-
tion, nothing will happen to them; he
goes scotfree undeyr the shelter of this
Bill. I am all praise for TAS and IPS
and have nothing against them personally.
But some of them have done wrong things;
this House must be sovereign and dea!
with them. Suppose we have taken a
decision against some officers. Did we
not reprimand a particular officer here for
giving some wrong evidence before the
PAC? Did we not haul up some police
officials for doing something wrong with
MPs? Did we not ask Mr. Karanjia to
appear here and reprimand him for pub-
lishing something against an hon, mem-
ber of this House? So, when it comes
to us, we are touchy and we take action.
But when it comes to some others, what
happens? This Bill should be properly
discussed as to what should be indemeni-
fied and under what circumstances the
defaulting officers should be indemenified.
All these have not been decided. This is
a blanket provision that whatever be the
circumstances, he will not be held respon-
sible.

I oppose this Bill because it is mot as
innocent as it looks. T would request Mr.
Mohsin not to ask the House to pass this
Bill immediately. Let the opposition
members and some senior members of the
ruling party who are lawyers sit together
and discuss it. Sir, some of the ofiicers
who did not implement the policies cf the
Government are today our Ambassadors!
Some officers who connived with the
American imperialists in so many things
have been sent to America on high jobs.
If Mrs. Indira Gandhi is serious about
implementing the manifesto on which she
won the massive mandate, we should help
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only those bureawcrats who help us m
shaping the destiny of our country, not
those who depnved a handful of Ceniral
Governopent employees of theyr legrinmate
dues That s why I this Rl
Ibat pajtcular rule which was amended
from 1965 has not been placed oefore
Parhament 1 charge this Goveinment
with contempt of the Suprems Court and
misleading the House by not laying it on
the Table of the House

*SHR1 E R KRISHNAN (Salem)
Mr Deputy Speaker, Sir I nse to say
a few words on The All India Services
Regulations (Indemnity) Bill, 1972 1 am
thankful to you for giving me an oppo
tunity to participate m thus debate on
behalf of my Party, the Dravida Mun
netra Kazhagam

I would m the very beginnmg say that
I oppose this Bill It 13 mcumbent on
the part of the Government that they must
place on thc Table of the House all the
rules and regulations framed under an
Act, which will enable the Parlrament to
scrutinise them to find out whether they
have been framed within the powers given
to them under the Act zitd  whether
they have exceeded the powers granted
to them under such an Act  This House
has constituted the Subordinate Legsla
fion Commutiee 1o do this important work
It 1 not uncommon that such iules and
regulations are placed on the Table of
the Housc long yeary afler the enactment
of the relevant Act

The rules and regulations framed under
the All India Services Act, 1951 concemn
thowsands of Central Government emplo-
yees Though these regulations framed
under this Aet have not been placed
before this House for years and years by the
concerned Officers, thewr future to do thus
is sought to be indemnified through this
Bill It does not sod here. It 1 also
stated in the Bill that svery sueh regula-
tion shall for all purposey be desmed to
have been duly lsid before Parliament

*The orginal spesch was
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and shall have effect and shall be deemed
always to have had effect accordingly, Sir,
this procedure 18 a dumgerous pottent for
the functloning of democratic mstitutions
in our dotntry By indemmfying the faul-
ure of the officials, the faiture 13 not only
being condoned but it 1 also not ticeled
as a falure Sir 1 have no hemtation In
daying that ttus 15 showmg complere dis-
regard to this House

What 1s the basic necessity for brg
ing forward this legislation? From 1951
to 1967 the i1egulanons framed und.r
this Act were not placed before  this
House The Government are conuoang
this fatture on the part of the officials It
1 all nght But I would hke to hncy
whether the Goveinment will come for
ward to condone the failure on the part
of other officers alse, if they have failed
to place on the Table of the House th.
regulations fiamed under some other Acts
If the Government do not come foirward
to do that then they will be accusd of
bung disttimunatory Will it be just and
piope1 if one section of officers 1 granted
mdemmty and vome other section refused
such indemmuty?

15 hrs

As this Bill n ity present form shows
complete disregard to the Parllament as
the Parllament 1n sought to be bypassed
T have to oppose this Bill It 1 wrong on
the part of the officers to think that
there 18 4 distinction between the rules
and the regulations Without rules, can
there be regulations? When the Govern-
ment place before the House the rules,

mistake another serous mustake 1 boing
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With these words. 1 conclude

ot AW WY W (quet) IR
wirea, &9 faw & Avew & @9 F oy
o & ag som awgar g fF e
R oA Ay & @ e @ oS
fawdr, o faw # so & af war
| & ag W FaeTe R 9 TN &
T TEA BT AN WY 4O AR KT
®T q AT foee 3 A B a7 TpEes
w7 frrr ot T BEeEr #Y s
ve 7 T wr-few fmr S ol
1 g fovmr wwed g—ar samEr
gafig gr | X awar g e @ wr
faer @er fawrer &, A o @gTAST R A
wN gy g ¢ fF W owimgfen
Gi~te §, § afwdfer o @@t @
Wy | arfgTReE ® IWRA 9T WY
it 1 CeATaRE § At ag e
o R W AT W W
o @ o AR EH A AT A g,
v o § o W g
Ay Ay W W w3 SR
TETd wafay ® o1 F@ &
‘P wrfrarire & wwy o e I
o ww fowr @ ww fer X
wETgAT ORI | FU RS
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¥Ry g ateR ared, foer far Yy
sty Weley e X § ) o b
o & ar ot aw Pl oy 8 o
Ryt xofle wd frerer o §—
gy aer g gy A—

“Where a regulation, rule, sub rule bye-
law etc framed in pursuance of the Cons-
titution or of the legslaine function dele-
gated by Parhament to a subordinate
authority 1s laid before the House, the
peniod specified in the Constuution or the
relevant Act for which it 13 required to

be laid shall be ocompleted before the
Hoose 15 adjourned sme die and later

prorogued, umless otherwise provided in
the Constitution or the relevant Act™

W %1 B TEV a1 9 e faAr
T ® T T, Afew fow wR &
TR & A W I AR 9w
THW ¥ SR AT SRaTf@r
& AvmE ¥ B w a1 s™ FT
forgr 3% g wrRd <@AT ey @1 o
A W7 & o ST gArd §TAA
WA & WY R §—

“The Central Government or any such
officer by reason of any omission 1 this
behalf to lay such regulation before Par-
lament and every such regulation shall
for all purposes be deemed to have been
duly lad before Parhament”

WA WY O QAT WEAWR qmr
gk & fore & A &Y 7 @ fr A Y
dam 7% var o Wi wrw & 2 Bregw
firar T B w9 & 9@ e oY offr
AT § W wE F e wem
qr T 7g A ¥« qar de Kw W
& qar T an Wiy § fe 3w
A ¥ v 3% am g @t ol
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[ g% =% @) MR DEPUTY SPEAKER Mr Daga,
K ¥y a2 T0 a0 0T oiv Ty g o oot falling about the rules

g fis T AT ¥ ok arc afee afa-  SHRI M. C DAGA Wo are tallung

Ww W A Wy W e femar @
g W& T 9 Wy feemar, qEd
W w91 7 W ’Rear sRag aar
Taemar fa afafas qar af=n w2t &,

™ fou &ow, opmew ot fase oY
g & & daa o wW wifEd 1w
foife & g g s femman -

“The Commuttee feel that reasonable
construction of words ‘“4g soon as may
be” used mn the Section should be that
there may be a ume lag The Commut
tee, therefore draw the attention of the
House to the dclay that has taken place
mn the present vase  The ¢ omnuttee wisn
to emphnsize m this connucion that the
Government should tihe the wery furst
oppoitonity of plicing, tht Rules Re,uly
tions etc on the Table of the House The
Commutlee 1ccommend thit in futine the
Minmnter while laving the rulevamy 1ules
on the Table explumng 1o the House any
delay which mn have occanied mocomy
Jying with the terms of siatuies und thewr
normal nterprelation a5 mdiate 1 above’

This 18 para 12, First Repot (Fust Tok
Sabha)

I A A A 4T AT AV
oi1q F1 sa1q faoma fr maawes vs A,
st oaftegfer gdaita, ¢ & 7 A
Af & wAEE w20 P Fg
gl—

‘It 15 surprising to note that it should
requite so much time—which m  some
cases, has been over 4 year—for Govern
ment o place these ‘orders’ on the Table.
It should not ordinanly be necessary for
Government to take more than 7 days aftex
the publication of fhe rules n the
Gaelte to lay them on the Table ™ -

dfrwr Qar 7t gmr 1 A
T & wew F e ¥ 5 g
..

about regulations, not abowt rules But
the Committée has already drawn the st-
tention regarding regulations also The
Commuttee on Subordinate [ egisldtion 18
entitled to examime those regulatons But
they were not placed on the Table of the
House and, thirefore, the Commiltee
falled to examine them

%9 1 97 waAa g0 T ey
—arés & A1 dfwafer a2,
IT F FT IT vAlaiey nA=-E
TT ORISR ZOTT

SHRI R V BADE In the Statemcut of
Objects a1d Rrasons 11 s mentioned that
the roles 1lso ynclude regulations

MR DEPINY SPFAKFR That s
what thty siwy It 18 therr point of view
that the Al Indiy Suvices Act of 1951
speaks only of the rules to he laid on the
lFable of the Hous. not of the 1.gula
tions Now 1t app.us und the Govern
ment has discovercd— whatcver 1easoms
they have 1t 1s for them to give (hose
reasons —that this 33 not 1epular 4,
therefore they want to make good by
laymp the rules now but at the same time,
they want to grant indemmity in respect
of consequences thit might flow fiom
the action taken undet those regulations
which were not placed before the Houss.

S AN G AT AT JAT
Y § ¥ 39 A fovz weft & Ry
T T TEY T AT § W T a7 off s
g g 5 foer for onfesl & afy
<t §, o ¥ fawrs o0 ¥ v wd-
ar Wt & 7 fagR  arfearde W
s fon 8, o gl ara Wt aft
mr wk § I ¥ fearw wr sy
g5 ? gurQ aifede Afoetma wheldt
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& QAT Wrw w1 s feenar § AT
agh w% =T ¥ fv 1970 ¥ o ww
afeerer g wifgd &, & 1972 7 7o
1971 & gU

MR DEPUTY SPEAKCR  You hawe
made your pont already Why make 1t
long?

ot A Ty EAN Fry F
m |

| §79-

oft 9o Yo w¥ (WTT) LT
oy wgreT Wt wrw yfean afadw
T (R fEEY) faw 1972 W
A W AT & ATAA q@wr § A S
fedw svarg 1 wrovr @ 2 s foren
fogfarm goamy dova v
1951 ¥ ot fawr 98 gwr @ IR
hax L i

According to section 1 (2) of the All
Jodia Services Act

o all 1ules made under thus secion
shall be laid for not less than four
toen day« before parliament as soon as
possible after they are made

et g7 ¥ ol A% TR T
7@ @ A7 97 grEHE § wew maT ar
R FH—

mtmlatmqsmmehdedlnthal’m

A w7 wEAEAA WY Q& aEY o ¥
WYY Wekw WE WA ¥
fawre wgr 1

That 1 regarding ruies and not regula
tions.

AT WIRT WIE WEAATH O
o % ¥
‘As however the regulations form
an mtegtal part of the rules i was
felt that 1t would be appropriate to

l1y the repulations before parliament
So they have dmited this

w2 gr€FE 7 TAF T AN a7 Aow
9Zr fy #5w g1 WEME ¥ w1 W
o ofeame 3 s Ew

ASLCIIRE L S B
It hag got no force of law

T #1w Fi7 7 T Waww ¥ 77
T Adr ) s gfaar AfEwmw
awE ¥ fewar §

“The Central Government and all
officers responsible for the laymmg of
any regulation are and each of them
18 hereby ficed discharged and indem
nified from gnd agamnst all consequen
ces whatsocver, if any incurred or to
be inwurred by them or the Central Gov
ernmunt or any such officer by reason
of any omision m this behalf to lay
such repulation beforc parhament and
every such reculation shall for Wl pur
poses be decmed to have been duly laad
before Parliament

7g AT A TH

deemed to have been duly lad befare

Parhiament

ag e foeew awr Sovw &
Taw qg ar wrar wgY o @ 66 w5
W ¥ wew § W o S ¥ e
g1 eifr & swwer g 5 wEw
7 ot ferer wam 3~
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0 1

[ g% w2 v

decmed to have been duly laud bufore
Parliament

-ﬂﬁi‘wwmtl 2 g8 T
e Wiretr ¥ e O -
wtr ¥ v AW A g A &
ARy g § ot Iffew § 1 wowT It
fezrdfzs x@ee ¥ar T & 0

wE gEa e § 14 oA &
aary 30 e wx fegr w13

.. A1S Regulgtions -

of parliament while it is in session for
a totll period ol' 30 days”.

qx&ufﬁm&mwmu’m
feq @ SRt & 1 vawr A
¥ fr spriet ¥ forrlt. wferat o &
mi‘l&mﬂt#‘tﬁxﬁm#z‘aﬁ
e W aeEr A jamEt &
l«ma‘zﬁmaﬁwmgﬁm
Fow & | v wrex w0 oA
Wy ? i d fr it aw
<t aferat g€ &, foet T 9z A Ay
8 W 3R S won Wy
LRI R AL R
¥ wew § | gPeaw wriw wfaw, ifeww
aakuT wfaw  wew Whwe I 5w
# e ag oY grew & wrwR Y any
¥ @ g e ¥ e fe
sfegw Grvee wfaw (Y) o miede
Few dar f5g 24 frgare Sy o

Undemnic) B4 . s

20 AT W TR T 1®ag
Ty W e w30 G
v AR &1 F wmen W A
w7 fasr ared oy o2 3 T AwEy
ﬁﬁm-ﬂ#%ﬁggnw W
e M ST v § 1 anf agw
¥ W mww T ar fe aANERe
W&mﬁﬂ%mﬁmm{m
mwcr?hﬂﬁﬁmzrﬁm
wﬁcﬂmfvmmwﬁ
goT £ dfew F wwwar § awe v
R EE RS
wTEA AW TR § ¥ W AT O
¥ waifere 3fosdnmr w30 & oy
% @ anfie agi a7 e feay o
% fs s-v A vew § o0 v Ew
¥ wrew Ay e WRwE SR
wmpa § fomd at % 9§ g
qfen & | =@ T W mage
FC AR | A FORTC ¥ IAAT
g 5 vg ¥@ faw 9wl & a1 onew
Srare o %t o Y § S AR
T <& st foe va® e Frre e
I1q | _

vmﬂ‘!%im@ﬁr._m
@M E |

SHRI N. K. P. SALVE (Bmll) lwal
desply enguished .. what - El:ri .Banerjes
said about the 4000 employees from Ke-
ralamdthunwhylhlwd;eidudtn
mkua!ewwm A

'SHRI'S, M. BANERIEE: Amarﬁr';e-
discussed. this notification -on the: Mﬂ-

25th July 1972 in"the JCM. The j

mmnmmhnﬁmw

nath vs. the ' State, The case wey "ﬁ’&
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nomeotthaemployusofthe&nlral
Ggveroment in Kerala went to a  court
of law saying that under the present rules
they were cnitled to one month's wages
gither in Heu of notice or they should be
ulldwed to work for one momh hefoe
thgy were actually discharged and the
High Court upheld this. The Government
went in appeal to the Supreme Court
which also opheld the judgement of the
High Court. Even afier that the Govern-
ment carme out with a notification amend-
ing ntroepectwely saying that unless they
demand, they will not be pakd. That is
the case You can check it.

SHRI N, K. P. SALVE: The vested
right of the employees was circumvented
hy giving retrospective effect to a regula-
tion that was not laid on the Table of
the House. If it is a phenomenon, it iv
u feature which has anguished me. =

1 do see the rationale of the Bill he-
cause we cannot, and, | am sure, every-
one will agree that we cannot allow those
officers who in a hona fide belief acted
under certain regulations though  those
regulations were not placed on the ‘luble
of the House and for nonplacing of the
regulations they were not responsible, hut
officers somcwhere-else whose responsibi-
lity it was. But the officers who acied
under a bhona frde belief under those
regulations cannot be ponalised. Therefore
if the Parliament purely afforded protec-
tion to the bouna fide arts of the officers
who ucted hona fide under some realn-
tione which they thought were  validly
passed repulations, ] think the rationali-
ty of the Jaw under those circnmstances
could never be questioned and to that
extent primue farie the legislation appears
to be innocuous and to my mind, it ap-
pears to be well colled for.

But there ure cerfain aspects of the
matter whnch Mr. Mobsin should pigper-
“ly appreciate and reply. We do not want
to lay, down dangerous procedents in this
"House 'whete under the garb o condon-
fng bona fide acts, we must not afford
proiaclmn to mala fide that might buve
been tgldns place. It is in that connectian
I want to say a fow things which, I hope,
Mr-m-ﬁﬂmhumtoﬂﬂy
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The first and foremost 1 want to find
out from him is: ‘what sort of g Minidtry
he is running that they drew a distinction
between® regulations and rules. Times out
of number, under hundreds of statutes.
rules have been made and  regulati
have been made und withowm fail, all o
them have been laid on the Tale of the
Homse and we. had an opportunity to dis-
cuss them. But how did it happen that
in respect of this only, there was a
lapse? He will have to explain the cir-
cumstances.

Secondly, we are agrecuble to  giving
the indemnity to the hong fide acts. But
Mr. Banerjee said—he is correct—is it
fair that we should be denicd an oppoi-
tunity 1o debate those rules?  Surcly we
are willing to indemnify whatever acts
have taken place, but this Section goes
a little further and it says certain things—
there is @ fiction in this—to the effect
that for ull purposes they shall be deem-
cd to have been duly laid before Parlia-
ment, That measns, without having been
discussed, this would be deemed to  have
been approved by Parliament. This is a
situation 1o which we are mot agrecable.

Sir. I am not now going into  the
merits o1 demerits of the rules. 1f they
are good. that iz all right, we will accept
and pass them. We are only willing to
condone and indemnify those officers who
have acled boma fide, 1In repard Lo the
1ight which we have got as Parlinmenta-
rians to discuss these rules, we are cer-
tainly not willing to barter away those
rights under any circumstances. On this
point whether this woulkd amount to bat-
tering away our right in any way. I hope,
Shri Mohsin will try 1o satisfy us.

I am sure we will have an opportunity
to discuss those rules and  regulations
and T am sure that he will say thai the
intention is not at all to deprive us of
this right. Our intention is only to ensure
that the right of this avgust Hous 1ipre-
sentatives of the people, shouki not  be
taken away while protecting their inter-
csts which he wants 1o, protect, If the
interests of hurcamcrats iy important,—if
it is important because they have to run
the administration, equally important iy



267 A 18 Regulations

[SHRIN K P Salve]

the interest of the Honse I would hike to
know how he 1s going to protect the in-
terest of the House That 15 my submis-
slom,

wto Wy (T afior) : SuTeTR
"@W:fwﬁwwrmﬂifW'
ndfmamdr e AW F
AT Y AET@Er w, 9w
S J[HT I qHT WO wiemr
¥ mgT 7 I FeT A T R oAy
¥ o g faerd i oamEw w1 Ay
BT g% |

ur & favndy o F Wy #@y
WY AT WY W WX T AW qEqT
F wiaviy &1 oY GAT | I Y A€ 6y
97 F7 AW Car s o R g faer
w47 AywE TR ¥ oW WO
=ifed | =T & wwew favia Y a7 faar
e 27 fa=r wY o Qo1 foar o <@T AT
7% § BN W Tg weAwT T FTAT
anfed ar fr gw #1 walfene sfaemrm
A Y WoT W19 | IW ®WT ATEW
7% A4 ®T qF FHT 99 9 q9W ¥
M fF w faw w1 e A
¥ oeT Awmr Wfgd |

St TET F WYy wrew & qur fe
far wftmfat & mfm &t = &
fawme #7 orew foar w1 qEd
ATy gTR ¥ W a7 sravas awemr
fr for ait & vorfart o @ o7 @
o T e a1 gw R ST s WY
T T FAT gy faed o @ W
o F e W AT X
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o @ el wa Y wreAn f oW
farer 7 e F3EY H AT W 1 T
¥ wré WY gAY Ay Fo Tifgd
arfr ag fawr v awg & frAc ST &
wF G & HTEA AT |

SHRL M. RAM GOPAL REDDY
(Nizamabad): Mr. Salve hag provoked
me to speak. He used the word bureau-
crat Officers are comung from the same
commumty from which we are coming.
They are Mr S M Banenee's kith and
kin

MR DEPUIY-SPEAKLR Ths =
somethung whuch has nothing to do with
the present Bill

SHRI N K P. SALVE: Ig ‘burcau-
crat’ a non-Parliamentary woid I would
like to know

MR. DEPUTY-SPEAKER We are
not hcre to discuss  about  bu.eaucrats
let the hon Member come 1u the Bill
now

SHRI N K P. SALVE: I referred to
the Government officialdom by the word
‘bureaucrat’.

SHRI M. RAM GOPAL REDDY.

liament, and pot a matrimonial bureau
where marriage alliances are arranged..

MR. DEPUTY-SPEAKER: That has
nothing to do with the Bull
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MR. DEPUTY-SPEAKER: The hon.
Member has nothing to say on this Bill.
So, he may Kkindly sit down. He hes
nothing to say on the Bill. He is say-
ing all sorts of things which are irrele.
vant.

SHRI M. RAM GOPAL REDDY:
Shri 8. M. Banerjec has said....

SHRI S, M. BANERIEE: Let him
not waste the time of the House by
referring to it now, but ho can tell me
all this outside the House.

MR. DEPUTY-SPCAKER: If the hon.
Member has nothing to say on the Bill,
he may kindly sit down.

SHRI M. RAM GOPAL REDDY:
Since you have called me....

MR. DEPUTY-SPEAKER: | had.
called him to speak relevant things, not
srelevant things.

SHRI M. RAM GOPAL REDDY:
Afier all, we have passed the Bills and
they have heen enacled, and the rules
and regulations are only the subsidiary
products of the Acts, If with good
intentions somebody thought that the
method that he had been following was
the proper method and then the court
had pointed out....

SHRI S. M. BANERJEE: May I point
out, Sir....

MR. DEPUTY-SPEAKER: Let the
hon. Member have two or three minutes,
and then conclude. Let mot Shri S. M.
Banerjee interrupt now. I shall control
the hon. Member.

SHRI S. M. BANERJEE: I do not
want to say anything. I only want your
guidance. Can you mot tell the hon.
Member that even if he does not speak,
he is still entitied to his allowances?

MR. DEPUTY-SPEAKER: Now, let
the hon. Member conclude,

SHRI M. RAM GOPAL REDDY:
There are ¢0 many Acts that have

been
passed by Parliament. In good faith,
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the officers have got their own type of
explanation and they have been work-
ing these rules and regulations, and
when the court finds it to be....

MR. DEPUTY-SPEAKER: Has the
hon, Member read this Bill? Does he
understand the purport of this Bill?

SHRI M. RAM GOPAL REDDY:
Let me say that....
MR, DEPUTY-SPEAKER: Now, I

shall make use of the rule. 1 have
called his attention repeatedly 1o the
fact that he is irrelevant. Now, let him
not continue. Now, Shri C M. Stephen.

AN HON, MEMBER: Expunge all
that he has said.

MR. DEPUTY-SPEAKER: I have not
said ‘expunge’, but I have only said, let
him not continue.

SHRI C. M. STEPHEN (Muvattu-
puzha): Going through the text of this
Bill, T must confess to a feeling of re.
servation and considercd reservation ot
that, in the matter of giving my support
to this Bill, not because it seeks to
indemnify anybody or validate any regu-
lations which would otherwise be invalid,
but because of the way the Bill has been
brought forward here and the way the
clanses have been framed.

It is a premptory provision that when
a Bill is introduced, there must be a
Statement of Objects and Reasons
appended to that. What exactly do we
mean by that? Is it enough if anvthinz
is stated therein? Or is it meant there-
by that the House should be given
sufficient data to guide it in evaluating
the need for the Bill and the need for
a legislative enactment? In the State-
ment of Objects and Reasons appended
to the Bill as originally introduced, this
is what Government have stated, name-
ly:—

“Sub_section (2) of section 3 of

the said Act provides only for laying
of rules before Parliament. Comse-
quently, regulations made up to the
ist July, 1967 were not laid before
Parliament.
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{Shn C M Siephen]
As, however, the regulations form

an nlegral part of roles, it was
felt that ft wblild be sppropmate to
lay the jops beforg  the Par

hament ihe'“ e , mapper as the

rules are Il T
My submmnsion 1s that there 18
suppressio vernn m this staiement because
what they have stated 1s that as a matter
of fagt, regulations may be framed suo
motu but they now feel that as =
matter of propnety they may be laid
before the House Is that the real fact?
Or 1s 1t that any regulation was alruch
down by the court and now Govern
ment seek to regularise t” If it has
not been struck down by the court and
if no regulation has been held invalid
then 15 1t necessary o1 proper that the
time of this Parliament be taken for
the purpose of passing an Act? If the
Supremg Court or any other court has
miervened 18 the meanwhile 15 1t not
necessary while introducing the Bill that
the entne facts shoyld be ought
before the House and we should be told
that the regulatton had been struck
down by the court and therefore re
validation 13 necessary? That 1s not how
he has placed 1t before usy He has just
stated that under the Act gt 15 not neces
sary to lay the regulations on the Table
but mow it 1s felt that tn- pioper thing
15 that it should be dope, not as a legal
requrement but as a matter of pro
priety

What s the prowvision? It 1s all-en
Lompassing

‘The Central Government and all
officers responsible for the laying of
any regulation made before the om
mencement of ths Act under or 1n
pursnance of any rule made under the
All Tndia Services Act, 1951, are, and
cach of them s hereby freed, dis.
charged and indemmfied from and
agamst all comequences whatsoever f
any incurred "

The first question 1. 19 there any
thing from which they are to be m
demnfied® If nonlaymg of the regula-
tions 1 not a violation of Jaw ¢r jegal
obligation, there 18 nothing from which
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they 4r¢ 10 be mdemmfied Is 1t o
m it not 50” Or i3 it only a matter of
propriety? So this has got 1o be clan
fled as 0 what 1¢ 1t that they are to
be indemnfied from What 13 the
penalty they are going to be faced with?

These are facts which must be
placed before us so that the House may
Jecide whether it should tihe thm wot
ordinary step of retrospecined  1cgular
wng all acty of commussion or omussion
and saying whoever mught have done 1t
or not done this or not at uny time he

will completely stand indemmfied This
15 a very serious thing
We are preparcd to tike this  step

provided they tell us that 11 s 1bsolutlly
necessary But they did not tell us This
15 not bemng just to us  They should
pluce the cntire matter before us

L]
my
They

what
said

Sceondly 1 do  unde line
learned friend Shn Salve

are net atiempting merely to vahdalc
legislation They wue playing wath
Parhament They say for all practicul

purposes these regulitions be deemed to
have been laid befor. Parbwment whon
it has factually not been done How
can that be done” Belore a sovereign
body something s stipulatzi to be done
it must be done 1 can understand that
although 1t was not done the law must
be deemed to be regular But to come
and tell us that although this has not
been laid on the Table 1t must be
deemed to have been lawd 1s something
I cannot understand

SHRI R V BADE 1t s very strangc

SHRI C M STEPHEN 1 can under
stand wmporting a legal fichon nto 1
but not 4 faciual fichwon  There 18
nothing like a factual ficton They say
it must be deemed to have been land
What should be deemed to have been
laid? That | dyd not do it, 1t must be
forgotten must be deemed to hé thit
this mon domg most be deemed to bhe
taken as dope How 1 this poswble’ It
i 15 said that although it hag noj peen
done 1t will neverthalsss be legal, 1 can
understand it But here they want
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Parliament 10 swear to am untuth. 1
hllmbly submit it is absolutely wiong.
This 'Parliameént must got  be asked 1o
sWear 'that although it was not lad be-
fore us, it must be taken as laid before
us. It is absolutely wrong and is play-
ing with this sovercign body. Even if
this has to be achigved, it must be
achieved in the proper form by a pre-
pet clause, by a proper provision, briefing
us as to the necessity for bnnging m
this extraordinary legislation. We should
not be taken for gramted. Mercly be.
cause a law camp be cnacted, the 1es-
Rronsibihity on  Government is all the
greater and higher and there should be
a proper sense of responsibility.

'l theiefare submut | cannol support
‘this Bil in the way it has been framed.
Let them  spell out the hums and ob-
jects. If some regulations have 0 be
asegularised, as my learned  friend said
let those rcgulations be brought before
the House for regulansation. If they
are not prepared for that, c¢ven for
regularising the law and if it is said that
it should be deemed to have been regu-
larised, it is something which is 1mpos.
sible to be deemed. Therefo.s, the
malter will have to be reconwdered, It
the Minister is not preparcd to with-
draw the Bill, T submit it is a fit case
for reference to a Sclect Committee for
g deeper and closer look.

MR DEPUTY-SPEAKER: Before the
Minister replies, I also ‘feel that the
House shounld take up the Bil with a
fittle more of seribusncss. Theie are a
number  of questions for which the
House is entitled to get an answer
Firstly, whether it iy only a question of
propriety or there are other rcasoms; as
for example, the strikifig down, by the
courts, of those regulations, that has
mnbtivated the Govérnment to come for-
ward with this Bill. I think the House
i entitled to know that.

Sccondly, whetber thore have leen
acls of grave ' ifregularity under thesw
teguldtions for whith the Government
now seeks to indemnify the officers That
o, I think, is impertant.

Thirdly, whether his Act, if paseed,
will deyive the Parliament of the right
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to discuss these regulations and these
rules. I think these are the questions to
which the House is entitled to get the
answers,

o} ary, v fwaf (AeR) A
7 A FF o § A7 fow o7 b w
W # A A AE WY WA BT w50
fe 77w &t 9% X g8 a@ A oW
gE & 55 Fgama arfy o 1 agq

qET 9L THAT AT 97 SA®T VA
T T | 9T T7 gATH PR R
¥ FBT A1 999 *g1 [ TA%I 927 9=
97 TRAT €T 97 | IW FIH F qfa
& A% §)7 qUF I6A § g 4K, AF
AT 4E WA A@AT AT § AT 5
AT FT 84 TEA &1 IR FTH
€ 1| tAWT T® wVA F oggar or
w§ ¥ g 4 wmu g
wt e aef ¥ & adr
o @77 frar say B &' & e
g7 St & am fEa ) @Y7 fam &
gar a7 v@r s IfFwar w¥ grfy
Y fezzw 2 &Y wrfr ot AT gAAT TS
AT GIEqT FT FEA T AT LT
fg=ar | AP0 T WAT IT FHA[ GEET
3+ fegrsr &1 wa A@r a7A ¥ AMA
g | =2fww hgFww A oagr 7T
g7 & gog 7 foq 7o 97 fevw a7
WA T, TART AT T AHIA A
FE1 WM ARTH Far 717 65 ag mav
wigfaa & @A F7 & & 4E
afer 1 a goft & @@wAar g
fr ag drr-wee ey gf ) Tam
g7 T wr fawwa T o ﬁfrm
T Gr o1 {37 @F @y f na
awtert At £ 33 A vEpaAr SwdY agr ar

ar ot damw fafe & oW A
¥ rg fiw oot § 37 <ol wtq‘
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o B ot 2
SHRI N. K P. SALVE: There arc
the rules. Those rules have to be lad
on the Table of the House. And when
they are laid on the Table before the
end of the session, within a certain
period, we have to move a motion And
i that 1v not done there 1 no ocrasion

I am only giving this as a matter of
information to the hon Members.

AN HON. MEMBER rose—

MR. DEPUTY-SPEAKER:
please

Order,

tumty goes to the  persisteat
and not to those like us who sit in the
back benches,

In addition to your summing up, I
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although it does not look so, cuts very
deep. In fact I submit that the Minis-
try concerned should give an in-depth
look to the whole question and if they
want to validate or revalidate ther
omissions and commissions, then time
will mot be lost; a Select Commuttee
may very well go through it and the
whole mme may come up during the
next session.

SHRI §. M. BANERJEE: Sir, under
rule 109 at any stage of a Bill which
is under discussion in the House @
motion that the debate on the Bill be
adjourned may be moved with the con.
sent of the Speaker. May 1 seek your
consent to do <o, because my apprehen-
sions have been shared by my learmed
friends, and so may I beg you to allow
me to move thc motion:

“That the dcbate on this Bill be
adjourned”,

SHRT F H MOHSIN
clarify

Iet me

SHRI § M. BANERJEF T want to
know whether the document which had
been amended in 1965, has that been
laid on the Table of the House qr not?

SHRI FF H MOHSIN: As regards
that, it does not pertain to the All India
Services Act at all

SHRI S M BANERJEE: After the
Supreme Court judgment, rule 5 'was
amended Was it not?

MR. DEPl Y SPEAKER: Before you
reply, may 1 > this” Almost all Mem-
bers have ruised serious doubts about this
Bill. 1 also summarised certain questions



if the House then decides that it should
¢ adjourned, I have no objection. -

- SHRI S. M. BANERIEE: I rise on a
“point of order. When 1 put the question
3 hether the Subordinate Legislation Com-
mittee of the Lok Sabha considered the
- whole question when the Bill of 1969 was
paabed he said Rajya Sabha considered
it. 1 have information that the Lok Sabha
subordinate legislation committee in  its
6th report has reported on the old Bill.
‘The Minister said: no I can produce that;
It is something surprising; the Minister
- says no, without knowing what hag hap-
ened. He is a very good friend of mine,
but that does not mean that this should be
“allowed to go on like this. I want an
~adjournment of the debate till he is pro-
perly briefed.

MR. DEPUTY-SPEAKER: | have herc
the report of the Committee on Subordi-
- mate Legislation and it appears—I do not
know under what circumstance:—that the
All India Services—(Layiny regulatiors
'before Parliament) Biil., 1969 was consi-
dered by the Subordinate Iegislation Com-
mittee of this House. As I sawl.. 1 do not
know the background but it apgesrs from
fthe record that the Subordinate Legisla-
'-:lation Committee did go inte this question

¢ SHRI F. H. MOHSIN: T am sorry  if
that is so; I did not have that information.

SHRI S. M. BANERJEE: Why should
the speak, then?

SHRI F. H. MOHSIN: I have all the
Cinformation about the present Bill. The
previous Bill according to my information
was considered by the Rajya Sabha Com-
“mittee on Subordinate Legislation and the
recommendations  are also with me. I
“dhought the Lok Sabha Committee on
Subordinate Legislation might not have
gone into it. Otherwise, I would hLave
‘had that information also. If the facts
‘are otherwise, I regret it.

MR, DEPUTY-SPEAKER: I
1&1_'3 report with me. *
-;‘ISHRI F. H. MOHSIN: I regret it.
~ SHRI DINESH JOARDER: This is the
Way the officers have prongiy briefed
and it is those officers whom this
seeks to indemnify.

have
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SHRI F. H. MOHSIN: As regards the
other points raised by hon. members and
by you also, I may state that section 3
of the present Act regarding Regulation
of Recruitment and Conditions of Ser-
vice reads thus:

*3. (1) The Central Governmsal may,
after consultation with the Governments
of the States concerned including the
State of Jammu and Kashmir make rules
for the regulation of recruitment ‘und
the conditions of service of persons ap-
pointed to an All-India Service.

(2) All rules made under this section
shall be laid for not less than fourteen
days before Parliament as soon as pos-
sible after they are made ‘and shall be
subject to such modifications, whether
by way of repeal or amendment, as
Parliament may make on a motion made
during the session in which they are
so laid.”

So, according to sub-section (2), what was
necessary was to lay before Parliament
rules made under sub-section (1). It is
nowhere stated that the regulations made
under this rule shall be placed belore
Parliament. This point was examined by
the Minisiry of Law and they also inter-
preted it at that time to mean that it was
not necessary to lay the regulationg be-
fore Parliament. The Lok Sabha Secre-
tariat also gave the same advice. Accord-
ingly, the regulations were not laid be-
fore Parliament prior to 1st July, 1967,
But after Ist Juiy 1967 the regulations
also have been laid. It was in pursuance
of a judgment of the Supreme Court in
Narendrakumar vs. Union of India, The
judgement was not in respect of  this
particular Act but some other Act.
Later on. the Ministry of Law ‘advised
in March 1965 that in view of the
observations of the Supreme Court in
this case. the regulations made by the
Central Government should be taken to
form an integral part of the rules made
under sub-section (1) of section 3 of the
Act and as such they were also required
to be laid before Parlfament. According
to that advice, we have been laying ot
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Shri F. B Mbbdth) SHRI C. M. s'n!ru.ﬂ 2 3 Be-
ooly the rules but the regulations also  permitted to say, the hﬁm is
atter Isg July, 1967 up io this datc. This  labouring a point about which there is
Hill deals with only those regulations disputs. It is not mecessary to quote

which were made pridr to Ist July, 1967
and provides that these regulations shall
be deemed to have been laid before Par-
liament.

The Ministry of Law have also
advised us that a failure in this respect
did not affect the validity of the regu-
lations, in view of the fuct that the
provisions relating to laying of rules and
ncgulations  before  Parhiament  was
directory angd not mandatory,. We are
not busing=tour judgment only on the
advice of the Law Ministry. We are for-
tified by the opinions of legal and consti-
tutional expert on this point. A consti-
tutional expert like Crafes in Statute Law
niahes the following observations on page
uzn

“It would seem, therefore, that
better opinion is that directions for
laying are only directmy n  spite of
the fact that the Tndemnity Act was
passed to absolve the forgetfulness of
a Minister who had neglected to lay it
before the House ™

He was commenting on some English law
A close parallel to this Bill is alvo found
in the two British Acts, namely, the
National Fire Service Regulation In-
demnity Act, 1944 and the Price Control
Onder and other QOrders Indemnity Act,
1951, Hood Philips, another  constitu-
tional expert and expert on administra-
tive law observes at page 581 of  his
book:

“Is it mandatory so that the instru-
ment is invalidated, if the requirement
is mot fulfilled or merely directory im-
posing on a public officer a duly?....
It seems that so far as it concerns in-
struments subject to mnegative resolu
tion and probably also those which
are subject to affirmative resolution,
the requirement is directory,”

Again, C. K. Allen, another constitu-
tional expert, makes a similar observa-
tion.

SHRI N. K. P. SALVE: We are not
saying that the regulations ury vold ab
initto. We are otly teferring to our
vight to discuss them. .

the

because B paper was not Isd on  the
Table, so it would not become ab initio
voul,

SHRI F. H. MOHSIN: T  would

clarify all the points hon, Members rai-
sed. But Tet them have som= patience.

MR. DEPUTY-SPEAKER: Let us
hear him to the end.

SHRI F. H. MUHSIN: Our Supr:me
Court had an occasion to consider this
negative provision also. In Jan Mohd.
Versus the State of Gujarat. (Air 1966
SC at page 385) it says:

“It was in accordance with section
65(5) of the Bombay Act, which pro-
vided that the rules made under sec-
tion 26(5) shall be lail before each
House of the Provincial/State legisla-
ture at the sessions thereof....In this
connection, the Supreme Cowt obrer-
ved section 26(5) of the Bombauy Act
(Act XX of 1939) does not prescribe
that the rules acquire validity only on
the date on which they were placed on
the House of the legislature. It is true
thay the legislature has prescribed that
the rules shall be laid before the Houses
of legislature, but the fallure to
place the ruley before the Houses of the
legislature does not affect the wvalidity
of the rules, “merely because they have
not been placed before the Houses of
1 egisldture Gradting that the provi-
sions of sub-section (5) of Section 26
by reason of failure to place the Rules
before the Houses of Legislature were
violaled, we are of the view that sub-
Section (5) of Section 26 having re-
gard to the purposes for which it is
made and in the context in whith it
occurs cannot be régarded as mandatory.
The Rules have been in operation sinte
the year 1941 and by virtue of section
64 of the Gujarat Act 20 of 1964, they
contintie to rertidin In bperdtion™,
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SHRI 5. M. BANERIEE: Nobody hus
said that.

BHRI F. H. MOHSIN: H nobody has
said it, it is still better.

Now, it is clear that in spite of the fuct
that regulations framed prior 10 lat July.
1967 were not lul belore  'arliament,
they continue to be vald  Durning this
period, as many as 118 icgulwwons  have
not been laid before Parliament. 1f the
House desires, [ may quote the Regula-
tions, but in spite of the fact that they
weie not laid before the Parliament, they
continue to be valid. This is fortified
hy the expert opinion and alvo by the
Supieme Court judgment which I have just
onoted.

SHR1 DINESH JOARDER: About
the expert opinion and ths Supremec
Court judgement that the hon. Minister
quoted. we are challenging that and say-
ing that Parliament is supieme. As ex-
pert opinion cannot override the rights
ami prvileges of Parliament.

SHR1 S, M. BANERJEE The hon,
Minsster himself said that there are 118
revulations which were not lad  before
the Parliament We do not know  the
contents of those regulations If any
officer has done anything under any of
those regulations which now the Govern-
ment wanis to idemnify by passing this
Bill, are we not supposed to hnow what
are those regulations?

SHRI F H. MOHSIN: As T have al-
ieady stated, there are s many as 118
remufations which have been in force now
and which have not been laid before Par-
lament so far. If the House desires, we
will place them before Parliament,

MR. DEPUTY-SPEAKER: If you say
that they will now he laid on the Table
of the House, how will you then conform
to the provision of your bill that they shall
be deemed to have been lmid?

SHRI F. H. MOHSIN: For the in-

formation of the House.

MK DEPUTY.SPEAKER: Not B
any inforthiation. Once you Tay thom bh
the Table of the Houwse....
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SHRI F. H. MOHSIN: That is why
1 was saying if the Members do desire,
o o e

I will sy them

4 b

It is not necessary.

MR DFPUTY-SPEAKER: The mom-
ent you lay these regulations on the
Table of thc House, they come within the
puiview of the House and the House can
change them or it can decide that these
regulations should not be ‘accepted.

SHRL F. H. MOHSIN: These are the
regulations which have been issued car-
lier thap 1st Iuly, 1961, A All those fe-
gulations which have come in force after
Ist July, 1967 have been duly !aid before
Parliament as per the advice given by the
law Ministry. So, there is mo question
about regulations which have been pussed
after Ist July, 1967. The matter that we
are referring to 1s only about regulations
which were in force before 1st July, 1967
At this Jate stage, I do not think that
we may iefer to Parliament to go into
them ,

SHRT 5. M BANERJEE: On a point
of order, Sir. When | moved a motion
under Rule 109 that the debate be ad-
ourned, my pomnt was that alout those
regulations which have not been laid on
the Table of the House under which
action might have been  taken against
somc people wrongly or nightly, and for
which  purliament’s indemnification is
sought, (lmrerraption).  The 1cgulations
may be laid on the Table of the House.
Parliament is not going to adjotn tomor
row or the day after, We should bhe
allowed to have a glimpse of those pap-
ers before we possibly pas the Bill. 1
say this with all seriousness.

16 hrs.

SHRI C. M STEPHEN: I am sorry
I did not get the reply to the point I
ralsed.

MR. DEPUTY SPEAKER: 1
myself also a little confused.
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SHRI C. M. STEPHEN; The - pnim
I raited was . this. : .

mmﬁummmﬂa@
valid. !!thymvaﬂﬂwhl@hh&opoht

the hon. Minister was pressing, then
there is mo question of penalty attached
to any officer,:there is no gquestion of in-
demnification for anybody and, therefore
there is no need for this Bill at all
That was ‘my point. The Minister is
saying that, in spite of the fact that they
were not laid before the House, there is
nothing affecting their validity, it is only
a question of propriety. Then the point
that will have to be considered is this.
In u situation in  which no penalty
attaches to any officer, in a situation in
which no regulation stands invalid be-
cause of not presenting it before  the
House, is it necessary at all that we should
tahe this extraordinary step wherein this
‘deeming' thing is coming? My submis-
sion is that this Bill is absolutely unneces-
sary. [Extraordinary provisions are being
written into this Bill. Thercfore, the Mi-
nister must give a second thought whether
this is absolutely necessary., To that
point, he has not replied. '
SHRI F. H. MOHSIN: As T have said,
in spite of the fact that they were not
laig before parliament, they continue to
be valid: they were valid before. It s
only to huve the validity beyond any douby
that we are taking this coutious step.
Merely because we are bringing this Bill,
it cannot be inferred that some invalid
things are being made valid now. As I
hiave already stated, the expert opinion is
that they were valid then and they con-
tinue to be valig even today. But jt is
only to take away all the doubt that we
are bringing this Bill.-

‘MR. DEPUTY-SPEAKER: I am my-
self getting a little oonfused and I do not
know how to guide the proceedings, The
first question is why is it necessary to seek
indemnification for certain actions under
these regulations if they were 80 innocent.
Thusbouldbec[arlﬁedtothclim

Secmdly fnmahtﬂemfmdnbmt
the Bill also. Here it is a to seek™

Bill
indemnification and at the same time to

Jie o, et e p CEPR.
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whether these two can bu m‘bined it
is an amending Bill to the ptwhq Act
by which you seek this, I think, there
should be a separdte-Bill to amend - that,
from now on, regulations should be laid.
Here you are combining two things which,
it seems to me; cannot be combined: I
will be guided by the wisdom of the House,
But it appears to me be a combination,

SHRI F. H. MOHSIN: The indemnity
is also in respect of this. We want to
amend the Bill only in respect of the
period in which we have to lay the rules
and regulations before parliament. For-
merly, the time prescribed was only 14
days; now it is being raised by this Bill
to 30 days.

MR. DEPUTY-SPEAKER: Before, anly
rules were 1o be laid. Now yvou want to
mention also ‘regulations’. That is ano-
ther amendment.

SHRI F. H. MOHSIN: Yes.
another amcendment.

That s
SHRI S. M. BANERIEE: Are you
convinced, Sir?

MR. DEPUTY SPEAKER: 1 am con-
fused, not convinced.

SHRI §. M. BANERIJEE: ‘\r[y confu-
sion has becn confounded. ' d
SHRI F. H. MOHSIN: We had &

thorough look and perhaps some Mem-
bers are confused aboug it. but, absolute-
ly, there is mo confusion. The point - is
vety simple. The previous law was only
in respect of the rules which were re-
quired to be laid before the ‘Parliament
and herce the Rules were continued to
be laid before the Parlisment and, later
on, the Law Ministry advised because of
a decision of the Supreme Court in some
other ‘case, that the regulations framed
also become an integrsl spart of the rules
arid that it is better ghat we place the ‘re-
gulations  also: befote.  Parliament as a
measure of precaution a_frur-_JuIy 1961.
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case the Supmems Coyst beld that the re-
gulations form am integral part of the
rules and, thercfore, therc is an appre-
hengion mow in their minds that may be
on some day because some  regulations
have not been laid on the [ahle of the
House, a difficulty might ‘arise and that
the validity of these regulations might be
impugned on the ground that they were
not laid on the Table of the House, as
they have been cquated with the rules, We
appreciate that. There i® no dispute. The
question is very simple as I put it to him
You are putting them on the Table of
the Housc. When you are agreeable to
putting them on the Table of the House
commensurate with the Bill without vio-
ating the requirements of the BRill in
terms of which you want to give indem-
nity- -do give indemnjty by all means—
but give us the right to examine those
regulntions and we have a right to pass
the regulations retrospectively. What pre-
vents us from passing them o tn-pective-
ly. If necessary, that will doubly as-
sure the matter.

SHRI F. H. MOHSIN: That may creale
complications becauss these Ttegulations
are even of the date....

SHRI S. M. BANERJEE: Can he name
ane or two officials who are lLikely to
be hanged if this Bill iz not passed to
dsy but passed tomorrow or the day
after? Why can't he wait? The entire
House will get sufficient time. What is
the point in hurrying this BiI?

SHRI F. H. MOHSIN: 1 would like
the House to appreciate the difficulties or
the confusion that myight be crested if
the House is given the right to smend
those regulations which were passed in
19§7-58 or 1962-64. If an amendment is
mpde. it would bave vetrpspective effect, .
(Jagerruptions).

SHRI S M. BANERJEE: I risc qn a

peint of order. Yop should protect our
rights. This House can amend the nules
sad rules have been amended.

' MR. DEPUTY-SPEARER ¥ think &
i & very unfortunste stilewen! the
Minister Bas made thmt coufusion will
srise if this House is given the right w0

MEC 1R 1D
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SHRI F. H. MOMSIN: I have »0f com~
pleted. ... (Interrupintus),

MR. DEPUTY SPEAKER: Order,
please. 1 think this seatence s uanfortu-
nats.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): I have been listening and
I have not studied the Bill, but, listening
to the exchanges, it scems to me that the
anxiety of the House is to see those re-
gulations because those regulations which
were made betore 1967 are to be validat-
ed or are to be given indemnity and
when the House 15 1o give wad.iumty
respect of those regulations, the House is
naturally anxious to see what they arc
about. One can understand that.  But,
to think in terms of amending them amd
what problems may arise, may be prema-
ture, Afier they are seen, if they call for
some uction, at thal stage we can consi-
det. We can see whether we can cross the
bridge when we come o it only, At this
point the iswsue is only this. There is
need, and obvious noed, t¢ indemnity,
there is a lacuna, there is a gap; and the
House ‘agrees with this position. Second-
ly, the House wants to have a look .88
that. You were good cmough to say that
since the regulations should be deemed
to have been laid, how can they be laid.
Therefore, Sir, 1 would request you to-
find a way out of this tochmical difficoly
and to allow the Membezs to have 4 look
at the regulationt so that they van see
them for themselves und they can come
to their own judgments oa the busis of

would request you 40 ule vour gaod offi-
ee'10 dee that wé_can get rouad the difli-
wulty. We pass the Biil how and
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MR.:DEPUTY-SREAKER: Mr, Pant's
request only makes my position a little
more difficult. In effect he  admitted,
there might be some difficulty and then
we can sit round and resolve that diffi-
culty later on. h

SHRI K. C. PANT: You have made
my position a little bit difficult. I said,
to anticipate difficulty at this stage is not
correct. 1 am going to step further and
- 1 am meeting those points that have been
raised so that in case Members have any-
thing to see, we will conmsider it at that
stage. Thay is my submission.

SHRI C. M. STEPHEN: Having heard
Mr. Pant, I think, I should give expression
to certain conscientious  difficulty which
some of us here feel. The Bill is before
us. I will explain why it is objectionable.
The provision of the Bill says that these
regulations must be deemed to have been
placed before Parlinment. That is  one
provision against which there %re practi-
cal conscientious difficulties, There canmot
be a factual fiction. There can be a legal
fiction. It cannot be decmed to have been
placed before Parliament. It was never
placed before the House. You can take the
Bill out of the consequences of non-place-
ment of the Bill before the House. That
is a differeny thing. Yon can regularise
the Bill although it was not placed before
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Government is that they might have. a
second look. a second scrutimy. - That is -
what I' would 'respectfully plead for. -

SHRI R. D. BHANDARE (Bombay °
Central): 1 have heard what hon. Mem-
bers have said. I have also heard the
hon. Minister. These are the four points
which emerge. ...

MR. DEPUTY-SPEAKER: You need
not make a speech. Only, point of order.

SHRI R. D. BHANDARE: T am only
dealing- with the points which have arisen
out of the discussion over the Bill. The
majority of the Members have agreed to

‘indemnify the officers for their acts and

actions. Now, what are those acts and
actions done or taken under the regul:-
tions? Tt appears that there was a dif-
ference made between rules and regula-
tions. After the Supreme Court judgment,
now the rules and regulations cannot
stand on the same basis and between the
same parallels. Therefore, even rgulations
must be placed on the Table of the House.
Since the House is now agreeing to inde-
mnify the officers for acts and actions
done under those regulations too, there
can be no difficulty now since it has
agreed to indemnify the officers in ac-
cepting those rules and regulations as
valid. Once we indemnify the officers for
their acts and actions dome undér - the’
regulations, it is but natural as a conse-
quence to incorporate in the Bill  this

phraseclogy that these regulmtions * have’
been deemed to have been laid on the
Thable of the House. -Otherwise, we cannot.
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SHRI §. M. BANERJEE: May I make
a submission in all humilty? 1 would
invite your attention to the clanses of
the Bill which my hon. friend Shri C
M. Stephen hag very ably argued about
The operative clause of this Bill says:

“The Central Government and all
officers responsible for the laving of
any regulation made before the com-
mencement of this Act under or in
pursuance of any rule made under the
All India Services Act, 1951, ore, and
each of them is, hereby freed, dis-
charged and indemnificd from and
against all consequences whatsoever, af
any, incurred or to be incurred by them
or the Central Government or any such
officer by reason of any omission
this behalf to lay such regulation be
forc Pailiament and every such regu-
lation shall for all purposes be deemed
1o have becn laid  before Parliament
and shall have cffect and  shall bhe
deemed always to have had effect ac-
cordingly.”.

This #s a fichon really, It i not a fact.
Now, the hon. Minister has agreed that
these regulations can be laid. According
tc him—I do not know whether this num-
ber is right or wrong—the number is 118.
They are supposed to be laid, 1f they
are not supposed to be laid, then he
says that there would be confusion.

A similar question arose in the Housc
of Commons when a similar Bill came
up there, The British Government had
agreed to place on the Table of the House
ANl the regulations passed even two de-
cades earlier, and it was only when they
were laid that the Bill was passed. This
is not a fiction but a fact, If we
following the procedure of
Commons, can we not wait

=¥
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Shri §. M. Banerjee but of the eatirc
House consisting of all Members, our
Government can also agree to wait. The
entire House has a feeling thap these re-
gulations should be placed on the Table
and the Members should get an oppor-
tunity to have a glance at them.

In all fairness, I appeal to your sense
of justice and fairplay and impartality to
adjourn this debate and keep it ovur till
next week; T apgree that we may pass it
yext week in five minutes, but let us be
convinced. Let us not do something
against our conscience when  certain
points have betn ruised and when there
ure precedents in other places. for ins-
tance. in the House of Commone; |
would, therefore, request you to adjourn
the debate on this Bill till next week.

SHRL N. K. SANGHI (Jalore): I do
not agree with what Shri S. M. Banerjee
has said. Wket this Bill seeks to do
is to say that these regulations  which
have not been jaid on the Table are
decmed to have been laid. Ay hss been
sugrestol by the  hon. Minister, he
going to see how these regulations can
be made avail*be for the informatiom of
members. Even if the regulations  are
laid on the Table after the passage of the
Bill, what debars Parliament from going
into them and taking them up: for modi~
fication? Parliament is sépreme and it
has right to change or modify any law
with retrospectnr  effect. So there is
nothing which Jebars us from proceeding
with this Bill now.

sftwrce dto w¥o (w7im) M-
VI WERE, W 118 YImR foag
gred ¥ AmA wid wifgr ) dar
o @BT A HET, AT G I HT EFE
z&m d A, WA F & ag By
TS AT ENAT ) IE HTOARY AT AT
wrar wrfgw fowdd frdt  # s o1
wRg A vzard 1§ g agem & wgAn
wrg § fr ag ki N ew ®
A ¥ w¢ wrd, a9 g ag faw e
(a8 (O
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SHRI F. H. MOHSIN: My senior
colleague, Shri Pant, has already said: let
us pass the Bill now and if members want
to see the regulations, ...

SHRI S. M. BANERJEE: You pass the

Bil:. V/e are going.

SHRI DINESH JOARDAR: It is most
shameful on the part of the Minister to
say that we must pass this without look-
ing .into those acts.

SHRI S. M. BANERJEE: We have be-
come suspicious that gross misdeeds of
certain officials are being hidden.

MR. DEPUTY-SPEAKER: - We are not
at the stage of passing the Bill; we are
only at the stage of considering the Bill.
So that question does not arise.

SHRI F. H. MOHSIN: It was only an
interpretation given to the provisions of the

Act. The regulations were not laid om
the Table. It was never the intention to
bynass tae authority .of larliament . by

not complying witn the provisions of the
Act.

Many things have been said about the
bureaucracy, the mala fide intentions of
the officers concerned and all that. I
have to reoly to that. “Lhere was uothing
mala fide on their part. It was only as
per the interpretation of the law then in
force that the regulations were not laid
before the House. That is why we have
come before the House to indemnify the
acts of the officers for not laying....

SHRI S. M. BANERJEE: What acts?
SRHI F, H. MOHSIN; Or omissions.

SHRI S. M. BANER]JEE: What omi-
sions, in which case?

SHRI F. H. MOHSIN: Omission to lay
before Parliament the regulations, though
we were not requircd to do so. Any way
we have taken the advice of the Law
Ministry and according to their advice,
we have come before the House to im-
demnify the officers.

By this law we want to make it more
clear that it is not only the rules but also
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the regulations which have to be laid on
the Table. Secondly, the time given for
laying these on the Table was only 14
days; now we want to extent it to 30

days.

SHRI S. M. BANERJEE: Did you lay
everything on the Table on the basis of
the Supreme Court judgment with retros-
pective effect from 1965?

SHRI F. H. MOHSIN: About that par-
ticular thing, I have no knowledge now.

SHRI S. M. BANERJEE: Why?

Just to deprive the just rights of the
Government,
on the face of the Supreme Court judg
ment, amended the rule. The Kerala
High Court’s judgment was in favour of
the Government employees; the' Supreme
Court upheld that judgment. The Minis-
ter did not place those rules here, from
1965 to 1972, It is a shame. How can
we allow this?

SHRI F. H, MOHSIN: One matter was
referred to by Mr. Banerjee, and that was
about the temporary Government servants’
rules. They were not made under the:
All-India Services Act of 1951 nor havwe
they any bearing on the Bill under consi-
deration, They were made by the Presi-
dent under the proviso to article 309 of
the Constitution. :

SHRI S. M. BANERJEE: Kindly hear
me.,

SHRI F. H, MOHSIN: We have heard
you for long, so many times.

SHRI S. M. BANERJEE: 1 have also.
heard you so many times. Kindly hear
me once again. In this particular.  cass,
where certain Government employees wenf
in appeal, in the Kerala High Court they
got a judgment in their favour that under
rule 5, if anvbodys service is to be ter-
minated, he has to be given the salary or
he should be allowed to work for one
month, They won the case. Then the
Government went in appeal to the Supreme
Court, I think it was Gopinath vs, State
and the Supreme Court upheld the judg-
ment of the Kerala High Court which gave
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relief o the Goviriment employess who
wirk invoived in the sfhike. Afeer the
Sitfredte Cobrt judghent, rule 5 was
anitntled with retrospective effect from
;:tﬁ: by this Governiment. Is it correct or

SHRI F, H, MOHSIN: As for my in-
formation, thal matter did not atise out
of the All-India Services Act.

SHRI S. M, BANERJEE: Please say
yes or no to my question. The whole
coumtry knows. After the Supreme Court
jodgment, the Government amended ke
rule. And they all talh ¢f Lue juc.ciugy
amd its rights; The high court of Kerala
gave the roling which was in favour of
the Govermment employees. The Supreme
Court upheld it. And this Government
without referning 1t to this Parliament,
amended the Act of 1965. It is a shame,
when they deprived the right of the Gov-
ernment servants this way. Let them say
whether they did it or not,

SHRI F. H. MOHSIN: ‘That was nol
in reference to the All-Tndid Services Act.

SHRI S. M. BANERJEE: You amend-
ed the rules which are supposed to bé
laid on the Tabls of the House.

SHRT F, H. MOHSIN- The matter o
which he refert€d ih the courre of his
thain speech was only (interrupriont).

SHE! s. M. BANERJEE: Did you
amend rule 5 or not?

SHRI F, H. MOHSIN: If you go on

SEVERAL HON, MEMBERS: rose—

MR. DFPUTY-SPEAKER: Order,
pledse. In view of a certain amount of
confusion that prevails over this Bill and
the serious doubts mentioned by some
hon. Members, I think there is some force
in the request that the debate should be
adjourned. But 1 will have to put it 10
the House and 1 will have to go by the
pleasure of the House, (Interruptions).
Order, please, 1 think I should give my
consent to the motion by Mr. Banerjce

SHRI N. K. P. SALVE: I request the

Mit.es o aecept 10 without tat motion

SHRI F. H. MOHSIN: If it is the
desue of some hon, Members, we will
adjourn the consideration of the Bill by
about a week, and in the meanwhile, they
can go through the regulations

MR, DEPUTY-SPEAKER: I will have
to put it formally, because wunder the
wale | slce you hbave sipmfizd that the ¢
should not be any difficulty.—(Inferrup-
tions)—and the Minister has generously
responded to our desire—

SHRI S. M. BANERJEE: Without any
motion.

MR, DEPUTY-SPEAKER: It cannot
be There must be a motion. A motion
bhas to be made under the rules. There-
fore, T accept his motion and I am putting
it to the House formally, as a mattér of
formality, that the debate oh this Bill he
adjourned.

SHRT N. X. P. SARVE: Swo mofu,
whén it is beink pbitponed, where is the
need for 4 motivn?

MR, DEPUTY-SPEAKER: T have to
4o it under the rules. :

'SHRI N, R. F SALVE: ¥ he does
not soel Yoave Yo withdraw—{Inrerrup.
Heny) .

v
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MR. DEPUTY-SPEAKER: Let me
draw your attention to the rules. Rule
L?D says that at any stege. of a Bill which
is under discussion in the House—and this
Bill is under discussion—a motion that
the debate on the Bill be adjourned may
be moved with the consent of the Speaker,
If you move it T shall accept it,

SHRI §. M. BANERIJEE: 1 withdraw it
then. -

SHRI F. H. MOHSIN: [ beg to move:

“That the debate on the Bill be
adjourned for a waek"
SHRI S. M. BAN'ERIEE I accept it

MR. DEPUTY-SPEAKER: The _ ques-
tion is:

‘That the debate on the Bill be
adjourned- for by a week.”

The motion ‘was adopted.

COAL MINES LABOUR WELFARE
FUND (AMENDMENT) BILL
THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA): Sir, on behalf of Shri Khadil-

kar I beg to move:*

“That the Bill further to amend the
Coal Mines Labour Welfare Fund Act,
1947, be teken into consideration.”

Sir, the Bill provides for the increase
in the rate of levy and collection of cess
on all despatches of conl and coke for
financing the activities to promote the
welfare of persons employed in coal
mines and to chenge the apportiooment
of the procesds between the General
Welfare Account anﬂ the ﬂo‘nﬂns Ac-
count.

Aathsﬂonumbb Memhm arc
wmumwimmm have
been undertaken to amcliorate. the lv-
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coal mines.  These are being financed
by the Fund set up under the Coal Mines
Labour Welfare. Fund Act 1947. At pre-
sent the Fund is fed from the Pproceeds.
of the cess levicd on all despatches of
coal and coke at a rate of fifty paise per
ton. This ratec has continued since Ist
January, 1961. The total procceds are
apportioned between the Housing Account
and the General Welfare Account in the
ratio of 5:7. The money in the Housirg
Account is utilised to supplement the
cfforts of employers and State Govein-
rients in providing housing accommoda-
von. The money in the General Wel-
fare ‘Accoant is similarly utilized . for
medical, water supply, educational and
recreational facilities for coal-miners. The
present annual receipts m the Housing
Account are about Rs. 1.10 crores, But
this amount falls short of the growing re-
quirements of houses for colliery labour.
This would uot k2 sufficient even for com-
pleting the schemes already sanctioned.
At present, ulmost the entire receipts in
the “General Welfare Account are con-
sumed by the existing medical services. In
fact, there is already g deficit of Rs. 2.93
crores in the General Welfare Account.
Therefore, there are no resources left for
improvement or extension of these faci-
lities ‘any further.

Under the Act «he Central Guvernment
have set up a tiwpartite Advisory Com-
mittee for the Furd. This Committee had
been unanimously recommending an in-
crease -in the cess. Considering, however.
the cfecy of anv such increase on the
price of coal, we have limited it to about
25 paise per tonne. As ig explained .in
the Financial Memorandum to the Bill,
at the existing level of expenditure it *
wotld be pussitle to place the General
Welfare Acconrt on an e'un be! .itt-r

_ahoutcyean.
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. Governments both of whom have the res-
i ponsibility of proving waifare to mls
- class of workers.
tion is intended only to supplement their
- efforts. T would, therefore,
- employers and the State Governments to
play a more active role in providing wel-
fare amenities to these coal-miners and,
where necessary, take help from this Or-
ganisation.

A word' about the working of the Orga-
nisation would also be appropriate. I must
say that in'the field of medical care for
the coal-miners it has ‘done pgood work
but this good work must be continued and
expanded. Extensive ' medical facilities are

the benefit of colliery workers getting a
~ basic pay upto Rs. 500 p.m. and their de-
pendents. These 'include provision and
- maintenance of hospitals, “maternity and
child welfare cedtres, facilities' for treat-
 ment of T.B., and other facilities. ~The
- Fund at present runs three Central Hospi-
- tals, 12 Regional Hospitals and ‘a num-
'~ ber of other dispensaries, ‘including Ayur-
vedic disbc‘nsaric% But the efforts of the
Furd must “be ‘up"’“merr oy ffe 't
also of thu_coal mine owhers end the
State Governments. ‘Because these hospi-
tals are mostly situateq in dreas where
the usual urban facilities are not available.
E We have gone to the 3xtent of allowing

ﬂ'IFRE‘ F\m aitdls dl"!(l (llspcnsarieu to  give

e AU e s graitmdnt Tty mémbers T ol
the pubhc who are strictly not entitled to
that “1ac..ty. = I, therefore, ‘expect that in
. future the State Governments will reim-
burse” to the Fund the cost of treatment
of. non-entitled 'persons who' should nor-
mally bc looked after and attended to
by hospitals run by the States.

T

May. I also say a word about the mag-
nitude of the hotising problem in  coal-
mining’ areas? According 1o a survey (cr.

“ducted by the Labour Bureau in 1967,
about 43,62 per ceant of the colliery wor-
" kefs ‘have some kind of living accommo-
dation. Taking -the labour force at about
4.46 lakhs it was estimated in 1967-68
that 1.40 lakh houses will have to be

The Welfare Orgamsa i

like both the "

provided ‘free of “cost' by: the’ Fund: for
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built to provide for
cent to reach our targetted percentage of
75. Some 30,375 workers ‘would be pro-
vided with accommodatlon after all the
Funds sanctmncd houses have been com-
pleted. For the additional 1.1 lakh houses
the total subsidy required from the Fund
is thus estimated at about Rs. 44 crores.
The net annual receipt in the Housing
Account available for the construction of
houses after the .Act has been amended
would be of the order of about Rs, 2
crores and it would take about 22 years
to achieve the target of housing 75 per
cent of the workers on the existing price
level, This gives a picture of the magnitu-
de of the, problem, and what is more, high-
I:ghts the point I have made carller that
an[ess the ef:l:'orts of. orgamsatnon are sup-
plcmented bv others it will not be able to
cope “_qth. the problem all my itself.

il

.....

I am sure I can look forward to the
unammous support of the House for this
Bill’ whtch seeks to ensure continuance
and 1mpr0vement of the wclfarc rneasurcs
As the rnatter is urgent I am anxious that
this Bill be put on the Statute Book early.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend the
Coal Mines Labour Welfare Fund Act,
1947, be taken: into consideration.”

SHRI Ky-C:..Halder."

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Sir, T would like to
speak in Bengali. Bengali is not only a
nauonal Ianguagc but it has become an
‘international language after the liberation.
of Bangladesh.

‘=#8ir, T rise to support the Coal Mine-
Labour Welfare Fund (Amendment)- Bill.
1972. Before speaking on this Bill, 1
would like to describe the conditions pre-
vailing in the coal Industry today. Sir,
you are aware that 4,25.000 workers were
employed in the Coal ~Industry in 1966,
but in 1969 that number came down to

*The original speech was delivered in Bengali.

another 38.31 per
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3,96,000 only. In 1972 the number
of workers in the Coal Industry have fur-
ther come down to 3,40,000. The colliery
.owners have initiated a rule of the jungle
in their areas. I have been elected from
the colliery areas, there are many coal
mines in my constituency and I know the
conditions obtaining there. There is no
law worth the name prevailing in those
areas. In the British days ulso we had
seen that no law was effective in the
colliery wareas. Only the colliery owners
and their agents had the licence to enforce
any law that they made. They had abso-
lute freedom to rule as they liked. Even
now the same situation is prevalent in
these areas. The labourers are deprived
of their basic human rights. They have
been denied the minimum housing facili-
ties. The hon. Minister referred to the
Coal Mines Labour Welfare Organisation
a little while ago. Such an organisation
does exist but it is wholly inactive. Steps
must be taken to reactivise and revitalise
that organisation so that it may look after
the welfare of the workers effectively. Sir,
before we proceed to bring welfare to
the colliery workers, I will stress that we
should attend to the fast reduction in the
number of colliery workers since 1966.
This progressive reduction in the number
of workers has come about as a result of
the policy of lock out, lay off, closure and
retrenchment resorted to by the colliery
owners. The workers are in a very pitiable
condition. Prompt steps must be taken by
the Labour Ministry to save them from un-
employment, starvation and death. Even
after 25 years of the country’s indepen-
dence we find that the coal mine work-
ers are living in horrible and sub-human
conditions. The Government must take
immediate steps to  ameliorate their
-sufferings. Sir, in this Bill T find that the
amount of cess that was levied in 1947
at the rate of 4 annas to 8 annas per ton
is now sought to be raised to a maximum
of 75 paise for greater welfare of the
workers. 1 welcome this measure. But
‘at the same time I will urge upon - the
‘Government to see that the price of coal
which is used by millions nf common

people everyday, is not allowed to rise
:as a result of this enhanced cess.

The
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Hon. Minister has stated that he is fac-
ing paucity of funds for the purpose of
providing eduational facilities, for  pro-
viding housing, medical and recreational
facilities to the workers. For that pur-
pose he is facing a shortage of 44 crores |
of rupees. I will like to know what is
the amount that is lying unrecovered and
unutilised with the colliery owners which |
was meant to be spent for the welfare of
the workers. From the Government's
figures I will like to show that the in-
come of the welfare fund stood at Rs.
466.3 lakhs in 1969 but in 1970  that
amount was reduced to 448 lakhs. I
will like to know the reason for  this
decline. Then again, Sir, from the balance
sheet of the fund it is seen that whereas
the deposit in the fuand in 1970 was of
the order of 448 lakhs, the balance in
the fund at the end of 1970 stood at 883.7
lakhs of rupees. Now we are in the year
1972, T would like to kmow from  the
Government what was the balance in the
fund at the end of 1971. I feel Sir, that
the amount of cess that is being  rte-
covered for labour welfare, is not being
spent adequately for the purpose. I there .
fore demand proper implementation of
the Government policy in this regard, Sir
the conditions of the coal mine workers,
I am afraid, is the worst compared fo
the organised sectors of other industries
in the country. About one third of the
total number of colliery workers are suf-
fering from Tuberculosis. a large num-
ber of them are victims of leprosy. Coal
mine workers and their children top in
illiteracy. I therefore demand that the
Government should keep a strict watch
whether the amount recovered by way of
enhanced cess is rightly and adequafély
spent for the purpose of the welfare of
coal mine workers. The Governmen
speaks about building a welfare State and
of removing poverty. Therefore, all their
welfare needs like medical and education-
al facilities, housing and recreation efc, |
must be fulfilled. If the amount of cess 18
found insufficient compared to the re-
quirements then the Government  must.
sanction and provide funds from the Cen-

' tral Government funds in addition to the’

amount recovered by way of cess. T once
again express my support to this Bill and
with this Sir, T conclude my speech.
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st i ot (gaedam)
awafy wEier, s #@=Er & ot fa=
gufery fem 2, a8 OF qUBAE #T
t—amis  a® UF wwIA wEA A,
afw vy waw -t ww fm
% zq fa= 7 @WA V@1
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FAIY ¥ AT qE wEATT a9 frar @
f& §9 &7 U5 WA ¥ AL 7 OF FAT
w7 feqr s $0F g O G €
ET R IIT AN ET R ALY IV AT AT
a7 ®AY v% &, W W W@ AT
FHET F7 AAafca $IA G, T IT B
Ferarhh ¥ A AWE AR AT A
wfa TP wREr w1 awmfed @ 2,
3 A% ¥ 7g w7 fRar Al gFae @
qg v qre fear war o &fEe
wh et fs du W OF A% e
w1 S ATy off P T, of AT,
ity sfr gefvdar W1 o geEaA
¥ wrr &7, 3@ & favfe dg §) ¥
75 1% % 4T TAT | WEAHEST
amhyr wrtareae g% faady fored-
AR’ et mder ¥ W fee
et 8, a7 faeger Wt & 1 ow W g
#t arsry grm 6 1047 §, ww fe
wg T 9T AT AT, T X X
fordrary o ot fr g wrrET Wl
¥ aogd € fag we dd, % s
off wrteer w07, W ¥ fag weware
R ok wt frd R S
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T ¥ WHEIIT N ORT & Wi
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[« e i)
@t gfoar W w0 3N wfgy @
St £ F FAqT AT F T 5
¥ iqr A Y, IT A IAX Y AT AT
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AT FAF ZNT IT BT ATGT(E FIA WA
F@qx  wrfATgAeT & £ SrEA o
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agr faew g 9517 AITHX CF TAIT
ot Fear & « & 3w g % ey v
74y afFw TR T30 F TF T A
ST 1 WY g qgrEd AT wwAwd
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fis F1TX T W WA | TT I
TATT AN AT AT N HAH
¥ AW WIRS A W & W AT L
e SrEENT & An ¥ wf AT A
& feraY ¥ 200 &7 27 WgAT ATTY
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gl B A A Sfew gfaar @ aR
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AT 3 T qg AN 20 S & HI7
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T wfer o ¥ 99 @i & "I 75
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FAY AT T wEw X ¥ 4@,
TG ATEHHY W@ IT R AR AN,
& oy SrAwTY THAT § W 20 W A
AT EE ITYRY, 8TAS TATIT A
e ¥ ¢, wfer mor feamdt &9
) wo & wger e 5 o8 AT
=y A A amafafad & fas grste
& 3, AT wE ArfEET F wETAT @Am,
&, 37 %Y, N A @ F aafaty
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YT Y FF AT | 9T ¥ GreAfoems
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s0 wrw 9% W 5y W fafer ww
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U AT TR W9 TF F9U 1Y I
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st fg, WYT SRy &7 5 o7 FAEAT
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o FWAT AR AAG AT §S TR
forer & | oY ¥Q wraeT B, At W
¥ gems wY A F
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17 bes.

s Teeave Wt (qE) ¢
Fwmfa W, VITAT FA A7 weqry fa@-
TF, 1972 90 g7 vt frqrr s A 1
¥ g1 frdas w1 W27 Wy gadq @
AR FAIT FYgr ET A A9 &
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w7 qedr wmy ¥ 4 wiwT Wie 8 WY
<ar o, ot Iy A A s AN AL
wr W & 1 e Afad-1961 ¥
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WY XY wE ey oy fear
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T &\ 3 11 g e Praer # e
7T BT ¥ whw e o
FITA( TETAIT FTT §, 7 9% 9
aYr ®1§ TgT @ & gl gArdy
sifor gt fed fs afr w7 @
IR WAT AT WS WAT AT FH
aZ @t AR ;@Y A T e
orT AT T 9T UF TTAT AfRA
FITAT T34 X TF 9T AT W7 AT
W5 AiAT q&r TT——>q 77F @7 qACET7
T eTe J1Ar Jifed FF F T 7 3™
Faf | aAr0 ® oAzl @ A
wf1F 1 ®rI3r T IIA

7w ¥ g & g7 fdaw v
ANET FTAT § WIT KA TT T HHAVEAE
ar§ A A 3, & T FT @ wwaAdT g
W AT GWAT FAT g0 A 4Y
wiogEe 41 oY, AfeT A1 3T F Qv 4r
Tafad T o g 2T &1 & AT
AT Jor wEAT |

MR, CHAIRMAN: Now, Shri Chhap-
lendu Bhattacharyyia. Let him not re-
peat the points that other Members have
made but let him make fresh points,

SHRI CHAPLENDU BHATTACHA-
RYYIA (Giridih): How manoy minutes
have I been permitted to take &

MR, CHAIRMAN: Only five minutes.

SHRI CHAPLENDU BHATTACHA-
RYYIA: All right. 1 shall just resd out
my points one by one.

1 was wssocisted with the Coal ‘Mines
Welfare Advisory Committée from its very
-
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inception. 8o, I know against what odds
we had to fight for such clementary de-
cisions as housing. The colliery owners
said that if we had a settled labour force,
there would be unrest. 1 say that without
a settled labour force, in the face of the
present mechanisation, we cannot make
headway and support und increase effici-
-ency. Se, my fiist point 14 that housing
is a must.

Previously, the wo kloading was four
fumilies to a room of not more than 1200
sq. ft. That dismal phasc is past. But
cven then, from the figures given to us
by the hon. Minister, it is clear that over-
crowding remuins. So in the matter of
housing, there should be wider coverage
and the expenditure should match reczipts
coal-ficld-wise. Every coal field is get-
ling some income on desputches of coal
und the expenditure in that coal field
should be on a pro rata basis in the intc-
rest of equity.

The third point is thot the own-your-
own-house schcme should be put into
effect s0 that coal miners can be owners
of their own houses. So far it has made
an exceptionally high figure of 9 houses'
After so many years of sweating ang bru-
tish existence in the coal mine opera-
tions, at least 20, 30 or a sizeable per-
-centage of the miners should have been
enabled to own their own houses, So,
1 suggest that the own-your-own-house
scheme should be modified and the coal
mine worker. should be at least put on
a per with the colliery owners in the mat-
ter of subsidy and aid.

The welfare organisations in Jharia
conl fields should run their own bus ser-
vices, The Regional Transport service
and the State Transport service are not
adequate. If this is done, the coal min-
ers and their families will pot have to
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There should be a large ‘coverage of
stipends and scholarships for coal min-
ers’ sons. It gladdens my heart to 8ee
that one coal miner's son is now reading
in the Darbhanga Medical College on
scholarship given by the Coal Mines Wel-
This coverage has to be

fare Fund.
increased.

Another must is th. supply of pure
drinking water. The incidence of TB.

VD, intestinal and microbaial discases is
very high. As for intestinal diseases, I
will not be far wrong in saying that 80
per cent of the wotkers, of the mining
population, in Jharia suffer from them
hecause of the non-supply of pure drink-
mg water. So where the Jharia code of
health has failed, the Coal Mines Wel-
farc organisation with its vast resources
must step-in and fill up the gap.

A coal miner's son need not become
a minor. If hc has to be. he must be a
minor of the new age. There he will
have to face the problem of mechanisa-
tion. We are already facing the problem
of environmental pollution. It will assume
a vaster dimension once the restructuring
of the coal mines in the Jharia coal fields
takes place. So when they go in for large
scale strip mining operations, many of
these townships will cease to be. There-
fore, we have to draw up a master plan
including this in the pians for restructur-
ing of the mines, giving effect to a more
comprehensive plan of housing and wel-
farc.

Lastly, the eligibility for medical aid wWas
limited to Rs. 500. In these days of
inflation, [ think there is a case for re-
vising this limit upward, and 1t sbould be
thrown open to all colliery workers ir-
respective of their wages, and for the non-
entitled persons, since the State Govern-
ment's efforty cannot be maiched because
of the difference in financial resources,
The non<emtitled persons should bes per-
mitted to avail themselves of the medical
services in the coal field arca on Totes
which should be spbstantially fess than
what they bave ¢o puy at the present
mt.
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MR. OHAIRMAN: The hon. Member's
time s up.

SHRI CHAPALENDU BHATTA-
CHARYYIA: Sir, Lord Keynes once said
that long term expectations have ceased to
exist and that in the long run we are all
dead. So, in 25 years, the long run is a
run which we cannot stand. We will not
be here then. So, we have to compress,
apd therefore, there ig a lot of force, and
I suppory that the cess should be raised
tp Re. 1, and a crash programme should
be put into effect so that these houses
cpme on the ground quickly and we can
s¢¢ year-to-year progress in these coal
fields.

*SHRT E. R KRISHNAN (Salem): Mr.
Chairman, Sir, on behalf of my party, the
Dravida Munetra Kazhagam. [ rise to
suy a few words on The Coal Mines La-
bour Welfare Fund (Amendment) Bill
1972,

Sir, the cess which is being 1mposed on
all despatches of coal and coke at a rate
of ity paise per ton is meant for imple-
menting wvarious Iabour welfare measures
to ameliorata the living conditions of the

this Bill envisages greater implementation
of welfare measures for the coal mines
1abour, I extend by whole-hearted support
to this Bill.
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according to the Finsnciel Memorandum.
attached to this Bill, only 2 mm of Rse. 50
lakhs would go to the Houvsing Account,
It is also stated in the Bill that the poe
sent ratio of 7:5 between the General Wel-
fare Account and the Housing Account
will be modified to the detriment of Hous-
ing Account. This modification will fur-
ther accentuate the unsatisfactory situa-
tion prevailing in the housing facilitiess for
the coal mines labour. I happen to go
through the Annual Report of the Conal
Mines Labour Welfare Organisation for
1969-70. The revenue under the Hous-
ing Account during that year was Rs. 18179
lakhs. But only a sum of Rs 15472
lakhs has been spent for providing hous-
ing facilities to the coal mines labour. 1
need not say that some housing projecis
must have been diopped and that is huw
this saving has occurred.

Even 25 years after Independence, the
Government which profess tp establish a
socialistic pattern of sociely in the coun-
try, which swear by the labour welfare
measures for therr programme of acti-
vities. could not spend the allotted money,
which itself fell short of requirement Is
this the kind of love shown by the Go-
vernment towards the labolr who sweat
and toil for the development of the coun-
try? T would like to know whether the
Government of India will ever try to im-
plement their programmes in full, I
woyld also request the hon, Minister to
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nisation, it hes been mentioned that the
implementation of these two schemes is
not satisfactory. Build Your Own Houss
Scheme has also met with the same fate,
The Report refers to a -catalogue of ex-
periments in creating housing fagilities for
coal mines labour, hke Kuchcha House
Scheme, Wooden House Scheme and so
on, which has not beep 1mplemented
properly and satisfactorily.

I have referred to thig to show to you
that none of the housing programmes for
the coal mines labour has been imple-
mented satwsfactorily. It 1» mamly be-
cauge the coal mines labour lLive in un-
healthy ‘and 1n insamitary environments
like slums and Cheris they are susceptible
1o dread diseases hke T.B. etc. It 18
stated in the Statement of Objects and
Reasons of the Bill that the mneed for
medical facilities is growing and it 1s be-
coming difficult to meet the growing re-
qurements from the limited resources
available. 1If the housing facilities woe-
fully lag behind, naturally the need for
medical facilities will continue to grow
and the Government will for ever be
facing a difficult sitvation in meetng the
growing demand.

The basic requirement of the coal
mines labour is housing and 1 appeal to
the hon. Minister that more funds should
be allocated to the Housing Account.
Not ohly that. The money allocated to
the Housing Account should be spent in
full and there should not be any saving.
If the Goverament find it difficult to
find out wdditional resources for housing,
I would urge that the present Tatio of 7:5
botwesn the Genaeral Welfare Fund and
the Housing Account should mnot be
brought down as iz being proposed in this
Bill. If thet is done, the Government
will be committing an act of injustice to
the coal mines labour,

Wit these words, T contlude,

MR. CHAIRMAN: It is mot neocssnty
to repeat the points which have already
been made.

SHRI C. M. STEPHEN (Muvatiupuzlia):
This is compleesly m, DOR-cORtrOvPTIial
2765 18—11,
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matter and therefore t6 much spesking
ia mecessary to commtend this Bill for
acceptance by this House, To the exieat
the Bill goes, it is welcome, Bul my com-
plaint is that it has not gone enough,

I have gone through the financial
memorandum attached to the Bill, It is
clear that the additional amount which is
sought to be raised by an additional cess
of 25 paise per tonans will just be enough
and not even fully enough to mest the
financial requircmeats of sanctignod sche-
mes. Therefore a point hag been made here
that instead of 75 paise per toame it could
be one Rupee. I do not know why she
Government is not able to accept the
suggestion. There is an argument that the
main brunt of the cost will have to b
borne by the public sector undertakings,
Railways, Hindustan Steel, etc, But 2%
paise per tonne—is it too much of a
burden for the railways and other public
sector undertakings to bear? is the
question which mught have to be consi-

per tonne is fixed around Rs. 35 at the
pithead it is sold at a considerably ighir
piice 1n the open market wheréyer is has
got to be purchased by the private partics,
Thetefore I am suggesting thst the
structure of
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nevertheless the conditions of living
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attention 18 Necessary.
has to be acceleruted
done by the housing
of Government and jomt hous-
and cooperative housing
It has to be done by raising
this,

n wondering why a substantial
this fund must go to the
welfare at all, because it 1 sus-
to mususe and mis.canalisation A
ount can go to general welfare
amount can go to percepti-
like the housing scheme
tonnes of coal are pro-
7 crores can be collect-
n of it should go
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quirements of coal-muners could be look
are

I would take this opportumty to plead
t such funds can be raised 1 certamn
other wndustries which are labour inten-
sive. Certan sectors were poimnted out
by the welfare committec of the National
Laboy Commission. For instance, about
1% lakh workers are employed m
camshew industry and the fluctuations in
price are huge. Just & rupee per case will
mean nothing, but 1t will bring it at least
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low, so that they can be nssisted, That
why the housing schemes for labour may
be accelerated.

With these words,
support the Bill

I whole-heartedly
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA): I am very grateful to the
hon Members who have participated in
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[Shri Balgevind Verma]

account the fact that the price of coal to
the consumer does not increase because
ultimately it will indirectly affect the con-
sumers as rail fares will increase and
power rates also will go up. Therefore,
the Government has thought it proper not
to increase the cess from 50 paise to
rupee one.

SHRI DAMODAR PANDEY; Just
three months back, the coal price was in-
creased by Rs, 3 per tonne. What was
the impact at this time? If you could in-
crease the price for the benefit of the
coal-miners, you cannot increase the price
for the benefit of workmen? Nobody
murmured at that ime. Nobody said
that there will be price rise.

SHRI BALGOVIND VERMA: The
Government, being the representative of
the people, will have to look after the in-
terests of all, including the labour, There-
fore, to say that the Government is not
taking this fact into consideration is not
correct. Rs. 3 was fixed on some score;
if you want to increase to Re. 1 here also
I think, there will be no end to this.
Therefore Government thought it proper
not to increase this amount to one rupee
for the present. If we find that there is
need for more funds, we will come before
you for that,

Mention was made that the apportion-
ment of this Fund should be revised. It
has been mentioned that more funds
should be allotted to housing schemes.
The earlier apportionment was 5:7, Now,
it has been stated in the Bill that minimum
of 12 paise wil] be spent on housing and
not more than 45 paise will be spent on
the general purposes. Certain limit is
fixed. That means, on housing schemes,
upto 30 paise can be spent. And now
this ratio has come to 2:3 from the pre-
vious ratio of 5:7. The apportionment
has been revised and there is no ground
at all for any sort of apprehension in any-
body’s mind.

Regarding housing facilities we admit
“hat it is also the responsibility of the
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available houses to the
coalminers, But, at the same time, you
know, this Housing Scheme is being
carried out on the basis of the realisation
of the cess. It is the duty and responsi-
bility of the coalmine owners to spend
some money for the welfare of thess per-
sons. It is their sole responsibility, that
is, the responsibility of the coalmine
owners and the State Governments. They
are duty-bound to provide all these facili-
ties to these coalminers. These coalmine
owners are earning huge profits and they
must earmark some profits. The Unions
also should put some weight upon the
mineowners so that they can come for-
ward and make these facilities available
to them.

Fund to make

SHRI DAMODAR PANDEY: Only
58,000 houses have been built for the
coalminers so far., You don’t have money
even to pay them. You cannot meet
even your past liability. Why are you
asking them to build more? Wherefrom
will you pay the money? Why don’t you
have money firsy and then ask them to
build? :

SHRI BALGOVIND VERMA: I am
sorry that you have not followed what I
was saying, I said that we have certainly
made commitment; we have certainly
sanctioned schemes and we are duty-
bound to meet that share. We always
do it. I am telling you this. The coal-
mine owners are earning huge profits. I
am saying that the Unions should prevail
upon them to see that they part with some
profits in order to make available these
facilities to the miners.

And, so far as the nationalised mines
are concerned, we do not make any dis-
tinction  between private mines and
nationalised mines. If funds are there,
nationalised mines are the first to come
forward to make these facilities available
to their workers,

So far as medical facilities are con-
cerned, I am sure, my hon. friend will
agree with me that the hospital at Dhan-
bad is one of the best hospitals ever con-
structed in those areas,
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SHRI DAMODAR PANDEY it iy 4
very good bunding, there 15 no doubt,

SYHRI BALGOVIND VERMA. Not
only building, there are medical facilities.
The best medical laciliies are available,
The best equipments are there  You can
not say that this is nol -0,

SHRI DAMODAR PANDEY: Your
own repori says thdlT you have not becn
able to cope up witn fhe rush of patient,

SHRI BALGOVIND VFRMA  7hat
15 because. a» you know. we are mak ng
avorlable these facilities to even those er-
sons who are not entitled to them  We
hore that the State Goverrment will also
come forward on then part to contuibwuis
to this Fund

Shn Dumodar Pandcy wanted (o hnow
whv the ho.pitai had not been extended
furthér. He Enows slready that we could
not do so far want of funds. T ulso think
that with the amount that would be avail-
able to us, we would not be able to take
up the extentlon work any further in the
near future

Some hon. Member had ashed what the
amount lying unrealised from the mine-
owners was. 1 may tell him that there
is no money lying umealised with th:
mineowners

T think that it was Shri Knshna Chan-

dra Halder had ashed me what the
receipts and expenditure in the year
1970-71 were. I may tell him that the

income was R: 415.07 lakhs and the ex-
penditure was Rs 462.57 lakhs.

SHRI KRISHNA CHANDRA WHAL-
DER: What is the balance at the end of
1970-71?

SHRI BALGOVIND VERMA: There
is no balance in the general welfare fund.
Actually, it owes something. About
Rs. 2.93 crores are also to be paid by it.
%o, the guestion of halance does not arise
in this case. There may be balance in the

2765 1.8—12.
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housing account, bat we lave made cor-
tain commitments, and sceing those com
imtments, the money 15 not enough cven
o caler to those necas.

I think that T have coweicd ail fne
pomnty, and wish that the Bill may by
Wwhen mnto conwiderunion,

MR CHAIRMAN, The question s

‘That the Bill further 10 amend the
Coul Mines Labour Welfare Fund A,
1947, be taken nid~ cunsideration™

The motion was adopted,

MR CHAIRMAN.
up the clauses.

We shall now rake

Clouse 2 —( Amendment of section 3.)

MR, CHAIRMAN: There is  onec
smendment to this clause 1abled by Shri
Domodar Pandey and two by Shri Rama-
vatar Shastri. They cannot be allowed to
be moved because they require the re
commendation of the President, a- th:
Fmence Minstry 1s also concerned with
it, and since the recommendation has -0t
been obtained, they cannot be moved.

The question 1s:

“That clause 2 stand part of the
Bill™,

The motion was adopted,
Clause 2 was added to” the Bill.

Clause 3—(Amendment of section 4.)

MR. CHATRMAN: There are some
amendments to this clause standing in the
mame of Shri Damodar Pandey and Shri
Ramavatar Shasiri. 1 am giving special
permission to move them, though they
were received [ate, but it will not be
treated as a precedent.

SHRI' DAMODAR PANDEY:
not moving my amendments.

T am
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SHRI RAMAVATAR SHASIRI 1
beg to move

Page |, line 13 for twelve' substiture
tventy five (6]

hne 16 for forty five subsit
M

Page 1
tute fifty’

18 hre,

MR CHAIRMAN T shall now put
smendmefts No: 6 and 7 to vote

Amendments Nog 6 and 7 were put and
negatived

MR CHAIMAN The question 18
“That clause 3 stand part of the Bul"
The motion wasy adopted
Clause 3 was added to the Bill

Clause 4—(Amendment of section 5)

SHRI RAMAVATAR SHASTRI |
beg to move

‘Page 2, line 3 —for ‘41" substitute
‘10" (8)
MR CHAIRMAN  The question 18

‘Page 2 Lne 3,—for ‘4 ™ substiute
“10 " (B)

The motion was negatived.
MR CHAIRMAN The question 1s

MGIPND~276s T § =ToTo.
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That
HH

clause 4 stand part of the

The motion was adopted
Clause 4 wav added to the Bill

Clauses 5 and | the Enacting Foun ila
and the I'le were adied to the Bill.
L]

SHRI BALGOVIND VERMA |
move

That the Bill be passed

MR CHAIRMAN The question is
That the Bill be passed”

The moton was adopied

P
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THE MINISTER OF PARLIAMLCN
TARY AFFAIRS AND SHIPPING AND
IRANSPORT (SHRI RAJ BAHADUR)
I present the Twentieth Report of the
Business Advisory Committee

18.02 hrs.

The Lok Sabha then
Eleven of the Clock on
December 6, 1972/ Agrahayana
(Saka)

adjourned nll 1”
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